Wednesday, 15th November, 1950

Par 8.IL V.60 (L

INDEX

PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

*1 lI'U.

F SR8
— | g /
"t ‘ "1
Volume V, 1950 N

(154h November to 22nd December, 1950)

THIRD SESSION (FIRST PART)
of the
PARLIAMENT OF INDIA
(1850)

Price Rs. 2 or 3sh.



PARLIAMENT OF INDIA
ALPHABETICAL LIST OF MEMBERS

A

Abdullah, Sheikh
(Jammu and Kashmir).

Abdus Sattar, Shri (West Bengal).

Mohammad

Abul Hasan Syed  Ali, Shri
{Hyderabad). .

Achint Ram, Lala (Punjab).

Ahammedunni, Shri V. C. (Tra-
wvancore-Cochin).

Aiyar, Shri Alladi Krishnaswami
{Madras). -
Alegasan, Shri O. V. (Madras).
Alexander, Shri N. (Travancore-

‘Cochin).

Alva, Shri Joachim (Bombay).

Ambedkar, The Hon'ble Dr. B. R.
{Bombay).

Amrit Kaur, The Hon'ble Raj-
kumari (Madhya Pradesh).

Ansari, Shri Md. Ibrahim (Bihar).
Anthony, Shri Frank (Madhya
Pradesh).

Arya, Shri B. S. (Uttar Pradesh).

Asawa, Shri Gokul Lal (Rajasthan).

Awadesh Pratap Singh,
{Vindhya Pradesh).

Ayyangar,_ Shri M. Ananthasayanam
{(Madras).

Ayyangar, The Hon’ble
‘Gopalaswami (Madras).

Azad, The Hon'ble Maulana Abul
Kalam (Uttar Pradesh).

B

Baigra. Shri Moti " Ram
and Kashmir).

Baldev Singh, The Hon'ble Sardar
(Punjab)

Balmiki,
Pradesh).

Barman, Shri Upendranath
Bengal).

Barrow, .Shri A. E. T. (Madras).

Beg, Mirza M. A. (Jammu and
Kashmir).

Beni Singh, Shri- (Uttar Pradesh).
Bhagat, Shri Bali Ram (Bibar).
Bhagwant Roy, Kaka (P.EPSU)

Captain

Shri N.

(Jammu

Shri Kanhaiya Lal (Uttar
(West

(i)

Bhanu Pratap Singh, Thakur
(Madhya Pradesh). .
Bharathi, Shri L. Krishnaswarni
(Madras).
Bhargava,  Pandit Mukut Bihari
Lal (Ajmer).
Bhargava, Pandit Thakur Das
(Punjab)
Bhatkar, Shri Lakshman Shrawan
(Madhya Pradesh).
Bhatt, Shri Gokulbhai .Daulatram
(Bombay).

Professor K. K.

Bhattacharya,
(Uttar Pradesh).

Birua, Shri P. C. (Bihar).

Biswas, The Hon’ble Shri C. C. (West
Bengal).

Biyani,
Pradesh).

Borooah, Shri Dev Kanta (Assam).

Brajeshwar Prasad, Shri (Bihar).

Buragohain, Shri S. N. (Assam).

c

Chaliha, Srijut Kuladhar (Assam).

Chandrika Ram, Shri (Bihar).

Channiah, Shri T. (Mysore).

_Chattopadhyay, Shri Mihir Lal
(West Bengal).

Chaudhri, Shrimati Kamala (Uttar
Pradesh).

Shri  Brijlal (Madhya

Chaudhuri, Srijut Rohini Kumar
(Assam). :
Chettiar, Shri T. A. Ramalingam
(Madras).

D
Dalel Singh, Lt. Col. Kanwar
{Rajasthan).
Das, Dr. Mono Mohon (West
Bengal).
Das, Shri B. (Orissu).
Das, Shri Basanta Kumar (West
Bengal).
Das, Shri Biswanath (Orissa).
Das, Shri Jagannath (Qrissa).

Das, Shri. Nandkishore (Orissa).
Das, Shri Ram Dhani (Bih‘ar).
Das, Shri Sarangadhar (Ofissa).



D—contd.
Das, Shri S. N. (Bihar).
Deo, Shri Shankarrao (Bombay).
Deogirikar, Shri T. R. (Bombay).

Desai, Durbar Gopaldas A. (Bom-
‘bay).

Desai, Shri
(Bombay).

Desai, Shri Khandubhai K. (Bom-
bay).

Deshmukh, Dr. Panjabrao Sham-
rao (Madhya Pradesh).

Deshmukh, The Hon’ble Shri
Chintaman Dwarkanath (Punjab).

Deshpande, Shri P. Y. (Madhya
Pradesh).

Devi Singh, Dr. (Madhya Bharat).

Kanayalal Nanabhai

Dharam Prakash, Dr. (Uttar
Pradesh).
Dholakia, Gulabshanker

Shri
Amritlal (Kutch).

Diwakar, The Hon'ble Shri R. R.
(Bombay).

Dixit, Shrimati Kalawati (Madh
Pra ). aw: (Madhya

D’Souza, Rev. Jerome (Madras).
Durgabai, Shrimati G. (Madras).
Dwivedi, Shri M. L, (Vindhya

Pradesh).
¥
Faiznur Ali, Moulvi (Assam).
e

Gadgil, The Hon'ble Shri N. V.
(Bombay).

Galib, Shri Shaik (Madras).
Ga)namukhi, Shri Annarao (Hyder-

Gandhi, Shri Feroz (Uttar Pradesh).

Gautam, Shri Mohanlal Utta
Pradesh). (Uttar

Ghose, Shri Surendra Mohan
(West Bengal).

Ghule, Shri Murlidhar Vishvanath
(Madhya Bharat). #

Ghuznavi, Shri Abdul Halim (West
Bengal).
Goenka, Shri Ramnath (Madras).

Gopin;th Singh, Babu (Uttar
Govinf Das, Seth (Madhya

Gowda, Shri G. A. Thiqimappa
(Mysore).

Guha, Shri Arun Chandr: st
Bengal). ' (We

Guha, Shri Girija Sankar (Mani
and Tripura), ” ¢ pur

Gupta, Shri Deshbandhu (Derhi).

Gupta, Shri Manik Lal (Hyder-
abad).

Gupta, Shri V. J. (Madras).
Gurung, Shri Ari Bahadur (West
Bengal).

Hanumanthaiya, Shri K. (Mysore).

Haque, Shri M. A. (West Bengal).

Hasan, Shri M. A. {Madhya
Pradesh).

Hathi, Shri Jai Sukh Lal (Sau-
rashtra).

Hazarika, Shri J. N. (Assam).

Hazarika, Shri Mahendra (Assam).

Heda, Shri H. C. (Hyderabad).

Hifzur Rahman, Shri Muhammad
(Uttar Pradesh).

Himatisingka, Shri Prabhu Dayal
(West Bengal).

Himatsinhji, Major General (Saur-
ashtra).

Hiray, Shri Bhaurao Sakharam
{(Bombay).

Hukam Singh, Sardar (Punjab).

Husain, Mr. T. (Bihar).

Hussain Imam, Shri (Bihar),

Hyder Husein, Chaudhri (Uttar
Pradesh).

1

Inait Ullah, Khwaja (Bihar).

Indra Vidyavachaspati, Shri (Uttar
Pradesh).

Ismail‘ Khan, Shri Muhammad
(Uttar Pradesh).

Iyyanni, Shri C. R. (Travancore-
Cochin).
J
Jaglivan Ram, The Hon'hle Shri
(Bihar).
Jain, The Hon'ble Shri Ajit Prasad
(Uttar Pradesh).

Jain, Shri Nemi Saran (Uttar
Pradesh).

Jaipal Singh, Shri (Bihar).

Jajon, Shri Sita Ram S. (Madhya
Bharat).

Jajware, Shri Ramraj (Bihar).
Janzd)e, Shri R L (Madhya

Jeswant Singh, Kanwar (Rajas-
than)

Jayashri, Shrimati Raijf (Bombay).

Jedhe, Shri Keshavrao Marutirso
(Bombay).

Jhunjhunwala, Shti Banarsi Prasca
(Bihar).



Jnani Ram, Shri (Bihar),
Jogendra Singh, Sardar (Uttar
Pradesh).

Joseph, Shri Appikatla (Madras).
K

Kala Venkatarao, Shri (Madras).

Kaliyannan, Shri T. M. {Madras).
Kamath, Shri Hari Vishnu (Madhya
Pradesh).

Kameshwara Singh of Dharbhanga.
Shri (Bihar).

Kanaka Sabai, Shri R. (Madras).
Kannamwar, Shri M. S. (Madnya
Pradesh).

Kapoor, Shri Jaspat Roy (Uttar
Pradesh).

Karmarkar, Shri
Parashuram (Bombay).

Kazmi, Syed Mohammad Ahmad
(Uttar Pradesh).

Keskar, Dr. B. V. (Uttar Pradesh).

Dattatraya

Khaparde, Shri P. S. (Madh
Pradesh). va
Khurshed Lal, Shri (Uttar
Pradesh).

Kidwai, The Honble Shri Raft
Ahmed (Uttar Pradesh).

Kripalani, Acharya J. B. (Ut
Pradesny " (Uuar

Kripalani, Shrimati Suchets (Uttar
Pradesh).

Krishnamachari, Shri T. T.
(Madras).

Krishnanand  Rai, Shri (Uttar
Pradesh).

Krishna Singh, Thakur ttar
Pradesh). @

bal’()lfmbhu. Shri Ratnappa (Bom-
Kunhiraman, Shri P. (Madras).
mﬁﬁ.«ﬁ;ﬂm Hirday Nath

L

W. Shri P. K. (Travan-
Lalsingh, Thakur (Bhopa!).

N

Haneef, Moulvi

::lhata, 8hri Kshudiram (Bihar).
ahtab, The Hon'ble ri H
Krushna (Orissa). Sh are

Mahammed
(Orissa).

Mahtha, Shri Sri Narayan (Bihsy).

Maitra,  Pandi
(West 5 t Lakshmi Kanta

( i )

Majumdar, Shri Suresh Chandra
(West Bengal).

Malaviya, Pandit Govind (Uttar
Pradesh).

Maiviya, Shri R. L. (Madhya
Pradesh).
Mallayya, Shri U. Srinivasa
(Madras).

Man, Sardar Bhopinder Singh
(Punjab).
Masani, Shri M. R. (Bombay).
Massey, Shri R A. (West Bengal).
asuodi, Maulana Moharmamad
Sal;d (Jammu and Kashmir).
Mavalankar, The Hon'ble Shri

G. V. (Bombay).
Meeran, Shri S. K Ahmad
(Madras).

Mehta, Shri Balwant Sinha (Rajas-

Menon, Shri A. K. (Madras).

Menon, Shri )K. A. Damodara
vancore-Cochin|

Mirza, Shri Bakar Ali (Hyderabad).

Mishra, Shri Jagannath (Orissa).

Mishra, Shri Mathura Prasad
(Bihar).

Mishra, Prof. S. N. (Bihar).

Mishra, Shri Yudhisthir (Orissa).

Misra, Shri Sarju Prasad (Uttar
Pradesh).

Mohiuddin, Saikh (Bihar).
Mockerjee, Dr. H. C. (West

Bengal). s

Mookerjee, Dr. Syama Prasa
(West Bengal).

Moulvi, Shri E Moidu (Madras)

Mudgal, Shri ducheshwa
Gurusidha (Bombay).

Mukhtiar Singh, Ch. (Uttar Pradesh)

Munavalli, Shri B. N. (Bombay).

Munshi, The Hon'ble Shri K. M.
(Bombay).

Munshi, Shri Pranlal Thakorlal
(Bombay).

Musaflr, Giani Gurmukh Singh
(Punjab).

N

Naicker, Shri P. M. Aud{kesavalu
(Madras)

Naidu, Kumari Padmajc ‘dyder-
abad).

Naidu, Shri G. R athir-julu
(Mysore).

Naidu, Shri S. R. (Madras).

Najk, Shri Maheswar (Orissa).

N Shri Shridhar Vaman
(Hy(.!erxnb.d),



N—contd.
Nand Lal, Master (Punjab).
Narayana Deo, Shri Krishna
Chandra Gajapati (Orissa).
Narendra P.

Nathwani, Shri
{Saurashtra).

Nausherali, Syed (West Bengal).
Naziruddin | Ahmad, Shri (West
Bengal).

Nehru. Shrimati  Uma (Uttar
Pradesh).
Nehru, The Hon’ble Shri

Jawaharlal (Uttar Pradesh).
Neogy, Shri K. C. (West Bengal).
Nijalingappa, Shri S. (Bombay).
Nurie, Shri M. Y. (Bombay).
[+

Obaidullah, Shri V. M. (Madras).
Oraon, Shri Theble (Bihar).

. P
Pani, Shri Bijoy Kumar (Orissa).

Pannalal Bansilal, Shii (Hyder-
abad).

Pant, Shri Devi Datt (Uttar
Pradesh).
Parmar, Dr. Y. S. (Himachal
).
The  Hon'ble Sardar

Patel,
Vallabhbhai J. (Bombay).
Patil, Shri S. K. (Bombay).

Pillay, Shri 5. Sivan (Travancore-
Coehin).

Pillai,
(Madras).
Poonacha, Shri C. M. (Coorg).

Potai, Shri Ramprasad (Madhya
Pradesh).

Pustake, Shri T. D. (Madhva Bharat).
B

Raj Bahadur, Shri (Rajasthan).

Raj Kanwar, Shri (Orissa).

Rajagopalachari, The Hon'ble Shri
C. (Madras).

Ramachar, Shri G. (Hyderabag))
Ramaiah, Shri V. (Madras).

Ramaswamy, Shri Arigay (Hyder-
abad).

Ramaswamy, Shri Puli (Hyder-
abad).

Ramiah, Shri P. Kodanda (Madras).
Ramnarayan Singh, Babu {Bihar).
Ram Subhag Singh, Dr. (Bihar),
Ranbir Singh, Ch. (Punjab).

Ranga, Prof. N. G. .(Madsas). -
Rapjit Singh, Sardar (P.EPSU.).

Shri V. Nadimuthu

(iv)

Rao, Shri B. Shiva (Madras).

Rao, Shri Jamulapur Kesava
(Hyderabad).

Rao, Shri M. Thirumala (Madras).

Rao, Shri M. V. Rama (Mysore).

Rao, Shri V. C. Kesava (Madras).

Rasoolkhan Pathan, Shri
(Bombay).

Rathnasw: A Shri A, M.
(Madras). Ay

Rau, Shri N. Madhava (Orissa).
Raut, Shri Bhola (Bihar).

Ray, Shrimati Renuka (West
Bengal).

Reddi, Shri P. Basi (Madras).

Reddi, Shri Pidathala Ranga
(Madras).
Reddy, Dr. M. Channa (Kyder-

abad).

Reddy. Shri Konda Venkat Ranga
(Hyderabad).

Reddy, Shri V.
(Madras).

Rudrappa, Shri H. S. (Mysore).
8

Sadiq Ali, Shri (Uttar Pradesh).
Sahaya, Shri Syamnandan (Bihar).

Saksena, Prof. Shibban Lal (Uttar
Pradesh).

Saksena, Shri Mohan Lal (Uttar
Pradesh).

Samanta, Shri Satis
(West Bengal).
Saniivayya, Shri D. (Madras).

Santhanam, The Hon'ble Shri K.
(Madras).

Saparawnga, Shri Ch. (Assam).
Sardar Singhji of Khetri, Shri
(Rajasthan),
Sarwate, Shri V. 8 (Madhya
Bharat).

Kodamdarama

Chandra

Satyanarayana, Shri M. (Madras).

Satish Chandra, Shri (Uttar Pra-
desh).

Sen, Dr. P. K. (Bihar).

Sen, Shri Phani Gopal (Bihur).

Seth  Shri Damodar Swarup (Uttar
Pradesh),

3

Shah, Prof. K. T. (Bihar).

Sheh, Shri Chimanlal Chakubhasi
(Saurashtra).

Shah, Shri Manilal Chaturbhai
(Bombay).

Shankaraiya, Shri M. (Mysore:.

Shiarma, Pandit Balkrishna (Uttar
Pradesh). : .



(v)

w%rarma, Pm;fiit Krishna Chandra

Sharma, Shri K. C. (Uttar Pra-
desh).

Shastri, Shri Harihar Nath (Uttar
Pradesh). \

Shiv Charan Lal, Pandit (Uttar
Pradesh).

Shukla, Shri Ambika Charan
(Madhya Pradesh).

Shukla, Shri Shambhu Nath
(Vindhya Pradesh),

Sidhva, Shri R. K. (Madhya
Pradesh).

Singh, Dr. R. U. (Ottar Pradesh).

Singhania, Shri Padampat (Uttar
Pradesh).

Sinha,
(Bihar).

Sinha, Shri Braja Kishore Prasad
(Bihar).

Sinha, Shri Kailash Pati (Bihar).

Shri Awadheshwar Prasad

Sinha, Shri Mahamaya Prasad
(Bihar).
Sinha. Shri Satyendra Narayan
(Bihar).

Sinha, The Hon'ble

Shri  Satya-
narayan (Bihar).

Sitaramayya, Dr. B. Pattabhi
(Madras).
Siva, Dr. M. V. Gangadhara
(Madras).

Sivaprakasam, Shri V. S.
(Madras), '

Snatak. Shri Nar Deo
Pradesh).

Sochet Singh., Sardar (P.EPS.U.).
Sohan Lal. Shri (Uttar Pradesh).
Sonavane, Shri T. H. (Bombay).
Sondhi, Shri B. L. (Punjab).

Sri  Prakasa, The Hon'ble Shri
(Uttar Pradesh).

Srivastava, Dr. J. P.
Pradesh),

Subbiah, Shri J. H. (Hydcrabad).
Subramaniam, Dr. V. (Madras).
Subramaniam, Shri C. (Madras).
Subramanian, Shri R. (Madras).
Sundar Lall, Shri (Uttar Pradesh).

Swaminadlian, Shrimati Ammu
(Madras)

(Uttar

(Uttar

T

Tek Chand, Dr. Bakhshi (Punjab).

Tewari, Shri Ram Sahai (Vi
Pradesh). (Vindhya

Thakkar, Dr. Keshavlal Vi
(Saurashtra). ithaldas

Prfziim Shi\ B. L. (Madhya
(Ubtr Pradesty, " Singh, St
P;S&;t)hl. Shri H. V. (Utiar
(h}:;g;aﬂui’rad essh}fi Kishorimohan
Pr%). Shri  Mahavir  (Uttar

U

Upadhyay, Pandit Munish
(Uttar Pradesh). wardatt

Upadhyaya, Shri Ram ¢
(Rajasthan), handra

v
Vaidya, Shri Kashinathrao (Hyder-
abad).

Vaidya, Shri Vinayak Rao Bala-
shankar (Bombay).
Varma, Shri B. B. (Bihar).

Varma, Shri Manikyalal (Rajas-
‘than).

Veerabahu, Shri M. C. (Madras).

Velayudhan, Shri R. (Travancore-
Cochin).

Velayudhan, Dakshyani
{Madras). .

Venkataraman, Shri R. (Madras).
Vyas, Shri Jainarain (Rajasthan).
Vyas. Shri K. K. (Madhya Bharat).

Vyas. Shri Radhelal (Madhya
Bharat).
w

Wajed Ali, Maulvi (Assam).

Y
Lakshmi

Shrimati

Yadav, Shri
(Uttar Pradesh).

Yashwant Rai, Prof. (Punjab).
4

Shankar

2Zaidi,
Pradesh).

Zakir Husein, Dr. (Uttar Pradesh).

Colonel B. H. (Uttar



PARLIAMENT OF INDIA

The Speaker
The Hanourable Shri G. V. M.Avmn.

The Deputy-Speaker
Shri M, ANANTHASAYANAM AYYANGAR.

Panel of Chairmen

PanpiT THAKUR Das BHARGAVA.
SHRIMATI G. DuURGaBAL
SHRI PRABHU DayarL HIMATSINGEA.
SARDAR HUuRAM SINGH.
SHR1 MaNnaL CHATURBHAI SHAH.

Secretary
Shri M. N. KauL, BARRISTER-AT-Law.

Assistants of the Secretrry
Shri A. J. M. ATKINSON.
Shri N. C. Naxp1. .
Shri D. N. MAJUMDAR.
Shri C. V. NaravaNa Rao.



GOVERNMENT OF INDIA
Members of the Cabinet

Prime Minister and Minister of External Affairs—The Honourable Shri
Jawaharlal Nehru.

Deputy Prime Minister and Minister of Home Affairs and the States—The
Honourable Sardar Vallabhbhai Patel.
- Minister of Education—The Honourable Maulana Abul Kalam Azad.
Minister Without Portfolio—The Honourable Shri C. Rajagopalachari.
Minister of Defence—The Honourable Sardar Baldev Singh.
Minister of Labour—The Honourable Shri Jagjivan Ram.
Minister of Communications—The Honourable Shri Raft- Ahmad Kidwai.
Minister of Health—The Honourable Rajkumari Amrit Kaur.
Minister of Law—The Honourable Dr. B. R. Ambedkar.
Minister of Works, Mines and Power—The Honourable shri N. V. Gadgil.
Minister of Transport and Railways—The Honourable Shri N. Gopalaswami
Ayyangar.
Minister of Industry and Supply—The Honourable Shri Hare Krishna Mahtab.
Minister of Food and Agriculture—The Honourable Shri K. M. Munshi.
Minister of Commerce—The -Honourable Shri Sri Prakasa.
Minister of Finance—The Honourable Shri Chintaman Dwarakanath Deshmukh.

Ministers not in the Cabinet
Minister for the purposes of agreement between the Prime Ministers of India
and Pakistan of the 8th April, 1950—The Honourable Shri C. C. Biswas.
Minister of State for Transport and Railways—The Honourable Shri
K. Santhanam.
Minister of State for Information'and Broadcasting—The Honourable Shri

R. R. Diwakar.
. Minister of State for Parliamentary Affairs-—The Honourable Shri Satyanarayan

Sinha.
Minister of State for Rehabilitation—The Honourable Shri Ajit Prasad Jain.
Deputy Minister of Communications—Shri Khurshed Lal.
Deputy Minister of External Affairs—Dr. B. V. Keskar.
Deputy Minister of Commerce—Shri Dattatraya Parashuram Karmarkar.
Deputy Minister of Defence—Major General Himatsinhji.
Deputy Minister of Works, Mines and Power—Shri S. N. Buragohain.
Deputy Minister of Food and Agriculture—Shri M. Thirumala Rao.



THE

-

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

VOL. v

No. L

Second day of the Third Session of Parliament of Inlia.

PARLIAMENT OF INDIA
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The House met at a Quarter to Eleven
of the Clock. -

MR. SPEAKER (the Honourable Shri
G. V. Mavalankar) in the Chair.

MEMBERS SWORN.

Shri Saprawnga (Assam Tribal
Areas).
Shri Abdus Sattar (West Bengal).
Shri M. A. Haque (West Bengal).

Dr. K. V. Thakkar (Saurashtra).

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions. Mr. B. K
Das.

Dr. Deshmukh: Mr. Speaker, Sir. be-
fore we go on to Questions, may I
request you to give your ruling so far
as the sitting accommodation is con-
cerned?—whether we are to sit in the
same places which we occupied yes-
terday, whether the seats occupied to-
day will be maintained, ar whether we
are entitled to go back to the old seat-
ing arrangements and claim our seats.
Which of the three alternatives are
you prepared to accept and give your
ruling accordingly? There is a lot of
confusion. A lot of eld Members were
claiming that they have been csitling
there from 1945—when Parliament was
not there and the Constituent Assembly
was not there. As I said, a lot of con-
fusion has arisen. 1 was the ‘rst to
arrive in the House yesterday, I was
second in number, next to Mr. Sondhi,
today. And yet I am unable to have a
seat of my choice. 1 would, therefore,
like to know what your ruling is.

Shri B. Das: I would like to pnint
out, Sir, that for twenty-three years I
sat at that place = which my friend
Prof. K. T. Shah has occupied before
I came. I gladly wish him to sit by
me because he is an eminent econo-
mist but I don't like being seated like

this. I hope that some arrangements
will be made by you so that some of
the senior Members have a chauce to
sit nearer you.

Shri Tyagi: Sir. it is not a question

of seats, it is......

Mr. Speaker: I don’t think we neoed
take the time of the Question Hour
over this. About the seating arrange-
ments a number of Members had a talk
with me yesterday and I myself was
thinking as to what really should be-
done or could be done in this rnatter.
I would prefer to leave the matter en-
tirely, so far as possible, to the good
sense of the Members to recognise the<
claims of senior or other Members and
to take their proper seats. Of course,
if the seats are allotted, it is a great
convenience to me, because I can imme~
diately spot out the particular Mcmber
whom I want to call upon or who wants
to speak. Bul I also feel that some:
kind of directive is necessary and I
arm thinkine as t~ what could be done
in this matter. I have not yet c.me
to any conclusions, but I shail have
discussions with the hon. Minister for
Parliamenterv 4fn'rs and then I may
decide as to how-the seats should te
allotted. I should, of course, prefer
Members, in the meanwhile to use the
same seats from day to day, as it will
facilitate my work in spotting cut
Members. For the present, I think this
is enough. We will proceed with the:
Questions.

Dausviia CaMp INCIDENT

*1. Shvi B. K. Pas: Will the Minister-
of Rehabilitation b2 pleased to state:

(a) what were the circumstances
that led tc the death of a displaced
person in the Dhubulia Camp in West
Bengal;

(b) what steps have been taken
against persons responsible for the-
incident; and

(c) what préca-ttionary measures
have been taken to vrevent the-
recurrence of such incidents?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) A copy o>f
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Shri M. A. Haque (West Bengal).

Dr. K. V. Thakkar (Saurashtra).

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions. Mr. B. K
Das.

Dr. Deshmukh: Mr. Speaker, Sir. be-
fore we go on to Questions, may I
request you to give your ruling so far
as the sitting accommodation is con-
cerned?—whether we are to sit in the
same places which we occupied yes-
terday, whether the seats occupied to-
day will be maintained, ar whether we
are entitled to go back to the old seat-
ing arrangements and claim our seats.
Which of the three alternatives are
you prepared to accept and give your
ruling accordingly? There is a lot of
confusion. A lot of eld Members were
claiming that they have been csitling
there from 1945—when Parliament was
not there and the Constituent Assembly
was not there. As I said, a lot of con-
fusion has arisen. 1 was the ‘rst to
arrive in the House yesterday, I was
second in number, next to Mr. Sondhi,
today. And yet I am unable to have a
seat of my choice. 1 would, therefore,
like to know what your ruling is.

Shri B. Das: I would like to pnint
out, Sir, that for twenty-three years I
sat at that place = which my friend
Prof. K. T. Shah has occupied before
I came. I gladly wish him to sit by
me because he is an eminent econo-
mist but I don't like being seated like

this. I hope that some arrangements
will be made by you so that some of
the senior Members have a chauce to
sit nearer you.

Shri Tyagi: Sir. it is not a question

of seats, it is......

Mr. Speaker: I don’t think we neoed
take the time of the Question Hour
over this. About the seating arrange-
ments a number of Members had a talk
with me yesterday and I myself was
thinking as to what really should be-
done or could be done in this rnatter.
I would prefer to leave the matter en-
tirely, so far as possible, to the good
sense of the Members to recognise the<
claims of senior or other Members and
to take their proper seats. Of course,
if the seats are allotted, it is a great
convenience to me, because I can imme~
diately spot out the particular Mcmber
whom I want to call upon or who wants
to speak. Bul I also feel that some:
kind of directive is necessary and I
arm thinkine as t~ what could be done
in this matter. I have not yet c.me
to any conclusions, but I shail have
discussions with the hon. Minister for
Parliamenterv 4fn'rs and then I may
decide as to how-the seats should te
allotted. I should, of course, prefer
Members, in the meanwhile to use the
same seats from day to day, as it will
facilitate my work in spotting cut
Members. For the present, I think this
is enough. We will proceed with the:
Questions.

Dausviia CaMp INCIDENT

*1. Shvi B. K. Pas: Will the Minister-
of Rehabilitation b2 pleased to state:

(a) what were the circumstances
that led tc the death of a displaced
person in the Dhubulia Camp in West
Bengal;

(b) what steps have been taken
against persons responsible for the-
incident; and

(c) what préca-ttionary measures
have been taken to vrevent the-
recurrence of such incidents?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) A copy o>f
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the detailed report based on the tind-
ings of the Deputy Rehabilitation Ccm-
missioner Incharge, giving the details
-of the circumstances required is placed
-ou tne ‘l'acle ot the House. | See Appenr-
«dix I, annexure No. 1.]

(b) As the case is under police in-
vestigation, it would be premature to
-attach responsibility at this stage.

(c) The Commandant has been re-
placed by a social worker of repute
?l:‘d police pickets have been :treng-

Shri B. K. Das: May I know what
ds the nature of the enquiry that was
-held after the incident?

Shri A. P. Jain: The Deputy Rehabi-
litation Commissioner went to the
Dhubulia Camp, made an enquiry on
the spot and the report has been based
-on the enquiry which he heid.

Shri B. K. Das: May 1 know what
provocations were there in relation to
such ineidents from the side of the
inhabitants of the Camp?

Shri A. P. Jain: The details are
‘given in the report which has been
‘placed on the Table. I might repeat
them. There has been a rule in that
Camp that all public meetings are held
‘with the authority of the Camp Com-
mandant. This meeting was held with-
out the authority of the Camp Com-
mandant. The Camp Commandant
took threc leaders of the party to in-
‘terrogate them in his office. Other
members of the meeting thought
that they had been arrested, they
went and surrounded the Command-
ant’s office and later on armed police
was called. There was a scuffle and
this led to the unfortunate incident.

Shri S..C. Samanta: May I know the
date of this incident?

Shri A. P. Jain:
1950.

Dr. M. M. Das: May I know whether
it is a fact that some interested people
are exploiting the present condition of
refugees and rousing the feelings of
refugees against the Government’

Shri A. P. Jain: Unfortunately that
is so. There is no doubt that scme
people are trying to exploit the situa-
tion not to the advantage of the re-
fugees but to their own advantage.

Dr. M. M Das: M2v [ know whether
it is possible for Government, or whe-
ther it is contemplated by Govern-
ment to take some steps against these
‘persons?

Shri A. ®. Jain: 1 do not know exact-
ly what step the hon. Member has in
mind, unless any action that we may
take .against these instigators come

19th September,

under the mischief of the penal luw.
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Shri B. K. Das: Were there
grievances from the side of the in-
mates regarding tood, clothing and
sanitary arrangemenis?

Shri A. P. Jain: I have personally
visited that Camp and I saw the repre-
sentatives of the refugees. No rsuch
grievances were placed before me.

Shri Kamath: Is it a fact that the
Commandant of the Camp hss since
been promoted as Assistant Rehabilita-
tion Commissioner?

Shri A. P. Jain: That is not my in-
formation. Perhaps the hon. Member
may know more.

Shri Kamath: He does.
TOWNSHIPS FOR DISPLACED I’ER3ONS

*2.8hiri B. K Das: Will the
wMimster‘ of Rehabilitation be pleased
state:

(a) in respect of how many townships
plans have been finalised for the
rehabilitation of East Bengal displared
persons;

(b) what would be the total capa-
city of the townships; and

(c) what gainful occupations are
being provided for in or :oout the
townships?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The follow-
ing 6 townships schemes have been
finalised in West Bengal. (i) Fulia, (i)
Habra, (iii) Goveshpur, (iv) Bansdroni,
(v) Goria, and (vi) Jirat.

(b) The total capacity of the tuwn-
ships will be as follows: —

(i) Fulis 1000 families.
(i) Habra . 1800 .
(iii) Goy:shpur . 2580 v
(i) Ba.droni . 200 "
(v) Gria . 700 .“
(vi) Jirat . . 390 "

Total 6580 ”

(c) A statement showing the gainful
occupations designed to be provided in
the Fulia Township and the trades in
which training will be imparted in the
Treining-cum-work Centres at Habra
and Goyeshpur is laid on the Table of
gxe H(iuse. ({See Appendix I, annexure

0. 2.

As other townships are located in
the immediate proximity of Calcutta,
no direct Stote enterprise to provide
employment has been set up :n them.

Shri B. K. Das: Has any polytechnic
been started near the camps?

Shri A. P. Jaia: Not so far.
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Shri S. C. Samanta: There was a
proposal that these camps would be
built on the lines of the Nilokheri town-
ship. Is the present scheme like that?

Shri A. P. Jain: There appears to
be some confusion in the mind of the
hon. Member. A campis a place where
refugees are temporarily accommodat-
ed; a township is a thing set ap for the
permanent rehabilitation of the re-
fugees. In the townships of course
there is a scheme for setting up of poly-
technics, but not in camps where re-
fugees are only temporarily housed.

Shri B. K. Das: My question is about
townships. I would like to know whe-
ther any polytechnics have been start-
ed in any of the townships and whether
it will be on the Nilokheri township
line,—or, is there any other scheme?

Shri A. P. Yain: F:lia is ~~~templat-
ed on the same lines as Nilckheri. It
has not been completed as yet, but
there is a scheme for setting up a poly-
technic there. In Habra and Goyesh-
pur there is no proposal to set up a
polytechnic, but vocational training
will be provided in a number of in-
dustries.

Shri Chattsvadhyay: May I know
whether the township at Fulia is heing
built under the direction of the Gov-
emment of India or of the Government
of Bengal.

Shri A. P. Jain: The Government of
India.

Sbri Chattopadhyay: What amount
has been sanctioned for the purpose”

8hri A. P. Jain: ] believe it is about
Rs. 37} lakhs,

Shri Chattopadhyay: May I know for
how many people these Rs. 374 lakhs
have been sanctioned?

Shri A, P. Jain: One thousand fami-
lies, that is, 5,000 persons.

Shri Kesava Rao: In addition to the
townships constructed in India. are
there any plans to construct townshins
in Andaman and Nicobar Islands?

8hrl 4. P. Jain: We have becn ex-
amining the question of settling refu-
gees i Andamans and Nicobars. The
scheme has not yet been finalised, but
it has reached cuite a stage of matu-
rity. 7t ~av r be a township nn the
same lines as Nilokheri or Fulia. But
when rehabilitation takes place some
sorli of a township will be built.

Prof. 8. L. Saksema: Is the hon.
Minister aware that out of 17.000 per-
sons in Habra only 2.000 are employed;
the others are unemployed?

Shri A, P. Yain: I have no such in-
formation. When I visited Fabra,
there were certain complaints of un-
employment but nothing to the extent

15 NOVEMBER 1950

Oral Answers 6
;h;;t the hon. Member is trying to make

Prof. S. L. Saksena: Is the hon.
Minister aware that except in bazaars,
there are no other sources of employ-
ment?

Shri A. P. Jain: There are a num-
ber of private concrens which are em-

ploying

Sty e il - S
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{Giani G. S. Musafir: How many
townships have been founded for the
refugees from the West Punjab and
how many of them have failed to
thrive?}
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{Shri A. P. Jaim: A number of town-
ships have heen {ounded for the refu-
gees from West Punjab. The names
of some of them are Kandla, Nilokheri,
Rajpura, Faridabad; none of them has
failed to thrive. None of the town-
ships founded so far has failed to
thrive.] °*

,7'!“ 1yl - ._,\"t" A JL&S
Ualy Wi gae gU S of = 22 &
o
[{Giani G. §. Musafir: My question is
how many of these townships have

failed to thrive. I want to know their
names?)
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[Shri A. P. Jaim: | have already stat-
ed that none of them has failed to
thrive. When none of them was a
failure what names can I give?]

Shri R. K. Chavdhari: Is there any
plan for establishing townships in
Assam, and, if so, how many?

Shri A. P. Jain: Not so far.
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{Babi Rammnaravan Singh: For how
many people have. arrangements bcen
made at present at Rajpura and what
is the number for whose accommda-
ton provision had been made under the
-original plan?1
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Sgar A AR T to garT A
AT AT N AW W aw@
T F0T F09 & (IR wwEAE T
§ 1% 717 29 gaR ¥ 8 FW
A AR AW F ) A 75 wm
WA F 1 AT T3 7 FAT @
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[Shri A. P. Jain: I do not

ready been built there which have
accommodated a little more than ien
thousand persons. Some people are
still »leﬂ.. About 15 or 20 thousand
peopie are to be settlad there now.}

Sardar B. S. Man: s it a fact that
many of the houses constructed in ex-
isting towns as opposed to new town-
ships in Punjab have not been occupied
so far by the refugees?

. Shri A. P. Jain: Unfortunately that
1s 80, s far as new extensions to the
existing towns are concerned.

WORK 0F NATIONAL PraNNING
Corxpmission

*3. Shri Kesava Bao: (a) Will the
Prime Minister be pleased to lay on
the Table of the House a statement
81ving an account of the work done b,
3; zﬁhonal Planning Co:mmmonenp-y

a

(b) What are the vriorities Axed for
Central nlans?

The Prime Miuister (Shri Jawaharlal
Nehrn): 7a) A statement is laid nn the
Table of.the House. {See Appendiz I
annerure No. 3].
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(b) Priorities for Central plans will
be recommended by the Planning Com-
mission as part of the Five-Year
Plan which is under preparatioa.

Shri Kesava Rao: May I know whe-
ther the Planning Commission is con-
sidering the plans of the various State
g:,ve:nments and encouraging any of

m?

Sbri Jawaharial Nehru: Yes. the
Planning Commission is. in intimate
contaci with the State Governn.ents.
They consider their plans and confer
with them.

Shri Kesava Rao: May I know whe-
ther the Planning Commission has
recoinmended any grant of money to
any of these State schemes?

Shri Jawaharlal Nehru: The Plan-
ning Commission does not recom-
mend grants of money to anybody.

Shri Harihar Nath Shastri: May [
know what priority has been given
to  labour housing in the programme of
the Planning Commission and how it
is proposed to implement it?

Shri Jawaharlal Nebru: I do not
know.

Shri B. R. Bhagat: Has the Plan-
ning Commission drawn up any finan-
cial plan?

Shri Jawaharlal Nebhru: I have lsid
on the Table a long statement which
I hope hon. Members will read through
carefully. The Planning Commission
has to consider., first of all, the exist-
ing state of our resources, finances,
etc.. and then consider how far we can
develop them in various ways and then
see how much we can do within these
limits and give priority to the varivus
schemes.

Dre. Deshmukh: May 1 know whether
it is the Planninz Commission which
has the last word in regard to a parti-
cular plan, or scheme, or whother it
is the Ministry concerned?

Shri Jawaharlal Nehru: So far as
any particular scheme is coacerned,
it is only a part on which the Planning
Commission may be consulted or give
advice. The whole plan when it is
made, of which that particular scheme
will be a part will ultimately come up
before the Cabinet for decision.

Shrl Tyagi: Is it one of the plans of
the Planning Commission to cenroit a
lakh or more of social workers cn pay-
ment?

Shri Jawaharial Nebru: The Plan-
ning Commission has considered the
possibility of enrolling honorary work-
ers but not as part of planning exactly,
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or as a part of the Planning Com-
mission’s work as such. They were
eager to utilise honorary workers and
produce an atmosphere of enthusiasm
in the country. Therefore, they con-
sidered it. It is not the Commission’s
work—it is for other people to do it.

Shri Tyagi: I hope no honoraria will

to therh.

be paid
Mr. Speaker: Order, order.

Shri Hussain Imam: Is it not the
procedure that such important state-
ments which are laid on the Table of
the House should be circulated to
Members of the House before they are
published?

Mr. Speaker: The
been decided already.

Shri Kesava Rao: May I  know
whether the Planning Commission has
drawn up any definite plan for execu-
tion immediately?

Shri Jawaharlal Nebru: The . Plan-
ning Commission intends. as has been
mentioned in the President's Address
Yyesterday, to lay down a short-term
immedinte plan  which probably
would be ready in the course «f two
months or so, and a five year plan, that
is a plan for a longer term, which wil!
<coma later.

Maulvi Wajed Ali: May I Fknow
whether there is any scheme recom-
mended for the State of Assam bty the
Planning Commission?

Shri Jawaharial Nehru: No doubt in
the complete scheme of planning,
Assam will have an important part.

procedure has

KoRea

*4. Shri Kamath: Will the Prime
be pleased to state:

(a) the action. detailing the various
steps, &0 far taken bv Government of
India in the wake of acceptance of
the secand resolution (of June 37,
1950) of the Security Council on Korea;
and

(b) the action that Government orn-
pose to take in the Security Cruneil
or the General Assemblv of 11, N. O,
to help terminate hostilities and
restore peace in Korea?

The Prime Minister (Shri Jawabarial
Nehra): (2) India has sent a field
ambulance unit, a medical unit and
a gift of memcal supplies to Kocea for
the use of the United Nations Fcroes.
Arrangements are being made for the
despatch of 200,000 jute bags.

of adia B bemn staten r*Lmment
] 5 rom time
time. on behalf of Government. - .
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Shri  Kamath: Wil the field
ambulanee unit and the medical unit
function with  the UN. forces
irrespective of North or South or only
south of the 38th Puarallel?

Shri  Jawaharlal Nehru: It will
function with tne LN, forces wher-
ever it is sent by the Commander.

Shri Kamath: Has India taken

steps in the U.N. or the Secu?ﬁyy
Council in  respect of the alleged

atrocities committed by the Synghman
Ree administration which has foisted
itself in North Korea in defiance of
the UN.?

Shri Jawabarlal Nehrn: There have
been reports, and very painful reports,
of atrocities committed by both sides
in this war in Korea We have taken
no official steps but we have exnrassed
our deep concern and regret at what
has happened.

Shri Kamath: What has India's atti-
tude been to the alleged saturation
bombing of non-military targets and
of defenceless tovms and villages in
North Korea under cover of UN.
action against aggression?

Shri Jawaharlal Nehrn: India's atti-
tude to all such bombing is that it
dislikes it and opposes it. But in regard
to any particular case, unless there is
dn enquiry and facts are known, we
cannot take up a definite attitude to
condemn it without such an enquiry,

Shri Kamath: Has Goverament ever
considered the desirability of having
an Asian Conference for considering
the Korean problem and i Fast
Asian oroblems as was done in the

- case of Indonesia two years ago?

Ni
They do not think the
or that such world questions can be
discussed by an Asian Conference.

Shri Harihar Nath Shastri: In view
of the reported association of Chinese
forces with the North Korean forces
in attacking U.N. forces in Korea, will
the Government of India revise their
attitude to the Security Council Reso-
lution on Korea and participate in
the UN. Commission on Korea? .

Mr. Speaker: ! am afraiq it s a
suggestion for action.

Pandit Kuasra: Has the
Minister any reason to believe that
auy proposal short of ‘the restoration
of North Korea to the North Korean
ghoyer:xment Wwill be acceptable to

ina?

Shri Jawaharlal Nekru: it is rather
difficult for :me* to answer that with
any precision.: but there seems to be

-general agreement that Korea should
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be united, that Korea should be free;
and it has been stated on the part of
the United Nations that there showud
be elections conducted under the
United Nations observation and super-
vision. What the reaction of the
Chinese Government to that last state-
ment may be I do not know, except
that it seems to me clear that anything
done without their consultation would
not have their approval. At one time
it was stated, I believe, that if China
was associated with the consideration
of the future of Korea, they would he
agreeable to that. The question of
North Korea being kept separate under
a separate Government has no:, 1
think. been pressed by any power.

Shri Kamath: Arising out of answer
to part (b) of the question, are there
any grounds for the fear that there is
no early prospect of termination of
hostilities in Korea?

Shri Jawaharial Nehru: There are
such grounds.

Shri Kamath: Is there any truth in
the press report from Bombay of the
Prime Minister's speech some aays
ago that there was fear of outbreak of
a world war fifteen months hence?

Shri Jawaharlal Nehru: That roport
was or. the face of it not very intelli-
gent. What will happen fifteen months
hence I have no idea. What I said
was war may come—in a year, fifteen
months, eighteen months or two years.
I made a general statement of that
type.

Shri Harihar Nath Shastri: Is there

any change in the policy of the Gov- .

ernment in regard to their participation
in the UN. Commission on Korea in
view of the reported association of
Chinese forces with the North Korean
forces in attacking U.N. forces in
Korea?

Shri Jawaharial Nehra: No, Sir.

Pandit Kunzrn: When the Chipese
Government said that if they were
consulted they might have agreed to
the unification of Korea, did they give
an indication of the interests which
they would like to see protected before
giving their consent?

Shri Jawaharlal Nehru: I 3zhould
make it clear. There is no qu
of the Government having
ronsented to any proposal. I merely
stated that it was understood that the
Chinese Government was prepared to
associate jtself with other powers con-
cerned in the consideration of this
question. I do not know of any specific
conditions which they have in their

15 NOVEMBER 1950 Oral Answers 12

Shri Naziruddin Abmad: Is there
any evidence that the Chinese
as such is participating in this war?

Shri Jawaharlal Nehru: The position
is that the Commander of ﬂge U.N
forces has reported to the Serurity
Council about the presence of Chinese
forces. The Chinese Government, low-
ever. has said that they are all
volunteers and not regular forces.

Shri Hussain Imam: Has Govern-
ment taken any step, and if so what.
to see that the war in Korea coes net
spread  to other parts of the Asian
Continent?

Shri Jawaharlal Nebru: That is our
poiicy. We try to do it. But it is
quite obvious that the situation is not
completely in our control.

GENERAL ELECTIONS

*5. Shri Kamath: Will the Minister
of Law be pleased to state:

(a) the progress so far made in
respect of the preparation of electoral
rolis and delimitation of constituencies
in each of the Part A, Part B and Part
C States ; and

(b) the firm date for the holding of
general elections under the new Con-
stitution?

The  Minister of Law (Dr.
Ambedkar): (a) A statement is laid on
the Table. [See Appendix I, annexure
No 4.]

(b) This question has been dealt
with yesterday in the President’s
opening address.

Shri Kamath: Is it a fact Sir, that
in the President’'s Order issued some
time in October the total population
of Scheduled tribes in Part A and Part
B States of the Indian Union has been
given as 179 lakhs or so while accord-
ing to the Census of 1941 the total
population of Scheduled tribes in
those States is about 248 lakhs?

Dr. Ambedkar: This question should
be addressed to the hon. the Home
Member. -

Dr. Deshmukh: May I know if the
hon. Minister of Law iz aware that
according to the present arrangement.
considerable hardship would be caused
to a Scheduled Caste candidate and |
whether he is inten to take any

by which this double constituency
which is likely to fall to the share of
the Scheduled Caste and the Scheduled
tribes candidates would be reduced to
a single constituency.

Dr. Ambedkar: That s a matter
which undoubtedly will be dealt with
by the House when the Order dealing
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with constituencies will be placed
before the House.

Prof. Ranga: Is it absolutely fncom-
bent according to the Constitution.
to have the elections for the

Parliament—the House of the People
and also for the State Legislatures—
simultaneously?

Dr. Ambedkar: That would be a
matter which would be dealt with on
the basis of convenience by the
Election Commissioner.

Sardar B. S. Man: May 1 know for
the purposes of delimitation of consti-
tuencies whether the results of Census

which is shor'ly io be taken in '5! will .

taken into consideration or the
present figures of 1941 will be con-
sidered?

Dr. Ambedkar: I think under the
Constitution, the provision is that the
election is to take place within. three
Yyears from the date of the provisional
Parlisment. The old Census may be
taken, subject to the fact that in certain
Provinces like the Punjab and West
Bengal the population may be esti-
mated by the President on the basis
of the voting strength.

Shri Kesava Rao: May I know
whether the Government has received
any representations from the minority
communities for having plural Member
constituencies’ for them?

Dr. Ambedkar: I do not know what
complaints have been received by the
Election on, but I may say
that I have received various
representations relating to that matter.

Dr. Deshmukh: May I know if the
complaints of castes which have been
omitted from the President's Order
for the first time are going to be
considered by Government?

Dr. Ambedkar: It cannot be consider-
ed now. The provision in the Consti-
tution is that whereas the Order is
made by the President enumerating
the various castes and tribes, the
Government is excluded from any
further action. The matter is left for
Parliament to be dealt with.

Shri Tyagl: When does the hon.
propose to introduce the

Peoples’ Representation Bil] in its fina!
shape and place the electoral rules
before this House?

Dr. Ambedkar: The Bill certainly 1
am placing before the House during
the course of this session, but I do not
k::lw ”wbat my hon. friend means by
.l u .

8hrt Tyagl: I mean rules of election.
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Dr. Ambedkar: Well, I do not know
whether the rules of election could be
g-?tmed unless and until we pass this

L.

Shri R. K. Chaudhari: Is it a fact,
Sir, that the population as determined
by the hon. the President has been
oper to very serious objection on the
ground that the determined population
has been less in some instances than
the census of 1941 and as it was
determined on the number of voters
as on the voting list which has been
found to be defective, is there any
likelihood of the revision of the
determined population®

Dr. Ambedkar: That question ought
to be addressed to the hon. the Home
Minister.

Shri Chandrika Ram: May I know
how many States have been able to
delimit the constituencies for Scheduled
Castes and Scheduled tribes?

Dr. Ambedkar: I do not think the
delimitation of constituencies for the
Scheduled Castes is a matter which is
dealt with sepsrately from the de-
limitation of the general constituency.

Shri Kamath: In view of the fact
mt o dget: of thteponed from A;;ril

now n_pos -
May to November-December, 1851, will
there be any chauge in the qualifying
datt: :;md qualifying period for the
voters?

Dr. Ambedkar: Unless the Act that
has already been passed is amended.
we could make no change.

Hr.Spe-ku-:lthinkwewillgow
the next question.

SweDISH PReFas. Hots

*6. Shri Kamath: Will the Minister
of Rehabilitation be pleased to state:

(a) whether Mr. V. T. Krishnama-
chari’s report of the inquiry on the
Swedish prefab. hardboard huts has
been received:

(b) if so, what his findings and con-
clusions are; and

(c) the action so far taken or nro-
posed to be taken by Government
thereon?

The Minister of State for Rehabilita-
tion (Shri A, P. Jaim): (a) Ves.

(bY A summary of the report has
already been released to the press. A
copy of the report is placed on the
Table of the House [See Appendiv I,
arnexure No. 5.)

(¢) (i) The inquiry revealed that

materiul supplied by the Swedish
firm was not:in accordance with the
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specifications ,gparanteed by the firm ™
and embodied in the agreement enter-
ed into by them with the Government.
The Directorate General of Industry
and Supply have accordingly taken up
the matter with the firm. The pay-
ngt of a sum of Rs. 2,36.800 to the
fi has also been withheld.

(ii) Directorate General of Industry
and Supply are making enquiries into
the circumstances in which their
Inspectorate in London certified the
stores to Le in accordance with the
specifications.

(iii) Chief Engineer. CP.WD., aund
the Chief Engineer. Punjab PWD,
have been asked to report whether the
Luts were erected in acccrdance with
the instructions of the firm's engineers.

Shri Kamath: What were the
reasons, Sir. for the erection of these
huts in April 1950 in spite of the fact
that by then the huts were certified
as not being in accordance with speui-
fications according to the report of
Mr. Krishnamachari?

Shri A. P. Jain: What happened
before April 1950 was this: It was
said by somebody that the hutmeats
were not suitable but the question of
suitability related not to their being
water-proof or otherwise but because
the hard boards were thin and it was
thought that they will not stand the
heat of the summer. There was areat
urgency for accommodation and S0
these huts were i and the
squatters in the Connaught Circus and
who were in trouble themselves and
creating trouble for the shopkeepers
sndoﬂwrshadtobeshuwdwth:ft

place. It was on that account
urgency “that these hutments were
installed.

Shri Kamath: Before erection the
hute were examined and certified as
not fire-proof and not water-preo’.
Why was not action taken to render
them fire-proof and water-proof before
the erection?

Shri A. P. Jaim: 1 do not know
whether they could be rendered fire-
proof as for their not being water-
proof, this was discovered much later.

Shri repo .
Krishnamachari says “when examined
Lere in April 1950, the huts were found
not water-oroof”. Here 1 have got the
renort with me.

ghri A. P. Jatn: They had already
been erécted by that time.

Mr. Speaker: This subject was dis-
cusséd in -a half-an-hour’s discussion
in this House.

Shri Kamath: The rebpﬂ was not
‘before this House at that time.
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Shri Syamnandan Sahaya: Will the
Government be pleased to state what
was the total out of which the sum of
Rs. 2,36,800 has been withheld.

Shri A. P. Jain: Rs. 11,89,000.

Shri Syamnandan Sahaya: Do Go-
vernment consider that the sum
of Rs. 2,36.800 withheld will be suffi-
cient to meet the requirements of the
situation. i.e.. the amount payable by
the firm to the Government. If any,
what are the sources available to the
Government from which they could
recover from the firm the amount
which the Government thinks they

‘have lost over this transaction?

Shri A. P. Jain: Two actions arve
open to us. One is civil action in &
court of law and the second is
negotiations through the Swedish
representative. We are tacklirg both
of them.

Sardar Hukam Singh: Is it 8 fart
that it has been found that this herd
board is more easily combustible than
the ordinary wood.

Shri A. P, Jain: We have not carried
out that experiment.

Sardar Hukam Singh: Is the Govern-
ment aware that seven of these stalls
have been burnt and the wood Is still
there but the hard board has been
completely burnt out?

Shri A. P. Jain: Some six or seven
etalls have been burnt. The wood is
of a much thicker size and naturally it
will burn out after the hard boards
have been burnt.

_ Sari Tyagi: Was the Swedish firm
introduced or recommended by the
Director of Housing in the initial
stages?

Shri A. P. Jain: That question has
been -answered, I think, more than
once. The question of placing the
order was decided by a Board pre-
sided over by my predecessor Sbhri
Mohan Lal Saksena. The other
members of the
Shanker Prasad.
Khanoa, Shri Rameshwar Dayal, Shri
s. N. Sapru. Shri K. M. Bhatia and Dr.
Koenigsberger. It was this Committee
which decided to place the order.

Shri Tyagl: 1 am not enquiring about
the vlacing of the order.~What I am
enquiring into is whether this firym
was recommended or infroduced by
the person who. at present, is ihe
Direator’ of Housing of the Government
of Tndia.

Shei A, P. Jain: The representattve
of the firm came here. he saw Ahe
Technical Adviser end the matter was
placed before the Board.
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Sardar Hukam Singh: Is Govern-
ment aware that even those refugees
whose stalls have not so far been burnt
have lost their business because the
whole-salers refuse to lend them on
credit as they fear that these might
be burnt out at any time?

Mr. Speaker: Order, order. I do
not see how that question arises.

Shri Kamath: Is it not a fact that
Mr. Baatia, mentioned by the Minister.
sent in a note disagreeing with the
decision made by the Board?

Shri A. P. Jain: I shall have to look
into it.

l!unicip Committee on their own?

Shri A. P. Jain: Not in consultation
with Government, but by the Municipal
Board of its own accord.

Shri Kesava Rao: May 1 know
whether it is a fact that recently an-
other Committee has been appointed
to_go_into the question of these Pre-
fab, stalls?

Shri A. P. Jaim: No.

Mr. Speaker: Next question.
MIGRATION BETWEEN INDIA anp Pa xys-

TAN

*7. Shri Deshbandhu Gupta: Will
the Prime Minister be pleased to state:

(a) the number of Hindu displaced
persons who have migrated from East
Bengai to India and the number of
Muslim evacuees wno have left West
Bengal since the signing of the Nehru-
Liaquat Pact. up to 30th September

(b) the number of Hindu dispbiaced
persons who have gone back to Fast
Bengal and Musiim evacuees who have
returned from East Bengal during the
same period;

(¢) the number of Muslim evacuees
who have returned from West Pakis-
tan to Uttar Pradesh and Delhi and
the number of Hindu and Sikh dis-
placed persons who have returned to
West Pakistan during the same period;

(d) the total number of Hindus and
Sikhs who are still living in West
Pakistan and East Bengal respectively;

(e) the monthlv average of inconung
snd outgoing Hindus and Muslims
respectively into and from West Bengal
for the months of July, August and
September 1950 ; and

() the total number of Hindus who
have left East Bengal since the parti-
lon of India and that of Muslims who

Bengal?

bave left West
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The Prime Minister (Shri Jawahar-
lal Nehru): (a) to (f). It is not possible
to give statistics of the movements of
displaced persons only between
Eastern Pakistan and West Bengal
and Assam. The statistics kept referred
to all travellers in either direction.
Many of these travellers were normal
passengers and were not mi
is always a good deal of such
normal traffic between two countries.

I am laying a statement on the
Table giving the information required.
‘This statement is for all travellers.
(See Appendix I, annerure No. 6.}

“No-WaRr” PROPOSAL

*8, Shri Deshbandbu Gupta: Wil
the Prime Minister be pleased to state:
(a) whether the Government of
Pakistan have finally defined their
attitude towards the ‘no-war’ declara-
tion proposal made by him some time
back; and

(b) whether Government propose to
lay on the Table of the House a copy

the Table of the House during the
current session of Parliament.

Shri Deshbandhu Gupta: May I <mow
whether there is any proposal of an-
other Conference taking place between
the two Prime Ministers on this
subject?

8hri Jawaharlal Nehru: There is no
present proposal.

Prof. Ranga: When was the last
reply received from the Pakistan
Prime Minister?

Shri Jawaharlal Nehru: I shouid
imagine that it came about three weeks
ago to which we replied within a
week. That is to say, our last letter
went about two weeks ago.

Khadi (PURCHASE)

*9, Shri Raj Kanwar: Will the
Minister of Industry and Supply be
pleased to state the total quantity of
khadi, both hand-made and mill-made,
purchased for their use by the various
departments under the Central (;overn-
ment during each of the last three
years and the total price paid for the
same?

The Minister of Indusiry and
Supply (Shri Mahtab): A stateruent is
laid on the Table of the House.
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STATEMENT
Khadi purchased by Govermment
Year Quantity Price.
Yds. Ru. as. p.
194748 15124 1690 - 10 -7
1948-49 1464} 1587. 8-8
1949.50 11,411 7467 - 14 -2

During the year 1950-51, so far
orders have been placed for 81060
yards of khadi valued at Rs. 88,000.

I think the hon."Member means only
handloom cloth. Accordingly the
answer is, in 194748, 15123 yards, in
1948-49. 1464 yards and in 1949-50,
:1,411 yards.

. Prof. Ranga: There are two kinds of
khadi mentioned here: hand-made and
mill-made.

Shri Mahtab: No
are available.

syﬁmxnmuaylknowwhat
special steps have Government taken
to popularise and intensify the use of
k{mdi, especially among the cfficial
rlasses.

separate figures

Shri Mahtab: Here is a practical
question. It seems the hon. Member
makes a confusion. Khadi cannot be
possibly mill-made.

Shri Sivan Pillay: What is it that is
meant by mill-made khadi?

Mr. Speaker: The question might

more properly be put to the questioner
himself.

Prof. Ranga: Have Government
accepted the recommendation made by
the Planning Conference held some
months ago that Government should
purchase, or give preference to the
purchase of. hand-woven cloth for all
their needs?

Shri Mahtab: At our instance the
Home Ministry have agreed to pur-
chase hand-loom cloth for the uniform
of Class IV servants. Accordingly
they will purchase about 150,000 yards.
But. they have sufficient stocks on
hand and unless those stocks are dis-
posed of. they cannot purchase.
Railway Ministry have agreed to pur-
chase one-fourth of their requirements
in hand-loom cloth. The problem to-
day is not the saleability or unsale-
ability of the cloth; but the problem is
the other way round. Hand-loom cloth
is not available.

Shri Raj Bahadur: What is the total
requirement of Government with
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regard to the purchase of cloth and
what proportion does this purchase ef
khadi constitute to that total?

Shri Mahtab: I am sorry, I would
require notice.

Shri Tyagi: What steps are Govera-
ment taking to encourage the manu-
facture of khadi as it was part of
their Election Manifesto?

Shri Mahtab: For khadi haqd—sp\n
and hand-woven. we are taking all
steps to encourage.

Shri Tyagi: What are those steps?
Mr. Speaker: Order, order.

Shri Raj Kaawar: What measures
have been taken to increase the pro-
duction of khadi?

Shri Mahtab: First of all, the
Cottage Industries Board have devot-
ed some attention to this aspect of the
question. The steps that we are tak-
ing to increase the production of
hand-spun, hand-woven khadi are, te
encourage them to manufacture goods
to specification, to reduce their prices
and if they cannot possibly reduce the
price, we are thinking of subsidising
the production of khadi to some extent.

Shri  Tyagi: Only by making
speeches?

Mr. Speaker: Order, order.

Sardar B. 8. Man: May I xnow
whether Government have takem inte
consideration the price of khadi as
compared with mill-made cloth? Is
it a fact that khad: hand-spun. hand-

woven is dearer as compared with
mill cloth?

Shri Mahtab: I think there is ne
dispute about that. It is well known.

Shri Tyagi: My question has not
been replied. What practical steps
have been taken by way of giving sub-
sidy or some other gort of help for the
manufacutre of khadi?

Shri Mahtab: The answer is, sub-
sidy has not yet been given.

Shri Tyagi: What has been done......

Mr. Speaker: Order, order; I go te
the next question. .

REHABILITATION
*10. Shri Kanwar: Will the
Minister of bilitation be pleased

to state the total number of (D
unattached. infirm and Persons
of both sexes, (ii) unattached womem
and (ili) orphan boys and girls whe
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have. as a result of the partition of
the country, migrated or been krought
into India from Pakistan and how they
have been rehabilitated?

The Minister of State for Rehabili-
tation (Skhri A. P. Jain): The exact
number of displaced persons under
each category is not readily available
as they are widely dispersed in the
country nor are separate homes for
each such class of persons always
opened. The total number of such
displaced persons of all Passes is
40.151. The maintenance of the aged
and the infirm has been taken up by
Government as a permanent liability.
To the able-bodied young women and
girls facilities are provided for train-
ing and work in useful crafts. The
educated women and girls are also
given stipends for training in nursing,
midwiferv. and stenography. etc. The
unattached children and the depen-
dents of infirm and aged persons and
unattached women livine in homes are
maintained and educated at Govern-
ment expense.

Shri Raj Kanwar: What will be
the number of infirm and aged per-
sons. unattached women. orphan boys
and girls whdo have come over from
Pakistan and who are yet to be re-
habilitated?

Shri A. P. Jain: We have no such
statistics. But. whenever anv deserv-
ing person comes for admission to
one of these homes. we admit him.

Shri Raj Kanwar: Is there any idea
of giving priority to such persons?

Shri A. P. Jain: Thev are alreadv
having prioritv. Tt is only the old and
infirm unattached womenr and children
who are admitted to these homes:
none others.

Shri B. K. Das: Does this fiqure of
40.000 and odd eiven by the hon.
Minicter include migrants from East
Pakistan?

Shri A. P. Jain: Yes; it does.

Shrimati Renuka Ray: Will the
hon. Minister be pleased to state the
total number of unattached women
and children from Eastern Pakistan
and how manv of them have been
sent outside West Bengal for rehabili-
tation purposes?

Shri A. P. Jain: I am afraid I can-
not give the figure of the total num-
ber of persons of this class who have
come over from East Bengal. But. I
might inform the hon. Member that
no versons of this class as such have
been sent outside Bengal. When dis-
placed persons were sent for settle-
ment outside Bengal. some of these
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were inc:lm'.lt:dtI intt:hi?-se batches and
arrangements for their care are being
taken by those States.

Shrimati Renuka Ray: In view of
the very large number of unattached
women and children from East Pakis-
tan. what steps do Government con-
template in  settling some of them
outside West Bengal also?

Shri A. P. Jain: I would very
earnestly solicit the assistance of the
hon. Member because it has been our
unfortunate experience that refugees
from East Bengal are most reluctant
to go out of Bengal. When they were
sent out of Bengal, some have desert-
ed the camps and gone back.

Shrimati Renuka Ray: Is it not a
fact that many of these ..................

Mr. Speaker: Order, order.

h’:’ku-ue‘-‘ﬁw
o onel 2 S8 2 Sud
0 Gy S Spe 5 ins B
u"u}"*“jﬁu"‘wﬂ"‘u‘w
ollallee N S Soy olayyd
LT RPN

[Giani G. 5. Musafir: Is it correct
that some old men and widows have
been granted only one rupee and im
some cases just eight annas per men-
sem by way of maintenance allowance
to meet their daily needs?]

sft go fo & : N ST T &

Tow wplt § ¥ Afedw weEE A
R & § a7 faege g Afgw R
o @ A A AR I AR
fritr & fod @ o afewar F =
FraE gt A § I qg Afee
Forew frr amET &1 R arfee
# I HEAT 30 ¥@ aw 4@ ar
I e & A e
orar & faeelt fe oAy se® @
#X T IAWT I o THT
wrEare ¥ varer A @) A W=

faar e & W IO gags fefue

souldvery
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Yo TYAT § 1 TF TTUT §B HFN H
faur wm &, e aifeeam 9T
I ATHEAY W T & AT A

{Shri A. P. Jain: My learned friend
is labouring under a misapprehension.
The scheme about the maintenance
allowance rests on an entirely different
basis. That scheme provides for the
grant of a maintenance allowance to
those old men and unattached women
who have left behind some income in
Pakistan. If, for instance, the income
of such a person in Pakistan was
thirty rupees he is granted a main-
tenance allowance equal to that in-
come. If that income exceeded
rupees per mensem the maintenance
allowance _would be less than that
(income), Rs. 50 being the maximum
Himit. Some persons have been granted
one rupee only but then their income
in Pakistan was also just that much.]

h’!’*ﬁ'gﬂé! - UB,-,_,-"-&‘
w ol ol S & ale e
P | Q%;&M“Au
i oS o & LS LS Hiie Jyalo
HE dla W day sy g L

? 2 Uy Uy o &egyy UXS
[Giani G. S. Musafir: Has the hon.
Minister ever considered how much
money a man, who has been sanc-
tioned one rupee or eight annas per
mensem, has got to spend in going to
the ‘P’ Block in order to realize that
petty amount?]

st Qo qlo ¥ : T FT W AT AY
o @ fF 3y o woar & feR
AT & AT A S| TEA HE TF AT
#1 guz frq el Fm v affram A
TAF UF WA WigAIT F AHTN
oY &t foat 33 &Y awgAT g @
FaT I fEar wan | 9% FT T aw
1 T Ay @1 a gEe dor gl
g

[Stri A. P. Jain: il» had the liberty
whether to apply or not to apply for
just one rupee. He himself chose to
do so and stated that he had an in-
‘come of one rupee per mensem in
Pakistan. He was granted an allow-
ance equal to his income there. If
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he does not like this the question
does not arise.} Y

wren afda e 3ar AN FaT
¥ qmedd & oo Afew § @
AT A § fF St AT aoisw
AN T E @ F A ¥ I
e g 7 T Iv a8
o g1 91 § ¥fe sz adr fren,
w1 QY (@ AT9F a6 AT ?
[Lala Achint Ram* Will the hon.
Minister kindly state if any cases
have come to his notice where the
maintenance allowance was sanction-
ed a year back but no payment order
has been received. The sanction took
place a year ago but the order has

not been received—have any such
cases come to your notice?]

Wt Qo fo W : TF g ¥ fod At
&} 7 g gvan, ¥fFT wgi v ¥ MW
aTmr & W 7w T e ugh 9
I agrh e g gk § @ I
qEw A & 7 Em & i fmw
La g d]

{Shri A. P. Jain: 1 cannot say if
there was any year-old case but
whenever I happend to be on tour
and was told that the payment of the
allowance had not commenced in the
case of that particular place I im-
mediately issued instructions on tele-
phone from that very place ]

sten afw ww: Fr WYY §
dar ¥m gt & 3 < X 5= ggw
1 fear, ofta avft a5 fomer R
& 179z THe A go & 7

[Lala Achint Ram: Is there a case
from Ferozepore about which 1 wrote
to the Secretary twice but no pay-
ment has yet been made, in spite of a
reminder being given?)

st go dYo W : TR A ATIw A
WrT QEFT AT ATH FE q@EEd ar
# aw ' T It ¥ aIAT)

f8hri 4. P Tain: Not that 1 know
If, however, you were to give me the
name and other particulars I will

certainly look into it and have ther
payment made.}
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Sardar Hukam Singh: Will the hon.
" Minister direct his officers to give
priority to these destitute women
whose maintenance allowances have
been fixed, but have not been given
so far?

Shri A. P. Jain: There appears to
be a large amount of misunderstand-
ing on this question. Maintenance
allowances are not given to destitute
women of the type who go to women’s
homes; they are given to old men and
unattached women who have left pro-
perty in Pakistan; and efforts are
being made to expedite the payment
of such maintenance allowances. If
there has been a default anywhere, I
shall welcome the information and I
promise that I shall see that it is im-
mediately paid.

MILITARY Bases PorR US.A. 1N
KasHMIR

¢11. Shri Raj Bahadur: (a) Will the
Prime Minister be pleased to state
whether it is a fact that the Domi-
nion of Pakistan has conceded or
agread to concede military bases to
the U. § A. in that part of Kashmir
State which is at present under its
unlawful military occupation?

() 1Is it a fact that Sheikh Abdullah,
the Chief Minister of Kashmir, has
raised 2 protest in this matter?

(¢) What steps, if any, have the
Government of India taken with
regard to this matter?

(Y Dn Government feel satisfied by
the <tatement issued in this behalf
by the Ambassador of the U. S. A. in
India?

The Prime Minister (Shri Jawahar-
1al Nehra): (a) T would invite the
hon. Member's attention tn the denial
by the American Ambassador to India
of anv desire nn the part of his Gov-
ernment to establish militarv bases of
;r;;' character anvwhere in South

a.

(b)Y Government have seen a press
report in which Sheikh Abdullah is
ssid to have asked the United States
Government to contradict certain press
reports on the subject.

(c) No action was necessary.
(d) Yes.

Shri Raj Bahadur: May I know.
Sir. whether the Government of India
have been in corresnondence with the
Chief Minister of Kashmir with re-
gard to the source of the information
which led him to make that request?

Shri Jawaharial Nehru: We did not
think fit fo correspond on the sub-
Ject. T think he mentioned some
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rumour, and he wanted that rumour

contradicted, i
& ) and it has been contra-

Shri Raj Bahadur: Si that
protest broadcast fromul'.m;v a:adio?

Shri Jawaharlal N :
recollection. ehro: I have no

Shri Kamath: Sir, may I take
that the Prime Minister, not of Kashif
mir but of India, has been incorrectly
reported in the Press as saying that
some foreign powers are seeking
bases in Tibet and elsewhere in Asia?

. S8hri Jawaharlal Nehru: Yes. that
is a completely incorrect report.

8Shri Joachim Alva: Is the
ment aware of a report that the
American .Ambassador in Pakistan
}x{l;ged ‘Pakmmm,sf intervention in
rea, in re or active Ameri
aid in Kashmir? ve can

Shri Jawaharlal Nehra: No. Gov-
ernment ‘is not aware. But some press
statements appeared, though I don’t
remember precisely what they said;
but something to that effect dlti
appear in the Press.

INDIANS IN SOUTH AFRICA

*12. Shri Raj Bahadur: (a) Will the
Prime Minister be pleased to state
what steps Have been taken by the
Government of India to protect and
safeguard the rights and interests of
Indians in South Africa against the
ernforcement of the Group Areas Act?

(b} What is the number of Indians
aflected so far by the actual enforce-
ment of the Act?

(¢) What is the value of vroperty
held bv Indians affected by the opera-
tion of this Act?

The Prime Minister (Shri Jawahar-
lal Nehra): (a) As soon as the Gow
ernment of India came to know of
the inténtion of the Union Govern-
ment to introduce the Group Areas
Bill, they made a request to that
Government to withhold introduction
of the proposed Bill pointing out that
it would add to the disabilities of the
Indians at a time when this very
question was going to be discussed at
a round table conference between
the three Governments concerned.

The Government of the Union of
South Africa turned down
request. but the Government of India
again approached them with a request
for the postponement of the Bill. It
was vointed out to the Union Govern=
ment that it was the duty of all
parties to the proposed round table
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conference to refrain from taking any
action that might spoil the atmosphere
for the conference. As this request
also was not accepted by the Union
Government, the Government of India
formally brought the matter to the
motice of the United Nations and re-
quested the inclusion of the subject
in the agenda of the Fifth Session of
the General Assembly.

The entire question will. it is ex-
pected, be discussed in the current
session of the General Assembly. As
a matter of fact it is being discussed
nOW.

(b)Y and (c). The “group areas”
have not yet been proclaimed. How-
ever, preliminary steps takem under
the provisions of the Act are reported
to have already affected the value of
land and other interests of Indians in
-predominantly Furopean areas. N>
estimate is available of the number
of persons or the value of property
already affected by the operation of
the Act.

Shri Raj Bahadur: Do Government
propose to take the matter before
the International Court of Justice?

Shri Jawaharlal Nehru: No Sir, we
do not.

Shri Kamath: Sir. was this matter
discussed or was the issue even raised
at any of the Commonwealth confer-
ences held during the last six months?

Shri Jawaharial Nehru: No Sir, it
was not discussed nor was the issue
raised in the Conference. But there
was some talk outside the Conference
between me and the Prime Minister
of South Africa; that was, however, a
private talk.

Shri Kamath: Was it cordial?
Mr. Speaker: Order, order.

Shri Raj Bahadur: In the light of
the UN. Declaration on Human Rights.
of December 10th, 1948, may I know
the reason why the matter is not
being taken to the International
Court of Justice?

Shri Jawaharlal Nehru: The hon.
Member does not seem to remember
what has happened in the past. We
considered it far better for this matter
to be dealt with by the U.N. General
Assembly than by a legal court.

Evacuee PrROPERTY BrnL ¥
ASSAM ASSEMBLY

*13. Sbri R. K. Chaudhuri: (a) Will
the Prime Minister be pleased to state
whether it is a further
progress of the Bill relating to evacuee
property in the State Assembly of
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Assam was stopped in the midst of
the last Autumn Session under the
direction of the Government ¢f India,
owing to difference of opinion be.ween
the Governments of India and Pakistan
regarding implementation and inter-
pretation of certain Provisions of the
Indo-Pakistan Agreement known as
“DELHI PACT” of April 19507

(b) If so, what are the points of
difference and is there any chance of
these points being amicably settled
in the near future?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Yes, Sir.

(b) The following are the three
points of difference:

(i) Whether a Trust Committee set
up under clause (vi) of Section B of
the Delhi Azreemant of Aprii 1950, can
take over the property of a migrant
for management before 31st Decem-
ber, 1950 on an application by the
migrant, even though the migrant
may not declare his intention not to
ref L :

(ii) Whether a migrant is entitled
to object to the management of his
property by the Trust Committee.

(ili) Whether a migrant who re-
turns after the 31st December, 1950
is entitled to have his property
restored to him by the Trust Com-
mittee for his own management.

These points of difference relate to
the interpretation of the relevant
clauses of the Delhi Agreement. and
in order to try to resolve these the
two Central Ministers met the repre-
sentatives of the Governments of
West Bengal, Assam and East Bengal
at a conference at Shillong on Novem-
ber 7 and 8. The joint recommenda-
tion of the two Central Ministers is
being awaited.

Shri R. K. Chaudhuri: Sir, is it &
fact that recently the conference
in Shillong and there has been no
settlement nf this question?

Shri Jawaharlal Nehrn: T am unable
to answer the hon. Member precisely.
T have not seen the report of the con-~
ference yet.

WRITTEN ANSWERS TO
QUESTIONS

INDO-PAKISTAN  TRADE

*14. Shri R. K. Chaudhuri: Will the
Minister of Commeree be pleased to
state whether it is a fact that as a
result of the expiration of the rerlod
of Trade Agreement between India and
Pakistan on the 30th September, 1050,
e:g;rt of coal from Assam to East
Pakistan and import of articles such
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as fish, €ggs, poultry and fruits, etc.

to Assam from East Pakistan have
been completely stopped?

The Minister of Commerce (Shri
Sri Prakasa): The supply of coal from
Assam to East Bengal did not form a
part of the Trade Agreement which
expired on the 30th September, 1950.
Some quantities of coal were permit-
ted for export from Assam to East
Pakistan as an ad hoc measure on
account of the special circumstances
attending the cases of Messrs. Assam
Bengal Cement Company Ltd., and the
Indian Tea Association, Calcutta. As
regards fresh fish, fruits and vegeta-
bles, eggs, poultry etc., being perishable
commeodities, the Govemment of India
have not placed any restrictions on
their movement by land between the
two countries even after the expira-
tion of the April, 1950 Agreement.

INDO-PAKISTAN AGREEMENT  (IMPLE-
MENTATION IN EasT PAKISTAN)

* *15. Shri R. K. Chaudbhuri: (a) Will
the Prime Minister be pleased to state
whether it is a fact that there has
been a large measure of effective
implementation of Delhi Pact in East
Pakistan in the months of August,
September and October, 19507

(b) If so, what is the number of
Hindu and Muslim displaced persons
who have permanently returned to
East Pakistan and Assam respectively?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) and (b). Consider-
able progress has been made in the
implementation of the Agreement, al-
though much still remains to be done.
The two Cabinet Ministers have been
working hard for this implementation
and have consistently kept the position
under review.

The flow of returning migrants, in
both directions, has been vely
increasing. The information desived
by the hon. Member is given in the
following tabular statement:

From Assam to- East Pakistan.

(!-‘rom 8th April, 1950 to 28th Octo-
ber. 1950).

Hindus Muslims
65.079 44,152

From East Pakistan to Assam.

(From 9th April, 1950 to 28th Octo-
ber, 1950).

Hindus
2,27,042

Muslims
1,85,602
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' From West Bengal to East Pakistan.

(From 9th April, 1950 to 4th Nov-

ember, 1950)
Hindus Muslims
11,58,715 6,56,982

From East Pakistan to West Bengal.
(From 9th April, 1950 to 4th N.:ve
ember, 1950).

Hindus Muslims
16,26,276 5,19,528

In each case the figures include a
fairly large percentage of normal pas-
sengers and others, specially between
West Bengal and East Bengal. A
number of Muslims entering Assam
from East Bengal are newcomers.

It is too early yet to say whetter
all returning migrants will stay back
permanently.

IMPORT AND EXPORT TRADE

*16. Shri Kesava Rao: (a) Will the
Minister of Commerce be pleased to
state what is the percentage of con-
trolled import and export trade
reserved for newcomers?

(b) Is there any proposal to increase
this percentage?

{¢) On what basis is this percentage
fixed?

The Deputy Minister of Commerce
(Shri Karmarkar): (a) The percent-
age of the total import trade which is
reserved for Newcomers works out tc
about 0°6 per cent. Newcomers ure not
admitt.d to all lines of the import
trade, and if the import trade in ‘hese
items for which Newcomers may ap-
ply is alone taken into account, the
percentage reserved for Newcomers
works out to about 5 per cent.

So far as ~exports are concerned,
these are already very much liberalised.
In the case of the jute goods. however,
where individual quotas are worked
out, the Newcomers' share is 10 per
cent. of the quota.

(b) and (c). At present Newcomers
are admitted to the import trade only
in those lines in which it is possible to
accommodate Actual Users (if any) to-
the full extent of their requirements
and Established Importers to the ex-
tent of 100 per cent. of their past im-
ports and yet to leave a balance in the
relevant monetary  ceiling. The
balance is allotted to the Newcomers
it it does not exceed 15 per cent. of the
total ceiling. If it exceeds 15 per reunt
of the total ceiling then only 15 per
cent. is allotted to Newcomers. It 1s
proposed to increase this percentage.
if possible, in the next licensing pericd.

There is no proyosal to increase the
percentage reserved for Newcomers
for export of jute goods. as it is con-
sidered adequate.
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Surr J. N. MANDAL'S STATEMENT

%17. Shri T. N. Singh: (a) Will the
Prime Minister be pleased to state
whether the attention of Govern-
ment has been drawn to the statement
of Mr. Jogendra Nath Mandal, who
has resigned from the Pakistan Cabi-
net. in regard to condition of minori-
ties in that country after the Delhi
Agreement?

(b) Is it a fact that there has been
large scale forcible conversion of the
Scheduled Caste population?

(¢) If so, have Government sent
any representation to the Pakistan
Government and with what resut?

The Prime Minister (Shri Jawahartal
Nehru): (a) Yes.

(b) In course of the disturbances
foliowing the partition of the country
in 1947 large numbers of Hindus. in
particular. members of Scheduled
Castes. were converted to the Muslim
faith in the West Punjab. As rom-
munal tension eased most of the con-
verts reverted 1o their ancestral faith.
Reports of forcible conversions were
also received from East Bengal afler
the communal disturbances in feb-
ruary and March. These conversins
were not generally recognised by the
Muslims themselves and the converts
in most cases reverted to their original
faith as soon as the disturbances ceas-

(¢) Soon after the Puniab distuc-
‘bances the Governments of India and
Pakistan made a joint announcemert
that forced conversions would not be
recognised. A similar provision is
contained in the Indo-Pakistan Agree-
ment of April. 1850.

Individual cases of forcible conver-
sion which come to the Government o
India's notice are taken up ad hoc with
the Pakistan Government. In a few
cases the Pakistan Government have
replied that the persons concerned em-
braced Islam of their own free will.

Sinpr1 FERTILIZER FACTORY

¢18. Shri T. N. Singh: Will the
Minister of Industry and Supply be
pleased to state when the Sindri
Factory will go into production &nd to
what stage has the factory progressed?

The Minister of Industry and Supvly
(Shri Mahtab): It is expected that the
constructional work of the factory
would be completed about the middle
of 1951: and the first quantity of usahte
Ammonium Sulphate would be pro-
duced about the same time. It should
be nossible to establish one-third pro-
duction about September 195t and full
production some six months later.
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The construction of the factory s a
whole is fast reaching its closing
stages. Operational tests have already
begun in the power plant and it is
certain that some power would be pro-
duced before the beginning of January
1951. The Gas plant is nearly 9§
per cent. complete and would be ready
for testing by the time power is avail-
able. The Ammonia Synthesis plant
and the Sulphate plant have inade
sufficient progress to justify the ex-
pectation that by the time gas is
generated in the Gas plant. it would
be possible to commence operational
tests first in the Ammonia Synthesis
plant and then, after some Ammonia
is available, in the Sulphate plant

FOREIGN POSSESSIONS IN INDIA

*19. Sardar Hukam Singh: Will the
Prime Minister be pleased to state
what steps have been taken during
the last 12 months in regard to the
merger of foreign possessions in
India with the Indian Union? )

The Prime Minister (Shri Jawahar-
lal Nehru): The attention of the hon.
Member is invited to Dr. Keskar’s
reply to Question No. 194 on the 4th of
August 1950, and his reply to Ques-
tion No. 367 on the 14th August 1950,
briefly stating the position in respect
of the Government of India's negotia-
tions with the French and the Portu-
guese Governments regarding ‘beir
possessions in India. I have nothing
to add to the statements, except that
we are continuing with our efforts for
an early and satisfactory settlement of
the future of these ons. At-
tempts at peaceful settlement of pro-
blems take longer but lead to more
satisfactory and durable results.

TRADE WITH PAKISTAN

*20..Sardar Hukam Singh: Will the
Minister of Commerce be pleased to
state:

(a) the value in rupees of our trade
(Exports and Imports) with Pakistan
during the months of May, June, July,
August, September and October 1850;
an

(b) the balance of trade with that
country during these months?

ty Minister of Commerce
(Shri Earmarkar): (a) and (b). A
statement furnishing the required in-
formation for the months May to Sep-
tember 1950, is laid on the Table of
the House. Figurag jor October 1950
are not yet available. For the period,
May to September our exports to
Pakistan came to 1655 lakhs, while
our imports from Pakistan came to
2607 lakhs, thus leaving an adverse
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balance against us of 952 lakhs, 1
should however say that the fAgures
include the trade which was financed
by private parties without any assist-
ance from the respective Governments.

STATEMENT
India’s imports from and exports to
Pakistan and the balance of trade with
that country during each of the five
mwonths May to September, 1050.

Exports Imports Balance
Month to from of
Pakistan Pukistan trade

Rs. Rs. Rs.
(lakhs) (lkskhs) (lakhs)

May 1930 147 311 —164
June 1950 230 365 —185
July 1050 220 491 —271
August. 1950 409 799 —380
Septerober 1950 649 641 +8

Total of five
months, May to » 1,856 2,607 - 852
September, 1950 J

CENTRIFUGAL Pumps (IMPORT)

+21. Dr. B 8. Singh: (a) Will the
Minister of Commerce be pleased to
state whether the Government cf India
have allowed the import of centrifugal
pumps for pumping water with hori-
zontal spindle?

(b) It so. whereirom are those
pumps going to be imported?

The Deputy Minister of Commeree
{Shri Karmarkar): (a) Yes, Sir. .

(b) During the current licensing
gnod. import is allowed from the

llar Area, Switzerland and the Soft
Currency Area which now also in-
cludes Western Germany and Belgium.
Licences from the Dollar Area wil! be
allowed to be switched over for im-
ports from Japan.

Hinpu RELIGIOUS AND CHARITABLE

ENDOWMENTS

*22. Dr. R. 8. Simgh: Will the
Minister of Law be pleased to state
whether there is any proposal 1o enact
any central measure to control Hindu
religious and charitable endowments?

The Minister of Law (Dr. Ambed-
kar): No. Sir.’ But in view of the fact
that a Bill called the Hindu Mutts Bill
has been sponsored by a number of
hon. Members, I am obtalning further
information on the subject from the
State Governments. Thereafter I in-
tend to consider whether Central legis-
lation is required and if so on what
lines it should be drafted.
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MIGRATION TO CEYLON

*23. Br. R. S. Singh: (a) Will the
Prime Minister be pleased to state
wheiher it is a fact that there have
heen illegal migrations to Ceylon frum
india in the recent months?

{b) If so, have the Government of
Cevion taken any action against those
immigrants?

{¢) What steps. if any, have the
Government of India taken or propese
to take to check such migrations?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) No case of illegal cmi-
gration has been reported by the es-
tablished sea routes to Ceylon through
the ports of Dhanushkodi and Tuti-
corin.. It has. however, come to the
notice of Government, particularly
after the coming into force of the
Ceyion Immigrants and Emigraats
Act (20 of 1948), that attempts to get
across to Ceylon unlawfully by coun-
try-craft from minor ports along
Tanjore. Ramnad and Tirunelveli have
increased.

(b) It is understood that the Gov-
ernment of Ceylon have very recently
taken steps to exercise close vigilance
in detecting illicit landings in
country. Those caught landing in
Ceylon without valid credentials are
arrested. and prosecuted for offeaces
under the Ceylon Immigrants and Emi-
grants Act. They are repatriated to
India on their completing sentences
imposed on them by the Ceylon Courts.

{c) The Customs and Emigration
authorities have been asked to keep a
closer watch. Persons found attempt-
ing to emigrate illicitly to Ceylon ave
prosecuted under the Indian Emigra-
tion Act. 1922 and the Indian Penal
Cordle.

STATE TRADING CORPORATION

*24. Shri V. K. Reddy: (a) Will the
Minister of Commerce be pleased to
state what are the recommendations
made by the State Trading Enguiry
Committee?

(b) Have anv of these recommenda-
tions been implemented?

(¢} Is there any proposal before the
Government for starting a State
Trading Corporation?

The Minister of Commerce (Shrl
Sri Prakasa): (a) The recommenda-
tions made bv the Committee on State
Trading relate to several matters in-
cluding the setting up of a State Trad-
ing Corporation which. it is recom-
mended. should take over all the im-
port and export operations of a com-
mercial! nature being handled at pre-
sent by the Central Government de-
partments, and also undertake export



35 Written Answers

trade in short-staple cotton and
cottage industry products. A sum-
mary of all the recommendations, is
contained in Chapter VII of the Re-
E:tt of the Committee, copies of which

ve been placed in the Library of
the Parliament for reference.

(b) None of the recommendations
has been implemented, as the Repurt
of the Committee is still under exa-
mination.

(c) The recommendation of the
Committee for setting up a State Trad-
ing Qorppration is at present under
examination along with its other re-
commendations.

DispOSALS DEPARTMENT

*25. Shri Sidhva: Will the Minister
:tfa tlemlustry and Supply be pleased to

(a) what steps have been (aken in
pursuance of the statement made %y
Government in the First Session of
Parliament 1950 that the Disposals
Department would be closed f{rom
March 1951; and

(b) to what agency the surplus stores
for disposal lying unsold are likely to
be transferred?

The Minister of Industry and Supply
(Shri Mahtab): (a) the following
measures have been adopted to speed
up disposals:—

_ (i) Al items nor required by Prio-
rity Indentors or which do not have to
be dealt with centrally by the Director
General of Disposals are  cross-
mandated to Regional Offices for =arly
disposal by auction.

(ii) As far as possible, cross-mandat-
ing is done Depot-wise to facilitate
rapid closure of Depots in the order
of priority as desired by the Ministry
of Defence.

-(h‘i) T~ ensure speedy disposal, site
disposal auctions are arranged for the
clearance of major holdings, where
necessary.

({iv) Frequency of auction sales has
been increased and wherever possible,
suction sales are held on Sundays and
public holidays.

(v) Defence stock holders have deen
authorised to dispose of under their
own arrangements salvage and scrop:
and also surplus stores up to bock
value of Rs. 5,000 for any single cate-
gory of stores.

(b) Stores lying unsold on 1st April,
1951 will be entrusted for disposal to
the Director General (Industries and
Supplies).
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TRADE NEGOTIATIONS WITH Russia

*26. Shri Sidhva: Will the Minister
of Commerce be pleased to state
whether the trade negotiations be-
tween India and Russia have been
concluded?

The Minister of Commerce (Shri
Sri Prakasa): Certain negotiations were
started in April 1948 but they did not
result in an Agreement. The negoti-
ations were not pursued as no satis-
factory agreement could be reached
on the price of the wheat and maize
to be supplied by Russia. There was
some difficulty also as to the manner
of payment.

PRE-FABRICATED HOUSING FACTORY

#27. Shri Sidhva: Will the Minister
of Rehabilitation be pleased to refer to
the reply to my unstarred Question
No. 84 asked on the 14th August 1950
and state:

(a) the terms and conditions under
which the firm of Messrs. i .
Wallenborg & Sons of Stockholm
offered to start a factory for pre-
fabricated houses in India; and

(b) the reply Government have
given to this firm?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) The firm
offered to establish a factory for manu-
facture of timber prefabricated houses
on following terms:—

(i) Government should give all the
necessary assistance to the firm in ac-
quiring two covered Assembling De-
pots. each with area of at least 90,000
sq. ft. Alternative'y. the Govérn-
ment should grant necessary permits
and priority certificates in favour of
the firm for procurement of building
materials in India or Government
should provide for duty free imports-
tion from Sweden or England of at
jeast 2 lots of three hangar{ype
buildings with the area of 30,000 sq. ft.
Government should provide necessary
lm for the purpose of erecting the
sheds. ¢

(ii) Government should give assist-
ed passage and working permits for
12 Swedish carpenters and two ZEngi-
neers.

(iii) Government should guarantee
that the proposed factory would ba
fully employed for seven ycars,

’

(b) Since it appeared that the
Scheme will not mature for some time
and because the Ministry of Rehabili-
tation which is a '.amgorary one, could
not guarantee to purchase the products
of the factory for seven years, the firm
was finally informed that though the
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Government would welecome the estab-
lishment of the factory would
render assistance, as far as possible,
to the firm in procuring machinery
and Indian raw materials, the Gov-
ernment could not guarantee to pur-
chase the products of the factory.

KOReaAN WaAR

*28. Shri D. S. Seth: Will the Prime
Minister be pleased to state:

(a) what is the attitude of India in
the Korean War on the gquestion of
thed bombing of non-military objectives;
an

(b) how India voted on the Russian
resolution condemning bombing of
non-military objectives by American
troops and the reason therefor?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) and (b). The Gov-
ernment of India are entirely opposed
to the bombing of non-military objec-
tives in the Korean, or any other, war.
They could not. however, assume with-
out investigation the truth of reports
on the bombing of non-military objec-
tives by American troops. For this
reason. the Indian Delegation voted
against the Russian resolution which
sought to condemn the United States
Government without any investiga-
tion or proof.

HARIJANS IN PAKISTAN

*29. Shri Balmiki: (a) Will the Prime
Minister be pleased to state how far
the Harijans left in . Pakistan have
been affected by the Indo-Pakistan
Agreement of the 8th April, 19507

(b) Have cases of forced marriages
and forced conversions in Pakistan
increased or decreased uince the
agreement came into force?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) There has been no
noticeable change in West Pakistan.
In East Pakistan the position has defi-
nitely improved as a result of the
lessening of communal tension.

(b) The position in West Pakistan
remains unchanged. In East Pakistan
there has been a definite decrease in
such cases.

KoREea

¢30. Dr. Desbmukh: Will the Prime
r be pleased to state:

(a) the steps taken by the Indian
Representative at the UN.O. to see
that the U.N. Forces did not cross the
88th parallel in Korea;

(b) which were the Nations which
he(lid this view and supported India;
an
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(c) what stigstaﬁk:n: tSrovmeemment of
India propose purpose
of obtaining support for the attitude
taken by India in this respect?

The Prime Minister (Shri Jawaharial
Nehru): (a) At the General Assembly
debate on the Eight-Power resolution
sponsored by the United Kingdom on
October the 7th, the Indian Repre-
sentative strongly opposed Clause o
of the resolution which, by implica-
tion, authorized the United Nations
Fqreces to cross the 38th paraliel. He
pointed out that this might result in
prolonging Nofth Korean resistance
and even extending the area of con-
flict. He also advocated a ‘cease fire’
period for  peace talks. India
abstained from voting on the resolu-
tion which was adopted by 47 votes
to 5.

(b) The other members who ahs-
tained from voting on the Eight-
Power resolution were:

Egypt, Indonesia, Lebanon, Saudi
Arabia, Syria, Yemen
Yugoslavia.

(c) The question does not arise.

. Dixox REPORT

*31. Dr. Deshmnkh: Wili the Prime
Minister be pleased to state whether
he proposes to make a statement on
the Dixon Report?

The Prime Minister (Shri Jawahar-
ial Nehru): I would invite the hon,
Member’s attention to the statement
that I made at a press conference cn
the 30th September, 1950. For con-
venient reference, a copy has heen
placed in the library. ~‘See Library
No. P-116/50].

PLANTS FOR ARMS AND AMMUNITION
{(IMPORT FROM SWEDEN)

*32. Shri Chaliha: Will the Minister
of Commerce be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the state-
ment of Mr. Tarapada Chakravarty, @
member of the three-man Indian
Trade Delegation to Sweden, that
Sweden supplied Pakistan with four
plants for the manufacture ~f arms
and ammunition at a cost of four
lakhs each;

(b) if so, whether it is a fact; and

(¢) whether the Government of
India require these kinds of plants
and if so, whethor arrangements can
be made with the Swedish Govern-
ln:dt;t’tor the import of such plants to-

a?
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The Deputy Minister of Commerce
(Shri Karmarkar): (a) Yes; Govern-
gent have seen the statement referred

(b) and (c). The Governmernt of
India are not aware whether, in fact,
plants have been supplied or of the
.details of the types of plants if they
have been supplied. There is nc
_reason to think that any difficulty will
be experienced in importing any plant
or machinery from Sweden that the
-Government of India may require.

TeA CHESTS (IMPORT FROM
SWEDEN)

*33. Shri Chaliha: Wiil the Minister
.of Commerce be pleased to state:

(a) whether Government are aware
that 13 crore rupees worth of tea
.chests and other goods are imported
annually from Sweden through
British firms;

(b) whether it is a fact that Irndia
is losing yearly a very heavy sum on
account of such imports of tea chests
.and other commodities through
British firms in London;

(c) whether Government are a
that efforts to import directly
chest panels were frustrated by the
London Cartel, which had been preass-
ing suppliers in those countries not
to negotiate with India;

(d) whether the three-man Indian
Trade Delegation to Sweden has been
successful in inducing the Swedish
-and Finnish Mills to enter into direct
trade relations with India ot sell a
.certain quota of tea chests; and

(e) if so, whether Government are
prepared to accept their offer nf sell-
;ng, tea chests direct to India in 1950-

1

The Deputy Minister of Commerce
(8hri Karmarkar): (a) The correct
figure of the value of tea chests
imported from Sweden in each of the
last three years has varied from Rs. 5
lakhs to Rs. 13-95 lakhs. The value
of the other goods not specified can
not be verified.

(b) As far as possible India imports
tea chests and other commodities
directly from the country of origin.
However when sufficient tea chests
have not been thus obtained, imports
have been permitted through United
Kingdom firms. Such  imports are
necessarily slightly more expensive
than direct imports but it would be
incorrect to say that we are losing
large sums of mon%y on such imports,
as we ‘have e them lecause
.chests were not available  from cther
.50ft currency sources.
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(c) The answer is in the negative,
It is, however, known that the bulk
of Scandinavian plywood production
is bought by United Kingdom buyers.

(d) It is understood that the Delega-
tion which consisted of two repre-
sentatives sent by the Tea Chests and
Plywood Trades Association, Calcutta,
to Sweden and other countries has
succeeded in persuading a Finnish
Mill to enter into d:.rect trade relations
with India.

(e) The Government of India have
informed our Minister in Sweden, who
is also accredited to Finland, that 1-6
million tea chests will be imported
into India during the calendar year
1951 and that it will be made a condi-
tion of such imports that they should
come directly from country of origin
or from shippers of such countries.
This will ensure direct supplies being
made to India from countries such as
Finland.

SHOPS FOR DIsSPLACED PERSONS

*34 Giani G. S. Musafir: Will the
Minister of Rehabilitation be pleased to
state:

(a) the number of shops lying
vacant in Amrit Kaur Market,
Paharganj, New Delhi, built by the
Municipal Committee, Delhi, for
displaced persons;

(b) for how much time these shops
have been lying vacant and why; and

(¢) whether there are no displaced
applicants desirous of hiring these
shops?

The Minister of State for Rehabili-
hﬁo- (Shri A. P. Jain): The question

be answered by the bon.
Munster of Health to whom it has
been transferred for answer.

Corrace INDUSTRIES (DEVELOPMENY)

*35. Prof. Ranga: Will the Minister
& ‘l:chutry and Supply be pleased to

(a) whether it is a fact that the
Cottage Industries Board :has re-
commended the establishment of a
Statutory Board for development of
cottage industries;

(b) if so, when was that recom-
mendation made;

(¢) whether the Standing Advisory
Committee for Industry and Su
Ministry has also approved of t
recommendation;

(d) when the Government of India

propose to introduce a Bill to imple-
ment that recommendation; and
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(e) what funds have been sanctioned
and spent so far, since the formation
of the Cottage Industries Board, on
different cottage industries?

The Minister of Industry and
Supply (Shri Mahtab): (a) No such
recommendation was made by the
Cottage Industries Board. The pro-
posal was initiated by me.

(b) Does not arise. *

(c) The Standing Committee of
Parliament attached to the Ministry
of Industry and Supply agreed to the
proposal.

(d) The proposal was considered by
the Executive Committee of the
Cottage Industries Board at their
meeting held on 13th November, 1950.
The Committee felt that it was not
necessary to re-constitute the Board
as a statutory body. They recom-
mended that a small committee under
the chairmanship of the hon. Minister
of Industry and Supply, charged with
executive powers, should be constitut-
ed to carry out the functions of the
Board.

(e) A Statement is laid on the
Table of the House. [See Appendix I,
annexure No. 7.}

YARN Di1STRIBUTION

*36. Prof. Ranga: Will the Minister
:ttatl:dnstrymdslmplybepleasedto

(a) the quantity of mill yarn pro-
duced in India which is being distri-
buted between the Textile mills and
Handlooms;

(b) the estimated capacity of the
mills and handlooms to consume yarn;

(c) the steps taken during the last
two years to increase the quantity of
yarn supplied to handlooms; and

(d) whether it is a fact that, in
several States, less than 10 lbs, r
loom per month is being distributed
and that it is not enough to keep a
weaver employed for even ten days in
the month?

The Minister of Industry and Sapply
(Shri Mahtab): (a) The total quantity
of mill yarn produced during the haif
year January 1850 to July 1950 was
712,960,000 lbs., out of this quantity
Mills had consumed 538,460.000 1bs.
Out of the surplus available after
meeting defence requirements and
export commitments, 133.886,000 lbs. of
yarn were released to the States for
distribution to Handloom Industry,
powerloom industry and other miscel-
laneous consumers and it is estimated
that about 76 per cent. of this quantity
was made available for consumption
to the handloom industry.
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(b) The average capacity of yarn
consumption by composite mills in
India during the last five years is
about 1,000 million lbs, per annum.
The*Standing Handloom Commiit=e
of the Cottage Industries Board esti-
mated that the Handloom Industry
would be satisfied with the supplies-
of 480 million lbs. of yarn per annum.

(¢) The following steps have been
taken to increase the yarn supplies-
to the handloom industry: ’

(i) 25 per cent. of the total addi--
tional spindlage installed
under the Textile ansion -
Plan for the manufacture of
yarn is to be reserved for the
handloom industry. In the

of the installed spindlage.
Discretion has also been given
to the State Governments to*
reserve more if they consider”
necessary.

1850 and given to the spin-
ning mills at subsidised rates.
The yarn manufactured out of
this cotton will be made avail-
able for the handloom*
industry.

(iif) Export of yarn of counts
below 30s has beep stopped.
The export of yarn of counts
above 30s has been restricted”
to ith of the production.

(iv) Permission of the Textile
Commissioner is necessary to
install powerlooms on cotton
yarn and this  restriction
ensures that supplies intended
for the Handloom industry
are not utilised by the new’
poweriooms.

(d) The glisf.ribution of yarn to the
handloom industry is made by State
Governments and they should be"
presumed to be doing it fairly. It is
an admitted fact that there has Leen
acute shortage of yarn in the past
t or four months and the vesition
is sure to improve in December next
as a result of the steps taken.

YARN (ExPORT)

*37. Prof. Ranga: Will the Minister"
& t!el_tlmttry and Supply be pleased to"

(a) the quantity of each count of
mill yarn produced in India that is-
being exported;
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(b) why all these exports are per-
mitted, while our handloom weavers
_are being under-employed;

(¢) whether Government are aware
of the demand of weavers to prohibit
yarn exports;

(d) whether steps are being taken to
import larger quantities of fine yarn
and if so, to what extent; and

(e) whether there are any proposals
to stop exports of Indian yarn?

The Minister of Industry and Supply
(Shri Mahtab): (a) A statement show-
ing quantity of Indian mill yarn
_actually exported in different counts
is placed on the Table. [See Appendix
I, annexure No. 8.]

(b) Free export of yarn was allowed
at the time when there was glut of
yarn in the country. Restrictions
have been placed on exports of yarn
from time to time as the occasion has
warranted. At present export of varn
of counts upto 32s as well as 80s and
100s is totally prohibited. . of
yarn of counts above 325 are restrict-
ed to one-fourth of the production of
free yarn.

(c) Yes.

(d) A monetary limit of Rs. 30 lakhs
was fixed for import of yarn. But
it seems it has no demand in this
country because of its high price.

(e) Yes. The question of totally
banning the export of yarn is ander
_consideration.

DiSPLACED BAHAWALPUR ‘JOVERN-
MENT SERVANTS

*38. Babu Ramnarayan Simgh: Will
the Minister of Rehabilitation be

pleased to state:

(b) whether it is a _fact that a
directive was sent to Rajpura Deve-
lopment Board to employ former
Bahawalpur Government staff alone
to all vacancies and posts in the
Rajpura Camp and township provided
such persons with requisite qualifica-
tions were found availaple amongst
Bahawalpuri displaced persons?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): The question
would be answered by the hon.
Minister of Home Aflairs to whom it
‘has been transferred for answer.
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RaJiNDER NAGAR (EVICTION)

*39. Babu Ramnarayan Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that even
poor displaced persons residing at
Rajinder Nagar, Delhi have been
served with notices for eviction on
failure to pay‘arreacs of rent; and

(b) if so, what arrangement Govern-
ment have made to provide alternate
accommodation to the evicted dis-
placed persons?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Houses in
Rajinder Nagar were allotted on
rental basis and anyvone whu persist-
ently fails to pay rent is liable to
ejectment. Some notices for eject-
ment for failure have been issued.

(b) So far actually no ejectment
has been made on account of failure
to pay rent.

HeALTH CO-OPERATIVE CENTRES

*40. Babu Ramnarayan BSingh: (a)
Will the Minister of Rehabilitation be
pleased to state whether it is a fact
that the Rehabilitation Ministry start-
ed a few Health Co-operative Centres
in Delhi?

(b) If so. what was the total income
and expenditure in each case @ur
the period when they were finan
by the Government?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

(b) A statement giving the required

i information is placed on the Table of

the House. |[See Appendix I, annerure
No. 9.]

ExPULSION OF WORKMEN FROM
- PONDICHERY

*41. Shri B. L. Malviya: (a) Will the
Prime Minister be pleased to state
whether Government have received
any information of the dismissal of
300 workmen from the D2XMills at
Pondichery and of the order of their
expulsion from the French territory
on their alleged sympathy with the
democratic forces favouring the
merger of the French ssessions  in
India with the Indian Union?

(b) I so, what steps have Govern-
ment taken to protect those workers?

The Prime Minister (Shri Jawaharial
Nehru): (a) Government have no
official information on the subject but
conditions in French India are un-
satisfactory and it is not unlikely that
some labourers may have been dis-
missed on account of their pro-merger
tendencies.

-
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(b) Since no representation has bqen
received, the question of protection
does not arise.

Fms (IMPORT)

*42. Shri M. V. Rama Rao: Will the
Minister of Commeree be pleased to
state:

(a) the names of the countries from
which Cinema Films are imported into
India for exhibition;

(b) the amount of money which was
paid to each of these countries for
these films during the years 1947, 1948
and 1949;

(c) the amount of money paid for
Raw Film imported into India during
the same years; and

(d) the names of the countries from
which Raw Film is being imported?

The Deputy Minister of Commerce
{Shri Karmarkar): (a) to (d). Two
statements showing quantity and value
of imports of exposed films and raw
fiims into India curing the vears 1917,
48 and 1949 are placed on the Table
of the House. [See Appendix I,
annerure No. 10.])

CHINESE INVASION or TIBeT

*43. Prof. K. T. Shah: (a) Will the
Prime r be pleased to state
whether the attention of the Govern-
ment of India has been drawn to
Press Reports about an invasiop of
Tibet by the Army of the People's
Republic of China®

(b) If so, what is the actual
position?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Yes. Sir.

(b) On account of difficult commu-
nications news from Tibet are meagre.
From information that we have
obtained so far, we understand that the
Chinese troops crossed the Dreehn
river, which is the boundary between
China and Tibet, on 7th October, 1950
at & number of places. They are
reported to have captured Chamdo,
the Capital of the Eastern Provinces
of Kham and are said to be advancing
towards Lhasa.

TREATIES

*44, Prof. K. T. Shah: (a) Will the
Prime Minister be pleased to state
whether the principle contasined in
the suggestion for a “No-war” Dec-
laration by India and Pakistan has
been, or is to be, extended to any other
countries, whether our immediate neigh-
bours or those farther afleld?

(b) Have the Government of India
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(c) Has any Treaty of Offensive and
Defensive Alliance been concluded.
or negotiations started for such a
treaty, with any country inside cr out-
side the Commonwealth?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) to (c). The Govern-
ment of India have already entered
into Treaties of Friendship with a
number of countries with the object of
promoting peace and friendship with
them. No mention has been made
therein of a clause in the nature of a
“No-war” declaration, though our
Treaty with Iran specifically mentions
that all differences between the twe

countries will be settled through peace-
ful means.

No specific Arbitration Treaty or
Treaty of Offensive and Defensive
Alliance has been considered or
concluded.

FREIGHT RATES IN OVERSEAS TRADE

*45. Prof. K. T. Shah: (a) Will the
Minister of Commeree be pleased to
state  whether Government have
received - any representation from
Indian Shipping concerns re, i
the excessive freight charges in the
overseas trade of India?

B('?i,sbAgxiGovmt aw;xe that
ri pping concerns decline tc
raisethehﬂghtchatgeson the trade
between India and the United King-
dom, even q the prevailing rates
be uneconomical, in pursuance of the
British Export - drive?

(c) What steps do Government in-
tend to take to guard against the
harmful consequences of such a policy
on Indian trade, and on Indian ship-
ping enterprise?

The Deputy Minister of
(Shri Karmarkar): (a) No, Sir.

(b:‘ Govel;nment are aware that the
question of inc the frej
rates from UK. m Continent"?:
India was considered by the India/
U.R.—Continent Conference and that
while the freight rates from Continent
to India were increased those from the
UK. to India were not. Government
have no inttg:ma}lion to justity the
assumption t the prev.

rates from UK. to India ai:i;g Muneco—
nomical.

(¢) The question will be considered
if and when any harmful censequences
become apparent.
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SULPEUR FROM GYPSUM

’
*46. Prof. S. N. Mishra: (a) Will the
Prime Minister be pleased to state
whether it is a fact that the Council
of Scientific and Industrial Research
at its last sitting recommended that
the Government of India should put
up a pilot plant for the manufacture
of sulphur from gypsum?
(b) I so, what steps have been
taken towards its implementation?

The Prime Minister (Shri Jawahar-
fal Nehru): (a) Yes. The recom-
mendation was that Government
should be requested to put up a plant
for the manufacture of sulphuric acid
from gypsum.

(b) The recommendation has been
‘brought to the notice of the Planning
Commission.

COAL SURVEY STATIONS

*47. Prof. 8. N. Mishra: Will the
Minister be pleased to state:

(a) whether the Council of Scientific

and Industrial Research has recom-

mended the establishment of regional

Coal Survey Stations; and

(b) if so, the number of stntiut;ué

The Prime Minister (Shri Jawabar-
fal Nehru): (a) Yes.
(b) The number proposed is six. Of
two Regional Coal Survey
Stations for Jharia and Raniganj Coal-
fields, are functioning at Digwadih.
Arrangements for setting up four more
stations. namely at Ranchi for the
Bokaro-Ramgarh-Karanpura Coalfields,
at Kamptee for the Madhya Pradesh
Coalfields, at Umaria for the Vindhya
Pradesh Coalfields and at a suitable
place in Assam for the Assam Coalfields
are under way.

TRADE AGREEMENT WITH PAKISTAN

#48. Prof. S. N. Mishra:‘'Will the
Minister of Commeree be pleased to
state:

(a) whether Government propose to
enter into a fresh Trade Agreement
with Pakistan; and

(b) if so. whether any negotiations
have been held in this regard?

The Minister of Commerce (Shri
Sri Prakasa): (a).and (b). The Gov-
ernment of India will gladly enter
into a fresh trade ugreement with
Pakistan as soon as the question of the
fixation of the exchange ratio of the
Pakistan Rupee, which is before the
lnternaﬂor:'a.}d Monetary: Fund.  has
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CarpamoM (EXPORT)

*49. Shri Meeran: Will the Minister
of Commerce be pleased to state:

(a) the total quantity of Cardamom
exported during the last five years
from India to foreign countries; and

(b) their estimated value?

The Deputy Minister of Commeree
(Shri Karmarkar): (a) The total quan-
tity of Cardamom exported during the
five years ending 1949-50 was 84,375

(b) About Rs. 3} crores.

STATEMENT

The Export of Cardamom during the
five pears ending 1949-50.

Year Quantity Value

(owta) (rupees)
1945-46 16,714 36,13,178
1946-47 18,217 41,92,667
1947-48 20,800 75,78,078
1948-49 17,508 73,28,4056
1849-50 16,138 1,22,39,654
Total 8_&75 3,40,41,88%2

RETURN oF INDIANS TO BURMA

*56. Shri Ramalingam Chettiar: (a)y
Will the Prime Minister be pleased to
state whether Government are aware
that a large number of Indians born
in Burma have large stakes in Burma
agd that they have been held up in
India on account of want of facilities
for return and other reasons?

(b) Are Government aware that the
Government of Burma has fixed the
1st of January. 1951, as the latest date
for the return of these Indians who
have been detained in India?

(c) What steps are Government
taking (i) to facilitate the return of
these people to Burma; and (ii)) to
extend the time for their return?

(d) Are Government aware that the
lands belonging to Indians are being
brought to sale for payment of reve-
nue?

(e) What steps have Government
taken to avoid such sales at least inm
cases where lands are under culti-
vation by Burmese?

The Prime Minister (Shri Jawaharial
Nehru): (a) Government have recelved
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representations to the effect that a
large number of Indian evacuees from
Burma who came to India during the
last war have not yet returned to
Burma.’

(b) The Government of Burma have
fixed the 3Ist December, 1950, as the
‘last date by which in possession
of Evacuee Identity Certificates can
retum to Burma on the strength of
such certificates, after they are duly
checked and endorsed by the Burmese
Jmmigration authorities in India.

‘(¢) (i) The Passport Issuing Autho-
rities in India have been directed te
afford necessary facilities to the Indian
Evacuees from Burma, desirous of
going back to Burma by issuing them
passports expeditiously. The Shipping
Companies in India are also being
requested to provide increased shipping
facilities to such persons, as and when
necessary.

(ii) Representations have been made
to the Government of Burma to extend
the last date for the return of persons
in possession of Evacuee Identity Certi-
ficates by six months.

(d) Government have
representations that the lands of
Indian landowners in certain districts
of Burma are being sold for non-pay-
ment of land revenue.

(e) Representations were made to
the Government of Burma that those
landlords who could not realise reat
from their tenants, due to the preva-
lence of lawlessness and other circum-
stances beyond their control. should
be granted remission of land revenue
due from them. The Government of
Burma have promised to consider
specific cases on their merits and have
suuestedthatullsuchmmohomdh
represented to the District authorities
concerned.

INDO-TIBETAN BORDER

1. Shri Kamath: Will the Prime
Minister be pleased to state:
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(a) whether the gitention of Govern-
ment has been drawn to a P.T.L report
from Lucknow, dated the 26th
October 1850, about the activities of
dacoits and robbers near the Indo-
Tibetan border in Uttar Pradesh;

(b) whether it is correct, if so, the
details of such activities;

(c) whether any officers of Govern-
me!:t have studied the situation.on the
spot;

(d) if so. who, and what is the gist
of their reports; and

(e) the nature of security measures
taken an the Indo-Tibetan border so
as to prevent the recurrence of such
incidents?

The Prime Minister (Shri Jawahar-
1al Nehru): (a) Yes.

(b) There were two or three inci-
dents of attacks on Bhutia traders by
robbers and dacoits. The details are
being obtained from the Uttar Pradesh
Government and would be placed on
the Table of the House on receipt.

(¢) A Deputy Inspector General of
Uttar Pradesh Police was asked to
examine the position and has recently
submitted his report to the Uttar
Pradesh Government.

(d) and (e). The report is being
examined and necessary security
measures will be taken, after the
examination of the report, in consulta-
tion with the Uttar Pradesh Govern-
ment.

TRADE AGREEMENTY WITH IXDONESIA

2 Prof. S. N. Mishra: Will the
Minister of Commerce be pleased to
state whether any trade nt is
proposed to be signed for trade
between India and Indonesia?

The Minister of Commerce (Shri Sri
Prakass): Yes, Sir.
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PARLIAMENT OF INDIA
Wednesday, 15th November, 1950

The House met at a Quarter to Eleven
of the Clock

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-45 aM.
MOTIONS FOR ADJOURNMENT

Artack oN CITizENs oF LuckNow BY
JACKALS, WoLVES, HYENAS

Mr. Speaker: I have received notices
of two adjournment motions. The first
one stands in the name of Shri Rohini
Kumar Chaudhuri and the other one
in the name of Prof. Shibban Lal
Saksena. The first motion reads as
follows:

“That this House do now adjourn
to consider a question of urgent
public importance of recent origin
to wit failure of the Government
of India to lend to the Government
of Uttar Pradesh, sufficient mili-
tary force to aid the local police in
stopping depredations caused by
the combined attack on the
citizens of Lucknow and its suburbs
by mad jackals, wolves, hyenas and
and maneaters in the months of
September and October last, as a
result of which there was consider-
able loss of human lives and cattle.”

I do not think I need labour on this
motion, as the House has expressed
its view’ on it, as the motion was being
read out. '

The Prime Minister (Shri Jawaharlal
Nehru): Sir, I would like to point out

18

that the mere putting forward of a
motion of this kind, which is full of
wrong statements and false insinua-
tions does not entitle it to be read.
You were good enough to rule it out
but when it goes out to the public it
will contain some very false insinua-
tions and completely wrong statements.

Mr. Speaker: I was just thinking as
to whether I should bring it before the
House at all. But the House felt last
time that any adjournment motion had
better be read out here. Of course, as
regards the facts I have no knowledge.

Shri Jawaharla_l Nehru: Suppose an
adjournment motion is obscene and
indecent: would it also be read out?

Mr. Speaker: No, no. They cannot
all be read out.

Shri Jawaharlal Nehru: So there are
certain tests which should be: applied...

Mr. Speaker: I was making -some
distinction regarding the interpreta-
tion. I had no knowledge of the facts
beyond the fact that there was some
press report.

Shri R. K. Chaudhurl (Assam): Sir,
will you give me an opportunity to
explain?

Mr. Speaker: It is not
now.

necessary

PROHIBITION ‘OF MANUPACTURE OF gur
FROM SUGARCANE WITH THE HELP OF
Kolhus.

Mr. Speaker: The second adjourn-
megt motion by Prof. S. L. Saksena
reads:

“That the House do adjourn to
consider the most exasperating
situation created in gur producing.
areas, especially in the U.P. by the
Notiflcation S.R.O. 735, of the
Ministry of Agriculture, dated the
Tth October, 1950, and the order
issued under it, directing that no



19 Motions for
Adjournment

gur shall be manufactured from
sugarcane in the zones of sugar
factories with the help of kolhus
1.e., ‘cane-crushers’, except unde}'
and in accordance with the condi-
tions specified in a licence issued
in this behalf.”

I do not think that this subject is at
all important either from the point of
view of all-India importance or for the
matter of that from the point of view
of even urgency. I therefore do not
propose to give my consent to it. As
it appears from the motion itself, I
find that they have introduced a system
of giving licences and there is no
absolute prohibition of manufact.ure
with the help of kolhus. This subject
may form the basis of a discussion but
certainly not by the method of an
adjournment motion. I would be glad
if the hon. Minister for Agriculture
would explain the position.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Sir, on a
proper occasion I shall be very willing
to have this matter discussed on the
floor of the House but I submit it is
‘not a fit subject for an adjournment
motion.

Prof. 8. L. Saksena (Uttar Pradesh):
May I say a word?

Mr. Speaker: Not on this occasion.
The motion is prima facie not admis-
sible at all.

Prof. S. L. Saksena: Members from
many of the States have told me that
even in the States this has been a
matter of exasperation to the agri-
culturists.

Mr. Speaker: He will have an oppor-
tunity of discussing the subject, as the
Minister has said that he will explain
the situation on another occasion.

Shri Tyagl (Uttar Pradesh): May I
take it, Sir, that you have ruled that
the matter is not urgent? Is that the
final ruling and therefore the motion
has been rejected? |

Mr. Speaker: I have said that the
matter is neither urgent nor important
in the all-India background. 1 have
already given an exhaustive ruling on
a previous occasion when the adjourn-
ment motion on Mir Laik Ali was dis-
cussed regarding the tests of urgency
and importance.

Shri Tyagl: I submit that in such a
matter it is not merely the content nf
the motion that we are concerned with
On an adjournment motion primarily
it is the policy which is to be dis-
cussed or criticised. In this regard

Mr. Speaker: Order. order. The
hon. Member is proceeding to argue. A
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. . . N day
policy which is continuing from

to day cannot be the subject matter
of an adjournment motion.

The Prime Miunister (Shri ,lawaharlal
Nehru): May I make a point clear?
We are always willing to give an
opportunity to the House to discuss
any matter which the House desires.
But it should be clearly understood
that we have not committed ourselves
to give a particular day to discuss gur.

———

RESIGNATION OF SHRI AMRITLAL
VITHALDAS THAKKAR

Mr. Speaker: I have to inform the
hon. Members that Shri Amritlal
Vithaldas Thakkar resigned his seat
in Parliament with effect from the 15th
August, 1950.

BILLS ASSENTED TO BY THE
PRESIDENT

Secretary: Sir, I lay on the table a
statement showing the Bills which
were passed by Parliament during the
Second Session, July-August, 1950, and
assented to by the President.

STATEMENT
1. The Contingency Fund of
India Act, 1950.
2. The Preventive Detention

(Amendment) Act, 1950.

3. The Census (Amendment) Act,
1950.

4, The Essential Supplies

(Temporary Powers) Amendme t
Act. 1950. ) e

5. The Cantonment Laws (Ex-
tension and Amendment) Act, 1950.

6. The Finance Laws (Amengd-
ment) Act, 1950

7. The Influx from Pakistan
(Control) Amendment Act, 1950.

8. The Minimum Wages (Amend-
ment) Act, 1950. ges (Amend

9. The Naval Forces (Miscel-
laneous Provisions) Act, 1950.

10. The  Dentists

Act, 1950, (Amendment)
11. The Salaries of Ministers
(Amendment) Act, 1950,

12. The  Appropriati

Act. 1950, Ppropriation (No. 3)
13. The

3. Voluntary  Surrender of
lS;éSrles (Exemption from Taxtion Act,
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Companies Limitation

of dividends Repealing Bill
PAPERS LAID ON THE TABLE

ANNUAL RePORT OF INDIAN STANDARDS
INSTITUTION

The Minister of Industry and Supply
(Shri Mahtab): Sir, I lay on the table
a copy of the Annual Report of the
Indian Standards Institution for the
year ending the 31st° March, 1950.
Egg)c]ed in Library. See No. IV R.O.

AMENDMENTS TO INSURANCE RULES, 1939

The Minister of Commerce (Shri Sri
Prakasa): Sir, I lay on the table a
copy of certain further amendments to
the Insurance Rules, 1939, published
in Notification No. 102-Ins-E/50, cated
the 18th August, 1950, under sub-
section (3) of section 114 of the
Insurance Act, 1938. [Placed in Library.
See No. P-109/50].

ORDINANCES PROMULGATED AFTER
SECOND SESSION OF PARLIAMENT

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): Sir, I lay on the table a state-
ment showing the Ordinances pro-
mulgated after the termination of the
Second Session of Parliament, and
before the commencement of the Third
Session of Parliament [See Appendix I,
Annexure II.]

ASSAM RIFLES (AMENDMENT) BILL

The Prime Minister (Shri
Jawaharlal Nehru): Sir, I introduce a
?5}411 to amend the Assam Rifles Act,

DELHI LAWS (AMENDMENT) BILL

The Minister of Home Affairs and
the States (Sardar Patel): Sir, I intro-
duce a Bill further to amend the Delhi
Laws Act, 1915.

HYDERABAD PUBLIC COMPANIES
(LIMITATION OF DIVIDENDS)
REPEALING BILL.

The Minister of Home Affairs and
the States (Sardar Patel): Sir, I move
for leave to introduce a Bill to repeal
the Public Companies (Limitation of
Dividends) Regulation, 1358 F. of
Hyderabad.

Mr. Speaker: The question is:

“That lecave be granted to intro-
duce a Bill to repeal the Public
Companies (Limitation of Divid-
ends) Regulation, 1358 F. of
Hyderabad.”

The motion was adopted.
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Labour Relations 2=
Bill

lardn Patel: Sir, I introduce the

EMPLOYERS’ LIABILITY (AMEND-
MENT) BILL

The Minister of Labour (Shri Jag-
Jivan. Ram): Sir, I move for leave to
introduce a Bill further to amend the-
Employers’ Liability Act, 1938.

Mr. Speaker: The question is: -
“That leave be granted to intro-
duce a Bill further to amend the
Employers' Liability Act, 1938".
The motion was adopted.

Shri Jagjivan Ram: Sir, I introduce-
the Bill.

ROAD TRANSPORT CORPORATIONS:
BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Minister of Law (Dr. Ambedkar):
Sir, I beg to present the Report of the -
Select Committee on the Bil to pro-
vide for the incorporation and regula-
tion of Road Transport Corporations.

LABOUR RELATIONS BILL

EXTENSION OF TIME POR PRESENTATION:
OoF REPORTS OF SELECT COMMIITEES

The Minister of Labour (Shri Jag—
jivan Ram): Sir, I move:

“That the time appointed. for
the presentation of the Report of
the Select Committee on the Bill
to provide for the regulation of the -
relationship between employers
and employees, for the prevention,
investigation and settlement of
labour disputes and for certain .
matters incidental thereto, be fur-
ther extended upto Friday, the 1st .
December, 1950.”

Mr. Speaker: The queslion is:

“That the time appointed for the
presentation of the Report of the
Select Committee on the Bill to
provide for the regulation of the
relationship between employers and
employees, for the preventioi. in-
vestization and settlement of labour
disputes and for certain matters
incidental thereto, be further
extended upto Friday, the st
December, 1850.”

The motion was adopted.
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TRADE UNIONS BILL

EXTENSION OF TIME FOR PRESENTATION
oF RePORT oF SELECT COMMITTEE

The Minister of Labour (Shri
. Jagjivan Ram): I beg to move:

“That the time appointed for the
presentation of the Report of the
Select Comimittee on the Bill to
provide for the registration . and
recognition of trade unions and in

. certain respects to deflne the law
relating to registered and recognis-
+ed trade unions and to certain
unfair practices by employers and
recognised trade unfons, be further
extended upto Friday, the 1st
December, 1950.”

Mr. Speaker: The question is:

" “That the time appointed for the
presentation of the Report of the
Sclect Committee on the Bill to
provide for the registration and
recognition of trade unions and in
certain respects to deflne the law
relating to registered and recognis-
ed trade unions and to certain
~unfair practices by employers and
recognised trade unions, be further
extended upto Friday, the 1st
December, 1950.”

The motion was adopted.
MOTION ON ADDRESS BY THE
PRESIDENT

Pandit Balkrishna Sharma (Uttar
“Pradesh): Sir, I beg to move that an
Address be presented to the President
.4n the following terms: ‘

“That the Members of Parliament
assembled in this Session are deep-
1y grateful to the President for the
Address which he has been pleased
'to deliver to the House.”

Mr. Speaker: Motion moved:

That an Address be presented to the
‘President in the following terms:

“That the Members of Parliament
-assembled in this Session are deep-
ly grateful to the President for the
Address which he has been pleased
to deliver to the House.”

As regards the time limit on this, 1
*think we shall have, generally, a time
4imit of fifteen minutes for each
.speaker, and I would request hon.
"Members to be as short as possible, in
-vlew of the large number of amend-
‘ments and the large number of persons
-who will desire to speak.

-Shri Hussain Imam (Bihar): May 1
-request the Government through you,
Sir, that as the food situation in India
‘is very bad a separate day might be
set apart for this and that it should not
come into the general discussion og the

iPresident’s Address. Would they kind-
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ly do it? It is the general desire of
the House.

The Prime Minister (Shri Jawaharlal
Nehru): I do not know whether the
hon. Member represents the general
desire of the House or not.

Shri Hussain Imam: Yes, Sir.

Shri Jawaharlal Nehru): In the
course of the Session it may well be
desirable to consider the food situation.

Mr. Speaker: It has a bearing on
this debate w0 this extent that, if a
day is going to be granted, then, there
would be no discussion on it and that
tune will be saved for other discus-
sion.

Shri Jawaharlal Nehru: If it is the
gesire of the House, we will grant a
ay.

Prof. Ranga (Madras): Yes, Sir, it is
of very great importance. Different
parts of the country are in the grip of
a food famine.

Shri Hussain Imam:
have agreed to it.

Prof. Ranga: That is why I am say-
ing it.

Mr, Speaker: If it is the genersl

desire of the House, then of course we
will have it.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): Sir, I
should certainly llke the idea that
there should be a day allotted to this
rather than that it should be discus-
sed during the motion on the Presi-
dent’s Address.

Mr. Speaker: Then, we take it for
granted that a day will be allotted,
and Members may not touch that

aspect now so that time may be saved
for other matters.

. Pandit Balkrishna Sharma: Sir, this
is the third occasion when the Presi-
dent was pleased to come to this
House to deliver his Address hefore
it. It was on the 31st January of this
Year that he came before the Parlia-
ment o India for the first time, in his
capacity as the head of the Sovereign
Independent Republic of our country
to deliver his Address. The second
time that we had the privilegze of
having him in our midst was on the
first of August last, exactly six
months after his first appearance in
this House. And, again, yesterday we
got the opportunity to accord our res-
pectful welcome to him and to listen
to him with close attention.

Shri R. Velayudham (Travancore-
Cochin): Can the hon. Member read
the speech?

Pandit Balkrishna Sharma: Yes, I
am reading the speech.

Government
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12 NooN. -

Shri Frank Anthony (Madhya
Pradesh): Cn a point of order. Can
a Member give his own decision in
the matter?

Mr. Speaker: I think the hon. Mem-
ber will do well not to read a speech
but to deliver a speech.

Pandit Balkrishna Sharma: That is
what I am doing, Sir. :

Mr. Speaker: I know in the pre-
decessor to this House, there was a
practice which permitted the reading
of speeches, but ‘I should like to dip-
courage as much as possible written
speeches. He may refer to his points
which he may have to make out. Of
course, the question of important
statements the exact phraseology of
which is very important, stand on a
different footing, but certainly he is
not making a statement.

Pandit Balkrishna Sharma: As a
matter of fact, delivering and reading
the speech may not be interpreted too
strictly in this case, and, therefore, I
would beg of you to give me the
indulgence of . . .

Shri Syamanandan Sahaya (Bihar):
Glancing through it and speaking.

Pandit Balkrishna Sharma: No, Sir.
Just going -through it. Otherwise you
may take my speech as read and 1 as
having flnished.

Mr. Speaker: The hon. Member will
see the disadvantage of allowing
written speeches. They are written
without reference to what is going on
in the debate in the House, and more
often than not, they are unreal and
many times repeat the same arguments
which others have advanced. In this
case, of course, he can plead an
exceptional circumstance that he is the
first to speak. But really that should
not make any difference. I know the
hon. Member is a good speaker. He
should set an example. He may refer
to his notes as often as he likes—even
quote some passages if he likes—but
then let him not make an effort of
reading the speech but of delivering it
independently. That is in the Dbest
interests of the House and its tradi-
tions.

Pandit Balkrishna Sharma: Sir,
actually I very seriously beg of you
either to permit me to read my speech
or take my speech as read because 1
will not be able to put in what 1
wanted to say.

Mr. Speaker: The hon. Member may
go on but he may remember, and
others also may remember, that I will
not give these facilities again.

Pandit Balkrishra Sharma:
you, Sir.

Thank
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It is not for nothing that our Consti-
tution makes provisions for such
Presidential Addresses. Article 86(1)
of the Constitution empowers the Pre-
sident to “Address either House of
Parliament or both Houses assembled
together, and for that purpose require
the attendance of members”. This
article gives the President the power
to address Parliament at any time
when it is sitting even though he has
addressec_l it at the commencement of
its session. Article 87(1) makes it
obligatory on the President to deliver
his address to Parliament by laying it
dowm that “At the commencement of
every Session the President shall
address both houses of Parliament
assembled together and inform PParlia- -
ment of the causes of its summons”.
So far, the President has not deemed
it necessary to bring into use article
86(1) of the Constitution. It is only
under the obligation imposed upon
him by article 87(1) that he has
addressed this House at the commence-
ment of its Sessions. And, when we
recapitulate all that he has told us in.
all the three of his Addresses we begin
to realise the importance, the mean-
ing, and the great necessity of such
an occasion provided to us by our
Constitution. The address of th2 Presi-
dent is not a mere formality. The
very fact that the Constitution asks
him to “inform Parliament of the-
causes of its summons”, makes his
Address a statement of importance.
He lights the torch for us so that we-
may see clearly our duties and res-
ponsibilities which have been cast upon
us by virtue of our membership of
this august House. Sir, we of this
House cannot be too grateful to the-
President for his unerring guidance to -
us in our Parliamentary work.

At the very outset of his address,
the President has referred to the ceep-
ening crisis as a result of recent devel-
opments in the Korean situation. No
one, not even those who advocated’
solution of the Korean Tangle by Mili-
tary Action alone, can afford to look
at the trend of events in Korea with
any degree of equanimity. We scemr
to be verilously near the brink of the
precipice. Soon after the end of the
last Global War, Peace of the World
has always appeared to be hanging by
a slender thread. Our Prima Minister
has never lost sight of *this tourh-and-
go situation, He very clearlv vi5qalized
the dangers that were inherent in the
policy which does not look beyond the
use of force for solving human psycho-
logical problems. India did not favour
such a policy. But ours was a lone
voice. The world would pay lit'le
heed to our counsel for sanity.. amity
and goodwill, Let ‘none misunder-
stand us. We did not tolerate aggres=
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sfon. We supported whole-heartedly
@he DU.N.O. in their resolve to géve no
apuarters to the aggressors. Though
wawe .could hardly suppress our astonish-
mment at the alacrity with which the
Morth Koreans were declared as
~smggressors and our amazement was of
=wo mean dimension when we found
‘e International Binocular focussed
:mt different angles for observing two
#dentical situations, we still supported
wmmnhbesitatingly the UN.O. decision on
4#e Korean guestion. What we did
mof, what we could not support was
i%e decision to cross the 38th parallel,
#wecause we feared that such a step,
‘i all likelihood, would defeat the very
bjectives of the Korean War, namely
wutting a stop to aggressive tendencies
snd preserving World Peace. I, there-
fewe, maintain that this House fully
sisares the anxiety of the President
#sat the world appears to stand peril-
wasly on the verge of War.

Here I should like to make one
-aiservation in regard to our stand on
five Korean issue. In my opinion our
smewpoint on this question needs a
fsgtle amplification, though the Prime
MiGnister has clarified it more than
@nre. The mere fact of our support
“#o the UN, Resolution on Korea does
mot entitle any one to conclude that
<wwe support the Syngman Rhee Gov-
sirmment of South Korea or that we
wiill tolerate this unpopular, unrepre-
smentative and repudiated regime to
sontinue to rule over South Korea or
#o  establish its domination over the
MWorth Korean people. As the House
#s aware, the Syngman Rhee Govern-
mwent was not able to get South Korean
People’s confldence in the elections
‘#hat were held prior to the North
Korean Aggression. Thus, this regime
#s an unmitigated, unadulterated, un-
wanted incubus on the Korean people.

And it does not deserve either our
wsupport or sympathy. It is the duty
@i the United Nations Organisation to
free the Koreans from this nightmare.

—
The President in his address has
#ouched upon the general International
situation with a breadth of vision and
«@eep understanding which characterise
wur Foreign Policy. The attempts of
amyr Prime Minister for the preserva-
tion of World Peace bring forcefully
#® my mind what the Father of the
Nation said more than thirty years ago.
Haid he:

“T am standing on the top of a
wvolcano trying to turn it into a
hard incombustible rock, It may
erupt any ‘moment. That, alas,
has been the fate of every Re-
former”',

Today Jawahartal might as weil re-
weat these immortal words.  People on
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the International Sta%e have criticized
our foreign policy. They have shown
their inaptitude to feel with us, to
understand us, to appreciate us and
to strive for peace along with us. 1
do not know if it is our misfortune or
theirs, But I hoge, the House will
agree with me, that it is more theirs
than ours. Even so, we too will have
to pass through the fire if the East-
West-Partisanship  sets the  world
ablaze. As the President has said,
“This Parliament has expressed its
will to peace on many occasions”. This
will to peace does not warrant our
taking sides except on the merits of
each case presented before the Inter-
national Forum. I would like to take
this occasion to dispel the cloud of
misunderstanding which surrounds our
foreign policy as a result of ‘he un-
willingness of the interested parties to
understand us. It is true that our
Prime Minister has resolutely set his
face against group-alignments in the
International sphere. Why? For the
mere fun of it? Is it merely the flush
for originality that has lured him into
persuading this House to adopt this
policy? If any one thinks like this,
all I can say is that he has lost his
balance, that he refuses to see the
very obvious, that the candle »f his
faith burns dim.

Let not this Hon. House forget that
we had no foreign policy of our own
worth the name when we took over
this country's administration on the
15th August, 1947. - Till that day India
had no foreign policy except the one
that was laid down for it by the British
Foreign Office. The onerous task of
evolving our foreign policy, consistent
with our dignity as an independent
Nation, consistent with our interests,
traditions and teachings of our Master,
fell upon Shri Jawaharlal Nehru. A
lesser man cuuld not but have chosen
to adopt the line of least resistance,
which was to fall in the trap of this
or that group. Our Prime Minister
was quick to realize the danger of
losing our very soul if such a policy
were adopted. If we joined a group
or a bloe, we would, perforce, have
had to ditto what the big Brother in
the group dictated, irrespective of
whether Truth and our National
interests could be served by obeying
the big Brother’s ukase. Was such a
situation desirable from the point of
view of our country’s interest? Could
we tolerate, even for a moment, the
adoption of a foreign poliecy which
would make us a marionette in the
hands of a group, which would deprive
us of the right to examine each Inter-
national question on its merit, which
would compel us to fall in, blindfold,
with the arch maunipulators of Inter-
netional events? Shall we have
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been able in this way to serve
the cause of peace? No, Sir, such
a position was infra dignitatem to our
national prestige, to our national
honour and to our sense of propriety.
Such a position, where we at least
could play the second fiddle, and that
too on the tune set for us by some-
body, would do terrible violence to
our Country’s desire to hold to truth,
deified by the Father of the Nation
as Satya Narayan as Truth God or God
that is Truth.

And then, ours is a Congress Party
Government and the great Congress
Organisation has not been without a
foreign policy of its own. There,
again, it was Shri Jawaharlal who,
under Bapu’s inspiring leadership,
gave to the Congress a foreign policy
which brought us in closest contacts
with the fighters for freedom all over
the world. That foreign policy which
the Indian National Congress in its
non-official form pursued for wellnigh
two decades was more or less of the
same hue with which our present
Government's foreign policy is tinged.

In the speech of the President there
are many questions like the Tibetan
and the Nepalese problem and the
Indo-Pakistan Pact about which I
would have liked to say something,
but as my time seems to be up, I
would not like to take any more time.
T would, however, request you, Sir, to
give me a few minutes in which I may
9ay something about the Indo-Pakistan
Pact, because that is a question on
which I would like to say something
before this House. The President in
his Address has said:

“I am glad that as a result of
the Indo-Pakistan Agreement of
April 8th, 1950, there has been a
gradual improvement of conditions
and a flow back of migrants to
their original homes”.

I would like to say something about
this aspect of his Address.

This A ent is commonly known
as the Nehru-Liaguat Pact. We remem-
ber still how furious was the con-
troversy that raged over this Pact. I
frankly admit that I was sceptical
about the results of this Pact. I know
that many of my colleagues in this
House were uneasy about the step
which our Prime Minister took at that
time. On his part it was an act of
faith—faith sturdy, undimmed and un-
shaken in the gloom that surrounded
us at that time. Time now seems to
prove that he was right and that we
who doubted the wisdom of his acrtion
were wrong. A factual statement of
migrations of the Hindus and Mussal-
mans from West and East Bengal will
convince the critice that this much-
maligned Nehru-Liasuat Pact has
tended to ease the situation and that
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it has helped greatly both the com-
munities in getting back to their homes.

The figures I give relate to the
period between 7th October, 1950 and
6th November, -1950. The number of
Hindus going from West Bengal to
East Bengal is 2,36,181 and that of
Hindus coming from East to West
Bengal is 1,76,718. This shows that
the number of Hindus going back to
their homes in East Bengal has a pre-
ponderance over those who are coming
out of that place. The difference of
59,468 over a period of one month can-
not be considered either negligible or
only a result of an off-chance. Take
the case of Muslims also. During the
month 84,226 Muslims came from East
to West Bengal and 76,527 went from
West to East Bengal. This shows
that those who went from this side
are less by 5,689 than those who
came to resettle in their homes here.
Surely this is a sign of returning con-
fidence. Also, this is a vindication of
the Prime Minister’s policy.

Sir, I am conscious that I have not
done full justice to the Address of
the President. Having taken so much.
time of this House I will not now
attempt to touch upon many other
aspects which are in the Address. I
am grateful to you, Sir, for showing
s0 much indulgence to me. I am
grateful to the House also. Sir, I
move,

Mr. Speaker: I was just thinkin
as to the best way of having a rea
debate on the various points involved
in the Address. I have received
eightyeight. amendments—of rourse,
there are not eightyeight’ persons to
move them. Thev can as well be
grouped under various heads such as
for example the food situation—but
we are setting that aside—elec’ions,
rehabilitation, Tibet and Nepal, some-
thing about scheduled castes, some-
thing about Kashmir, controls, and the
others are miscellaneous. T would like
to know whether the House would
wish to take each one of these heads
for a discussion for an hour and a
half and so on, so that whatever
Members may have to say on a varti-
cular point may be sald in a pointed
manner.

An Heon. Member: Then the same
Member will speak on s0 m~nv heads.

Mr. Speaker: Fortunately the amend-
ments are not oveflaf:pln . though the
persons are. Wha feel is that |if
one has to speak on all the points
that have bheen raised in the varlous
amendments within a short space of
fifteen minutes, it is impossible to do
any justice to any of the subjects.
But I am leaving the matter to the
House. If each Member wants to
speak on all and sundry. I have no
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ebjection. But, I shall strictly enforce
the time-limit.

Pandit Balkrishna Sharma: You
may leave it to individual Members
to choose whatever they like, but if
you lay down this procedure it is
likely that Members may feel, if they
wanted to digress to some other
subject, that they will be debarred
from doing so.

Mz, Speaker: 1 am not trying to lay
down any limits. I am merely invit-
ing the attention of Members to the
aspects of discussion which should be
réal tb my mind. ‘ .

Shri Jawaharlal Nehru: Mﬁ?t 1, giir.

spectfully agree with you that a dis-
cussion in which every Member speaks
about every sub&c‘t is not a discud-
sion; it does not draw the attention
of the House or the country to any
particular topic; it is too digressive
and discussive. If it is possible to
concentrate on a few important sub-
jects and have a discussion on them
it will be very desirable. Well, per-
haps the most important subject be-
fore us in which the House is very
much interested is the food question.
You have just said that it might Le
preferable to discuss it later. Another
question in which the House is no
doubt interested is international affairs
taken as a whole. Then there are
other questions: elections, I believe. I
do not know whether the matter is
coming up in the form of a Bill before
the House and whether it i{s necessary
for us to discuss that question now. I
would submit that there is no parti-
cular need to talk about elections at
this stage. We may take three or four
groups of subjects: foreign aflairs,
food, rehabilitation, controls—that may
come under food. As far as ] can see
the subjects fall more or less under
these three or four main groups. If
the House so prefers I am prepared
to give some other time for (foreign
affairs. That is to say, if the House
discusses food which is an important
matter tomorrow, the foreign situation
is developing and I shall be glad to
come to the House later and we can
discuss it.

Pandit Kunzru (Uttar Pradesh): I
think the suggestion made by the
Prime Minister is excellent. I wanted
to sugmest myself that he be good
enough to give us a separate day for
the discussion of international affairs
which have assumed great importance
at the present time. We are deeply
interested in certain aspects of it and
1 felt that in the course of a general
debate nn the Address it would not
be vossible for us to dn justice to the
subject. I hope therefore that the
House will eladly avail itself of the
Prime Minister’s offer to allot a
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separate day for the discussion of inter-
national affaire.

Mr. Speaker: The arrangement pro-
posed comes to this, that we discuss

“all and sundry, the other subjects,

today. Tomorrow we discuss Food
and then the foreign policy or the
International Affairs will’ be discussed
on a separate day later on.

Prof. Ranga: It may not be possible
for us to conclude our debate on
foreign affairs just in one day.
would, lilke tq request the Prime
Minister to just watch how the debate
proceeds, and if he could possibly give
us some more-time, he should accom-
modate us.

Mr, Speaker: There is force in the
argument. L&t some time pass and
tl:renirWe may discuss the international
affairs.

Dr. Deshmukh (Madhya Pradesh):
I‘ﬁ‘e shall discuss today whatever we

e.

Shri Jawaharlal Nehru: If neces-
sary, we may have a day or a day and
a half for this.

Mr. Speaker: As 1 was saying the
position is this: We shall not discuss
today either food or the international
affairs. Food we shall discuss to-
morrow and then the other subjects
are there, elections, rehabilitation,
Scheduled Castes, controls ete. and
thes{I may be discussed.

ri Kamath (Madhya Pradesh):
May I ask whether the debate pro-
mised some time in future during this
session will cover not merely foreign
affairs, but also defence?

Shri Jawaharlal Nehru: No; it will

not.

Shri Deshbandhu Gupta (Delhi): I
would like you to include Part C
States, in the list of subjects because
this is the only occasion when we can
raise a discussion on the future of
Part C States.

Mr. Speaker: That is perfectly com-
petent so far as the amendments go.
Now with this agreement, 1 shall call
upon Shrimati Durgabai to support
the motion.
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amE qedt § 1 gafol gard T n)
Qa1 ®7 w1 Ffgd frad oF Qar

Frara<or dxr N fF Sar s A w4l
FAR T FAR |

gaR FAAE @ A gt a@gw
R gy & gar wafa f wwer qX
qoq gu T 9FEE AW R U A
w1 a1 fF f9 Sl F1 F19 FR@ A
Tog & 9 A &) A A e wgr g,
Irw g7 ad fae @ @, @ fog
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FTHTC 71 A 19 acE fawrn wifgd
frag o7 gB w | § I ag W
ax feomefr g A o7 ¥ qudt g fF
IHAR T gan | A AT B
sintéeer (Propaganda) gar & X
TAATHE FE%y € T4 gar @, I
I B oAl ew & wfww w1 #
HTFA FTAT G7 |

Tsgafr & wigor & o ATy
& fax ft fear mar ) SR wgr

IR A A e qE O T
HFTH AAFRT AF IS TR | J A
¥y ¢ f5 Q7w & 0gS q7E F gEaey
¥ ag7 o9 £ | g ;g
ATAWF FIH & | T EFH AT TR
F W A g | e g & AR}
fifocar Ay s a7 @
T A1 gAA A Fifezgeaetsr (Con-
stituencies) # faftaa £33 ¥y wiw
qaTE A & wrar | A SR T W
31 37 ® fafwa FAT g ageT
wefem g | AT aga @ AN qorifew
qifeat § ST 99T 92 gATE $R
®1, sieet dfq (Parties) ® amyar-
13 (organise) FIX & qUIU
e fear 9 & s S g R
qara-fraeay aF A gwy gw o
fadm ga gwg A W TR @
For ag ¥ FIW § @ AT gEd
ufas qrffa #1 ag Fg3 w1 AT
aff fadwr f& v AN wEwer T
foer 1 zm foq ugafa & o g
FL N ge FT Fw fem g @A
qifsard= 1 qu g wEEw I
faaram

Fus AT am FeAr amgdr g
qezafa & @9d wavr § w1 5 qifear-
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¥ % ¢u afedme & v@ dow (Ses-
sion) # a W & wger qoi faw
(Bill) ¥ fsd ol | § gt ¥
gl § 97 wTag waww g fE
fgrg ¥re faw o Gredtor W fr
aig o fRd o | & s W<l g
W facare s E s gord aTRIT
f figemrey &< qrge @ fs o &
I E Ay sR TN @A
T ®T I fawl &) o IyEe § @
W gAY anfum T qrrfas syaear
# aga I=fa * foat o & AT AW
TR e & B A A d
¥ AT ¥ /AGA FIA § |

(English translation of the aubove
speech)

Shrimati Durgabal (Madras): Mr.
Speaker, it is a pleasure for me to Lave
an opportunity today of supporting the
motion of thanks that has been moved
here to express obligations and thanks
for tha President’s Address. It s for-
tunate that we have got such a presi-
dent as can fill our hearts with the
inspirations of peace and self-confl-
dence. In reality, we badly require
such inspirations today. We have
achieved our independence in an extira-
ordinary way. While achieving that
independence, we have shed our blood
but have not caused others’ btlocd to
flow. Even today a number of disas-
trous calamities such as earthquakes,
famines and floods etc. have come
across our way. Relying fuliy in our
inner force and self-confidence we will
attempt to meet these miseries as well.

While we were fighting a war against
imperialism, which was a novel event
in world's history, our leader, Gandhiji,
taught us to become brave and not to
lose self-confidence in any way. We
should stick, he said, to our path to
truth, whatsoever the circumstances
may be. The same message has been
hinted to by our Pregident. The Father
of the Nation disclosed to us a way
which, if followed, can enable us to
face the difficulties smoothly. We can
achieve that by keeping friendly tcrms
with all countries and pations and by
doing away with the policy ¢f hatred
towards others. We shall pot barter
our independence for the sake of mo-
mentary gains under any citcumstances,
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[Shrimati Durgabai}

Our President has put before Parlia-
ment a list of certain works which our
Goyernment proposc to underiake and
which are meant to strengthen our
nation. On behalf of Parliament, we
wish to assure him that we¢ have full
confidence in the Ministers chosen by
him and Parliament will give its entire
co-operation to get these works done.

It is very fortunate for us that we,
our Republic and the people of India
have the privilege of having these two
great personalities as leaders in whom
people have unbounded lave'.and yn-
limited . confidence. Pepple of India
know that' only .by. the joint strength
of these two great leaders cur inde-
peridence can be well defended and owr
country can advance towsrds the
height of prosperity.

My friend, Shri Balkrishna Sharma
has already spoken much about our
foreign policy which we have been
following since the birth of this Re-
public. He told us that our foreign
policy is based on neutrality but this
neutrality is not that of a weak coun-

try but it is a neutrality of a strong
nation.

[MR. DEPUTY-SPEAKER in the Chair.]

I am aware that many dificulties
will confront us in persuance ot this
policy. We have decided that we will
form our opinions after judging merits
and demerits of each of those parti-

cular circumstances and will take fur-

ther steps only after that. In doing
80 we will never barter our indepen-
dence for the sake of momentary gains.

I wish to say that the aim of our
foreign policy is not only to enhance
the trade and maintain
agree that both of these are the main
features of this policy, but we should
not follow any such policy as may
make us partisans of one party or the
other and put us in great troubles.

What is happening in the other coun-
tries of the world in the absence of
such teachings as were imparted to our
country and the nation under the
leadership of the Father of the Nation?
For no reason, China has altarked
Tibet, one of her neighbour countries.
This aggression has been made without
any cause or provocation. We wish and
hope that our Government will use her
full strength in maintaining the free-
dom of our neighbour country, Tibet,
and I hope that they would bhe success-
ful in their attempt.

I am optimistic about our President’s
message to Nepal State given in his
Address. Being short of time, T can-
not speak much ‘on that, but it is the
pledge and policy of our Government
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that Democracy may rule there and a
Government responsible to the peuple
may be established. The reins of the
Government in the hands of a Dictator
will mean an open invitation to those
forces which are invading Tibet today
on pretext of freedom and equality.
After having said so much, our Presi-
dent turned our attention from the
northern frontiers of India t» our own
internal problems such as fuod problem
and food deficit. It is true that until
the internal problems of our couniry
are solved, we will get little time to
communicate our voice to the interna-
tional organisations because we will
be engrossed. in solving qur own domes-
tic prabléems. Thérefore, I want. that
we should take steps to achieve that
end. We are glad to learn from the
President’'s announcement that in spite
of such natural calamities 1932. will be
our target year for purpose of food-
self-sufficiency. It will not be achiceved
by mere announcements. Let us not
waste food. Let us consume less. Mere
appeals will not serve the purpose.

We have to work. I admit that our
Government have undertaken many
multi-purpose projects. Our difficulties
will lessen a good deal on the comple-
tion of all these projects. During this
period, India will have to endeavour
to check starvation. This is a horri-
ble problem which can be solved in
only one way and that is strength of
the people. Today this strength seems
to have disappeared. Therefore, our
Government should do .such things as
may create an atmosphere in which
people may devote more time to con-
sider over the food problem.

While speaking and expressing thanks
on President’s Address in February,
the present Food Minister, Shri Munshi,
had remarked that those people who
were anxious to work were not getting
opportunities. They have no scope and
as such Government's attention ought
to be drawn towards it, so that the
Government might do something or the
other. I remind him of the same and
ask him as to what has so far been
done to that effect. Only oropaganda
has been done so far and no construc-
tive programme has been started. He
will have to make efforts himself and
give it a start.

Coming Elections have also been re-
ferred to in the President’s Address.
He disclosed that the next Elections
have been postponed from April-May
to November next. It is true that
many preliminary arrangements hzave
got to be made before the Elections and
it is a very important work to do. It
is not only an office routine. Mere
completion of Electoral ro'ls does
not mean that the whole work is
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finished. In the same way, the delimi-
tation of the constituencies is not all
that is to be done. Our prime duty
is to educate those who are io take
part in these elections. Many political
parties will be given full time to com-
plete their own arrangements and to
organise their respective parties.

I hope that our  Government will
make the best use of the period at our
disposal upto November-December and
other political parties also will have
no opportunity to complain that they
did not get a chance. Therefore the
President will get full co-operation of
Parliament for postponing the Elec-
tions.

I wish to say one more thing. In the
course of his Address, the President
said that several other important Bills
would be moved during the current
Session of Parliament. As far as I
could understand, he meant the Hindu
Code Bill and Industries (Development
and Control) Bill. I hope and believe
that our Government would have the
strength and the courage of defying
those who oppose them and would en-
act such Bills into Laws that are
beneficial and are likely to lead our
economic and social status to the peak
of prosperity.

Sir, I support the motion.

Mr. Deputy-Speaker: As many as
88 amendments have been tabled. The

amendments need not be read by the

hon. Members. - I shall take them up
and if the hon. Members are intent
upon pressing the amendment, they
may kindly rise in their seats and in-
form the House that they are intent
on pursuing the amendment.

Shri Naziruddin Ahmad (West Ben-
gal): Amendment No. 1: there has
been a compromise with regard to that
matter. We will hear tomorrow. It

stands over. I will move my next
amendment. '

I beg to move:

That et the end of the motion the
relating 'to food.

“but regret the decision of the
govemment to postpone the elec-
ons”.

Prof. K. T, Shah (Bihar): I beg to
move: °

That at the end of the motion the
following be added:

“but regret that sufficient appre-
ciation has not been shown of the
progressive failure of the policy
of partial controls over the produc-
tion, supply and distribution of
the essentials of | neluding
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foodstuffs and clothing, and the
consequent growth of corruption
ir innumerable forms and increas-
ing degree in the administration of
the country”.

I also beg to move: -

That at the end of the motion the
following be added:

“but regret that the abserce of
any mention in the address of any
steps intended to be taken by Gov-
ernment for implementing the pro-
visions of several articles in the
Constitution, under the Chapter of
‘Directive  Principles of State
Policy’, designed to improve the
standard of living of the people,
and to secure to them a full mess-
ure of social justice and human
equality”.

Sardar Hukam Singh
beg to move:

That at the end of the motion the
following be added:

(Punjab): I

“but regret that on the question
of compensation to the refugees
from the West Pakistan for the loss
of their properties the policy of
the Government and the utter-
ances of the responsible Ministers
thereof have shown a lack of con-
gistency resulting in disappoint-
ment and the consequent inability
otlthe Jpersons to rehabilitate them-
selves”.

I beg to move:

That at the end of the motion the
following be added:

“but regret that the measures
so far adopted for the rehabilita-
tion of refugees have been very
inadequate, half-hearted and halt-
ing resulting in continued miseries
and hardships to the millions of
unfortunate migrants from the
East and West Pakistan"”.

I also beg to move:

That at the end of the motion the
following be added:

“but regret that very little effort
has been made during the year
to obliterate the fore posses-
sions from the map of India”.

Shri Jaipal Singh (Bihar): I beg to

‘move:

That at the end of the motion the
following be added:

“but regret that no mention has
been made in the Address of any
eflect 1o

intention to give
special relating to



A43 Motion on Address

[Shri Jaipal Singh]

duled castes and scheduled tribes
according to Part XVI of the Con-
stitution”.

Shri Sarangdhar Das (Orissa): I beg
to move:

That at the end of the motion the
following be added:

“but regret that the Government
have not taken any steps to with-
draw the various Sections of the
Criminal Procedure Code and &ll
other Acts, which severely curtail
the civil liberties of the people of
India, and which militate against
free and full education of the electo-
rate, preliminary to the holding
of free and fair general elections”.

Shri M. L. Gupta (Hyderabad): I
shall move my amendment tomorrow.

Mr. Deputy-Speaker: Amendment No.
39.

Shri Tyagi (Uttar Pradesh): I am
.anxious to get a reply from the Minis-
ter with regard to the suggestions in
regard to the failure of Government
to encourage and foster an opposition.

Mr. Deputy-Speaker: It is for the
hon. Member to make up his mind
whether to move his amendment or
not and not to get inspiration from the
Chair. I would like to know whether
the hon. Member is moving his amend-
ment or not.

Shri Tyagi: I am not moving.

Shri Syamnandan Sahaya: Amend-
ment No. 47. There are two parts of
this amendment: one deals with inter-
national affairs and the other with
food. I shall move tomorrow the part
relating to food.

Shri Frank Anthony: Amendment
No. 52 may be held over.

Shri Kamath: I beg to move:

That at the end of the motion the
following be added:

“but regret that, despite the
admission that ‘the world hunger-
ing for peace, appears to siand
perilously on the verge of war,’
the Address has failed to deal with
the immediate problem of secur-
ing the peace and integrity of the
country against internal and ex-
ternal dangers, and has failed to
rouse the national conscinusness
to the urgency of the situation.”

Sardar B. S. Man (Punjab): No. 78
1 am moving today and 79 1 am hold-
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ing over for tomorrow. I beg to
move:

That at the end of the motion the
following be added:

“but regret to note that no men-
tion has been made about the intro-
duction of democracy in Part B
States particularly in the border-
ing State of PEPSU where there
is not even a popular Ministry”.

Pandit Kunzru: I shall move amend-
ment No. 83, but not amendment
No. 82. 1 beg to move:

That at the end of the motion the
following be added:

“but represents that in the chang-
ed circumstances of Asia our de-
fence forces should be strengthen-
ed so as to be adequate to secure
the safety and freedom of the
people of India”.

Mp. Deputy-Speaker:
moved

That at the end of the motion the
following be added:

“but regret the decision of the
Government to postpone the elec-
tions”.

That at the end of the motion the
following be added:

“but regret that sufficient appre-
ciation has not been shown of the
progressive failure of the policy
of partial controls over the produc-
tion, supply, and distribution of
the essentials of life, including
foodstuffs and clothing and the
consequent growth of corruption
in innumberable forms and in-
creasing degree in the administra-
tion of the country”.

That at the end of the motion the
following be added:

“but regret that the absence of
any mention in the address of any
steps intended to be taken by Gov-
ernment for implementing the pro-
visions of several articles in the
Constitution, under the Chapter of
‘Directive  Principles of State
Policy’, designed to improve the
standard of living of the people,
and to secure to them a full
measure of social justice and hu-
man equality”.

That at the end of the motion the
following be added:

“but regret that on the question
of compensation to the refugees
from the West Pakistan for the

Amendments
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loss of their properties the policy of
the Government and the utterances
of the responsible Ministers there-
of have shown a lack of consisten-
cy resulting in disappointment and
the consequent inability of the per-
sons to rehabilitate themselves.”

That at the end of the motion the
following be added:

“but regret that the measures
so far adopted for the rehabilita-
tion of refugees have been very
inadequate, half-hearted and halt-
ing resulting in continued niiseries
and hardships to the millions of
unfortunate migrants from the
East and West Pakistan”.

That at the end of the motion the
following be added:

“but regret that very little effort
has been made during the year to
obliterate the foreign possessions
from the map of India”.

That at the end of the motion the
following be added:

“but regret that no mention has
been made in the Address of any
intention to give effect fo the
special provisions relating to sche-
duled castes and scheduled tribes
according to Part XVI of the Con-
stitution”.

That at the end of the motion the
following be added:

“but regret that the Government
have not taken any steps to with-
draw the various Sections of the
Criminal Procedure Code and all
other Acts, which severely curtail
the civil liberties of the people of
India, and which militate egainst
free and full education of the elec-
torate, preliminary to the holding
of free and fair general elections”.

That at the end of the motion the
following be added:

“but regret that, despite the ad-
mission that ‘the world, hungermlg
for peace, appears to stand peril-
ously on the verge of war,’ the Ad-
dress has failed to deal with the
immediate problem of  securing
the peace and integrity of the
country against internal and ex-
ternal dangers, and has failed to
rouse the national consciousness
to the urgency of the situation”.

That at the end of the motion the
following be added:

“but regret to note that no men-
tion has been made about the intro-
duction of democracy in Part B
States' particulasly in thé. Horder-
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ing State of PEPSU where there is
not even a popular Ministry”.

That at the end of the motion the-
following be added:

“but represents that in the
changed circumstances of Asia our
defence forces should be strength-
ened s0 as to be adequate to se-
cure the safety and freedom of
the people of India”.

Shri Hussain Imam; Sir, what is the:
programme? Will “Food” be discus-
sed to-morrow and.........

Mr. Deputy-Speaker: Yes, and there
will be a separate day for “Foreign
Relations”. Pt. Kunzru.

Pandit Kunzru: My amendment runs.
as follows:

That. at the end of the motion the
following be added:

“but represents that in the
changed circumstances of Asia our
defence forces should be strength-
ened so as to be adequate to se-
cure the safety and freedom of
the people of India.”

Sir, we shall have another opportuni-
ty of discussing the changes to which I
have referred in this amendment. But
it must be plain to every cne that they
require great vigilance on our part.
We must be watchful, very watchful,
in order to see that our vifal interests
are adequately protected. For a long
time we regarded our North-Western
frontier as the only frontier that we
need take account of. But owing to:
the developments that have taken
place in Asia, we have become aware
of our North-Eastern frontier and the
need for taking proper measures for
its security. The Great War for the
first time reminded us that the North-
_Eastern frontier could no more be
ignored than the North-Western fron-
tier, and the events that have taken
place recently have made us realise:
more forcibly that we are faced with
a situl_ation that requires the adoption
of active measures by Government in
order to see that neither the integrity
of India nor the safety and freedom of
our people are affected by whgt has
tsgken‘ place. Sir, there are rrany
directions in which efforts will have to
be made in order to provide for our
adequate security and in order (o
decide what we should do and in order
to safeguard our interests, we must
take account of our responsibilitics.
We are responsible for the defenre of
Bhutan and Sikkim. We have recent-
ly signed a treaty of friendship with
tb(l)epal, and Ladakh is part of our terri-

ry. . : ’ :
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[Pandit Kunzru]

The developments which have taken
place already will affect all the four
territories that I have named. In
view of our special responsibility to-
wards them it seems plain to me that
cur forces should be so rearranged and
reorganised as to enable us to fulfll
our responsibilities, if the need for it
arises. It is not my purpose to ask
the Government of India necessarily to
add to the strength of our forces. So
far as the Army is concerned it may
bz necessary only that it should not
be reduced and that they should be
stationed at such places as require to
be guarded, in order to enable us to
bear the new burdens that .circum-
stances have thrown on our shoulders.
But in any case this is a matter calling
for serious thought and effort. We can
no longer treat the North-Eastern
Frontier as we have done hitherto.

-Our responsibilities in the East have

.ternational politics.

become onerous and we are only now
becoming aware of the realities of in-
We have so far
taken part in the discussion of ques-
tions that did not directly affect India
but we are now face to .face with
events that have an important bearing

.on what concerns India and her Nor-

it does require to be

-have been proceeding in a

thern neighbours, towards whom she
has accepted certain responsibilities.

As regards the Air Force I feel that
strengthened.
While the present size of the Army and
the Navy are enough for our purposes,
I do not think that the present size of
the Air Force will be sufficient. We
leisurely
manner in connection with the develop-
ment of the Indian Air Force. It is

_years since the target was laid down

.yet been reached.

and even that modest target has not
Indeed I came to
learn only three or four days ago that
the Air Force did not expect to reach
this target till 1954 or 1953. This, I
think, is a very unsatisfactory state of
things. In view of the changes in
Northern Asia I think the develop-
ment of the Air arm has become a
matter of urgent necessity. Whatever
the difficulties in our way may he we
have to recognise that the cituation
that we have to deal with requires that
we should grapple with these difficul-
ties to the best of our ability and over-
come them. They should not be an
excuse for dilatory action: they should
rather spur us to make greater efforts,
sn that at least the minimum reguired
for our immediate safety may be
attained as quickly as possible,

1 think that questions relating to the
defence of India have recently come
more than once under the considera-
tion of the Cabinet but in view of the
economie situation of the country shey
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have been seen mainly from the econo-
mic angle. We are compelled to take
our economic position into account in
determining the size of our defence
forces and in taking adequate sieps to
defend our interests in the changed
circumstances. But I think that in
the situation in which we find our-
selves economy should not be the only
consideration. We may by rearrang-
ing our forces and by laying stress on
the development of certain arms only
be able to achieve results without in-
curring heavy expenditure except in
connection with the Air Force. But
this is a matter of such urgency and
importance that even in our present
straightened circumstances we should
not delay taking the measures that
circumstances require us to take imme-
diately. We cannot wait to develop
our resources when we are actually
face to face with a crisis. The events
that are taking place are a warning
to us. We have still time to obilise
our resources so as to be prepared,
should an emergency arise, to meet it
successfully. I trust, therefore, that
the plea of economy will not be urged
in this connection and that Govern-
ment will declare their readiness to
take immediate steps so as to be in a
position to shoulder their new and
much heavier responsibilities.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]. ’

Dr. Deshmukh: Sir, we are dis-
cussing today the third address deli-
vered by the President of the Feputlic
of India. We have had therein certain
broad outlines of policy which alone
it is possible for the President to
touch. It is not possible to expect
that in the Address of the President
every possible subject could Dbe
touched upon, and yet if we look at
the amendments it is obvious that the
hon. Members of this House have
complained again the lack of
reference to many points. A few points
which I have myself jotted down form
the subject-matter of the amendments
of which I had given notice.

Before I proceed with any of the
points which have been embodied in
the amendments notice of which had
been given by me, I would like to
say that there is an amount of un-
reality so far as this House snd its
functions are concerned. Not that we .
do not understand what the functions
are, or the Prime Minister or the hon.
Speaker do not understand, but I do

atk Sesl vory Wy or satisfied that
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the debates that take place in this
House are really adequate to the needs
of the country or adequate (o meet
the complaints and grievances that
we as the representatives of the
people wish to voice in this House.
Very often, we find that you, Sir,
decide on allotting one day for discus-
sion on a particular subject. If we
calculate the number of speakers who
take advaritage of that, we have found
from our experience that hardly half
a dozen speakers on this side of the
House can speak, besides some one
or two independent Members , that
may be able to take part in the
debate. The larger portion of the
time available generally and probably
inevitably to be allotted to the hon.
Minister in charge. Therefore, 1 say
that this is, in my opinion at any rate,
not a very satisfactory thing. If we
want to have a debate on any question,
the minimum time available should
be three days. I press for this
especially because ours is such a
vast country where there is so rauch
difterence in the situations that exist
from State to State. Take for inst-
ance the food situation. If one were
to expect at least one representative
from each of the States with a popu-
lation of two crores or more, some-
times going up to six crores, wanting
to have an opportunity to place refcre
the house and the country what situa-
tion obtains in that State and what
the difficulties of the State administra-
tion are, and of the people as a whole,
then how can one expect him to say
any thing effective in ten minutes and
give you and the country an idea of
what he really wants? From this
point of view, it is very necessary to
review whether Parliament as the
supreme legislature of the country is
really functioning as it should go as
to answer the needs of the country
and whether we, as a matter of fact,
by spending time very inadequately, do
not leave many grievances unuttered,
unadvocated, and therefore almost
?opelessly left out and unattended
0.

I must, for want of time, not give
too much time myself to this point
and therefore I would like to come
to another important point, which has
also been stated in my amendment.
That is ahout the Government’s failure
in not appointing the Commission
envisaged by Article 340 of the
Constitution. I am sure, Sir, the
hon. Prime Minister is aware of the
need for the appointment of such a
Commission, and I also feel that it
must probably be exercising his mind;
_but there has heen considerable delay
in the appointment of this Commilssion.
It is therefore time that some active
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steps are taken by which this impor@-
ant problem is solved. After all, it
is not only a provision in the Constitu-
tiow that has to be fulfilled but there
is also the expectatious and aspirations
of the people who look to the Commus-
sion to improve their status because
that is the reason for which the
Commission has been intended accord-
ing to the terms of the article itself.

There is also another important
provision in the Constitution to which
I wish to draw the attention of the
House, and it is embodied in the
Directive Principles of State Policy. 1
have specifically referred to two
articles, articles 39 and 45. Not that
the other articles dealing with the
Directive Principles of State Policy
are less important. But so far &s the
introduction of compulsory educatiun
is concerned, there is a time limit of
ten years given to us according to the
Constitution and it is therefore time
that we paid more direct attention Yo
it. It was the fulfilment of this cons-
titutional provision that was really
responsible in making me propose
somewhat unpopular measures for
supplementing the flnances of our
Government. Those two proposals
are embodied in the resolutions nctice
of which I have given. One is the
stopping of prohibition and the other
is the re-introduction of the salt duty,
specifically and manifestly for the
only purpose of earmarking that
revenue for purposes of education and
public health.

Since we find that our oidinary
ﬁnances are hopelessly inadequate,—
in fact we cannot, really speaking,
meet even our current expenditure—I
do not see much purpose in the expen-
diture that is being incurred on the
Planning Commission even, because
we have very little to plan on. The
resources at our disposal in the begin-
ning of our freedom were said to be
ample and I think it is true to say
that we have frittered away a large
portion of them. There is at least
one instance which I would like to
point out where I should feel that the
proper priorities are not being observ-
ed. This was something which I
wanted to ventilate by way of ques-
tions and I think I sgoke about it in
the last Session of Parliament also.
For instance, we“find lakhs uf rupees
are being spent on extension of
railway stations. I am glad one of
the stations happens to bhe in the
neighbourhood of my place which has

‘given me a certain amount of satisfac-

tion, but when we are so hard up for
funds that we canmot even provide
for housing accommodation for people,
I for one would not like s much
money being spent on such things as
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railway stations. I would much
rather utilise the very same amount
for laying more lines. We all kncw
how inadequate the railway system of

dia is, ‘how inadequate the mileage
s compared with the size of our
vountry is. In view of this, I would
much rather have lines and no stations
at all instead of having the stations
and fewer lines. So, that is one of
the instances where I felt that the
proper priorities are not being
observed and the slender resgurces
which have become slenderer still are
not being utilised in the best possible
way. Some may say that this is
precisely the reason that there is a
definite need for planning. But for
such planning I do not think the
whole paraphernalia which we have
got is necessary. I should think that
one or two individuals with proper
imagination and administrative know-
ledge should be able to tackle it in a
much more fruitful manner than
appears to be possible now. There is
also likely to be—and there is in
fact—in the minds of many people
considerable confusion as to the func-
tions of the Planning Commission, s
to what it is likely to do and v'hat is
likely to emerge. On the one hand
we have got the departments holding
their own views, having their own
plans which were prepared not in a
day, or six months or a year, but
evolved during the course of several
years. Now, what is going to happen
to those plans and those priorities,
one does not know. Speaking of the
Planning Commission, I would also
like to point out, Sir, that siuce it is
such a vital and important matter,
this House should have adcqguate
opportunity of examining and scrutin-
ising any plan which the Planning
Commission may evolve and place
before the country.

The next point which I want to
urge is that the whole trend of our
administration happens to he not at
a'l popular with the people. Some
people may probably find fault with
the people themselves; some may, un
the other hand, say that there is some-
thing to be said in favour of the
accusations which people wmake, that
there is considerable laxity, that there
is no sense of proper responsibility,
there is no' proper supervision and
that peoples’ grievanges are not being
adequately attended to. At any rate, I
think there is a clear case to examine
how far this dissatisfaction is well-
founded, whether their complaints have

got any basis behind them or not. I.

.do not think, Sir, that adequate atten-
tion is being paid either in the States
or by the Central Government to what
the people feel. Otherwise, I do not
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see any reason why the people who
are governing the country, who have
everything in their favour because of
the sacrifices they made in the cause
of the struggle they put up, should
have overnight, or in the course of a
year or two, become not so .nuch liked
by the people. I, therefore, feel, Sir,
that both so far as the Cecntral
Government as well as the (jovern-
ments of the States are concerned,
there is something radically wrong
and it is very necessary not only for
the purpose of satisfying the expecta-
tions of the people and removing their
complaints, but for our very existence,
and in the larger interests of the
country itself that we should pay a
little more attention to what the people
say and examine how far our policies
are in the right direction.

The only other point which I want
to make on this occasion—because [
am not likely to get an opportunity of
speaking on the food debate, because
I have exhausted my chance—is to say
something on behalf of my State. Ours
used to be a surplus state. But some-
how circumstances have so conspired
that we happen to be deficit at the
moment. You would probably be sur-
prised to hear that juar is selling at
the present moment at ten annas per
seer. Therefore, one can imagine
what must be the condition of the
labourer in our parts especially Berar.
It is a veritable famine that is exist-
ing there, because for want of rain the
juar crop has been spoilt. Ultimately
it may be that our own resources may
be sufficient for the needs of our pro-
vince. But at the moment when the
Jjuar crop has not been reaped and we
are passing through a period of acute
scarcity, if the Food Minister were
kind enough to allocate a larger quota
it will not only keep prices at their
present level or may even succeed in
bringing them down, but will have a
psychological effect of allaying the
apprehensions of the people. if
supplies are delayed on the ground
that Madhya Pradesh happens tc be
a surplus State, the food situation
will become worse and even the same
allotment at a later day may not
relieve the situation. From that point
of view, Sir, I would like to urge that
the hon. the Food Minister will be
pleased to allocate at the moment a
larger quota to the Madhya Pradesh
Government so that the present acute
scarcity may be met and the situution
brought under control.

Prof. K. T. Shah: Sir, I too, would
like to begin with a word of acknow-
ledgment of thanks for your kind
assistance in helping to focus this
debateeon specific issues, so that greater
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light might be thrown on problems
which are of the most urgent import-
ance. I am not sure, however, of.
the exact procedure which seems to
have been agreed upon this morning,
in moving amendments or 1naking
suggestions in amendment form, on
the particular days when those issues
that are agreed to be held over come
up. For my part I am going to 1nove
only two out of the four amendments
which stand in my name, namely,
that relating to the failure of the
policy of partial Controls, and that
with regard to those Directives of
policy which appear to make our Cons-
titution a great land of promise, and
yet, in the steps actually taken, do
not seem to have been approached.
The two other amendments, on the
other hand, (Nos. 11 and 12) which
relate to our foreign policy and to the
food situation, I would, if allowed,
move én a more suitable occasion.

Beginning, however, Sir, with regard
to the policy of controls, I feel that in
the manner in which, and the degree
to which, the policy of ~ontrols is
being applied, it has failed. There is
no other word for it, but complete
failure. I would hasten to currect
myself so far as to admit that I am a
believer myself on principle in whole-
sale control. so that complete social-
isation may be achieved. But I can-
not but recognise, in the actual cir-
cumstances in which this policy is
heing applied, that the result is auy-
thing but proper, effective ccntrol,
anything but the accomplishment of
the principal objective with which
these controls are imposed and carried
on.

If the objective of control is to
secure proper distribution, to secure
adequate production and a fair and
reasonable price to the consumer
with a good return to the producer,
then I am afraid the result is not
achieved on any very considerable level.
One cause of this failure is the limited
scope of controls. It must be re-
membered that modern industry, in
fact the entire economic life nowadays,
is so inter-dependent, that ¥ you being
to impose your controls or regulations
only at one point or another, that
cannot but give rise to lop-sided de-
velopment and difficulties at others;
and in solving which you may perhaps
flounder into other and deeper pits.

My main difficulty, my main objec-
tion, therefore, to this policy, as it
has been carried on, as it has been
applied, in the last three or
four years, is that there seems w be
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lacking any heart in the measures of
control, Government is attempting.
_The controls are half-hearted. hesitat-
ing, not complete, not universal. The
result is that instead of bringi
blessings to the people, there is .al
round discontent and corruption, all
round complaints and dissatisfaction.
Neither the trader, nor the producer,
nor the consumer seems to be satisfied
with the operation of the conirols as
they go on to-day.

The evil is greater because {he
controls are imposed on all essentisls
on all that make life worth living at all.
Food is controlled: housing is control-
led; even clothing is controlled.
Primary necessities of life are. at one
stage or another, supposed to be con-
trolled; and the actual operation of the
controls is such that the large masses
of the people suffer more the dis-
advantages of such contro! than enjoy
their advantages.

It is true that, in the absence of any
control, let us say on foodstuffs, there
would perhaps be such a shortage in
some parts that it would be impossible
to save large numbers from sheer
starvation. But I am not sure that
because of these controls we are able
to alleviate this evil in anv subs-
tantial measure.

I would not expatiate on this st ect
of the supply of foodstuffs at this
stage because it involves other and
deeper considerations and becaus: we
are going to consider them morc fully
on another occasion. But speaking
on controls generally, in housing or in
clothing for example, we have not
taken all the care which should have
been taken from the beginning to make
our policy of making controls univer-
sal, applying to every instance, at
every stage, to every article, in the
production, distribution, sale and con-
sumption, regulating prices, fixing
quotas. determining quantities, 80
that the trade, both internal and
external, may also be properly and
effectively controlled.

It has given rise—and the complaint
is universal—to such enormous corrup-
tion that, to give only one instance.
licences in regard to imports or ex-
ports are said to be obtained easily,
not by people primarily interested in
it, but by those who only speculate in
it and sell the licences at a net profit
to themselves, leaving it to the trader
to get the required article or not. It
is a matter which is of dailv occur-
rence, and yet steps are hardly being
taken anywhere that I can sec. to stem
this evil at all.

The substitutes of controlled articles
are not thought out in ad:-ance. Take



86 Motion on Address

{Prof. K. T. Shah]

the question that has recently cropped
up. Because of sugar control you
have had to control eventually T,
And this gur is controlled in such a
manner, at such price that, spcaking
of the State with which I am more
directly connected, the complaint has
become universal that......

Prof. Ranga: Even gur has gone
underground.

Prof. K. T. Shah: Yes, even gur has
gone underground just as good men
have gone underground. The problem
has become acute; and yet you are
applying piecemeal, hesitatingly, and
halfheartedly this policy of control
which can breed, and does breed
nothing but evil and disadvantage to
the people.

I trust that a discussion of the more
urgent and the more important aspects
of food control will bring to the notice
of this House the many evils that are
involved in the present policy of con-
trols to such a degree that Govern-
ment would be called upon {o revise

it radically. In my opinion the only

solution, of course, is complete centrol
under wholesale and universal social-
isation of all the means of production,
distribution and exchange.

But even if you do not adopt this,
even if you feel that we are not ready
and prepared for such a wholesale
departure from existing conditions, I
would ask Government to consider the
existence of these evils, and to revise
their policy if only to teach those who
take a false advantage of the present
conditions and the present policy,
resulting in black-marketing and pro-
fiteering, so that at least those indus-
tries which are enjoying very heavy
fiscal protection should be left com-
pletely free and the market may be
open to try at least the experiment of
a real free enterprise and free trade,
with the result perhaps very likely,
in my opinion, that the complaints
from the consumers’ side will not be
SO many.

This is only one suggestion; several
could be made if there was any indi-
cation that the policy is going to be
radically altered. I would not, how-
ever, take the time of the House on
this matter any more and will pass
on to that other of my amendments
which relates to the provisions of
articles in the Chapter in the Constitu-
tion entitled ‘Directive Principles of
State Policy’.

A number of pious wishes have teen
enumerated and enunciated in that
Chapter which, on the face of it, made
excellent reading and seemed to hold
out the promise that this will be a
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land of milk and honey. As it works,
however, one fails to see any concrete,
' definite step being yet taken to imple-
ment and carry out, within a measur-
able distance, these very rich and
attractive promises of a new life and
a new order in this country.

It is, of course, quite obvious that
these are not what have been called
the justiciable rights; and therefore
there is no means in the hands of the
people to call upon Governments,
even when they have been described
as the obligation of the State, and a
categoric obligation of Government,
to g&t them enforced within any
reasonable time. In one case it has
been stated that it shall be carried out
within ten years; elsewhere it has
been stated that it will be carried out
subject to the capacity or the ability
of the Government to do so. (On the
whole, in the ten or twelve directives
of policy which have been enumerated
in this Chapter, I fear there is a very
disappointing blank or lack c¢f any
very considerable effort to see that
within a measurable period we shall
be achieving these very laudable ob-
jectives.

Take the case, for instance, of the
right to work or the right to live under
decent conditions or equal pay for
equal work or again the right to a
certain degree of primary education,
or the protection of children and
women and the conservation of their
strength and energy as provided in
article 3. We have in all these
articles excellent promises. I repeat,
which, however, seem to bhe broken
more in the actual practice than they
are contained in the letter of the law.
If we meah to carry out these, we
should have some indication in such
general pronouncements of policy as
the Presidential Address to this House
which might hold out more definite
and concrete hope and expectation for
their accomplishment.

I am aware that a good many of
these are, or can be said to be, within
the jurisdiction of the State Govern-
ments and that the responsibility of
the Central Government may not be
quite so direct and immediate as might
at first sight be expected. Neverthe-
less, the Government of India have
possessed themselves of such resources
under the Constitution that the State
Governments will almost in every
case—the richest of them included—
require very substantial assistance if
the principles of policy enunciated in
this Chapter are to be implemented
at all. I can see no single State
which can carry out so many, some-
times mutually contradictory and
always expensive, objectives as are
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conveyed in this Chapter, withcut the
aid of the Central Government. The
Central Government has the resources,

it has so many productive sources of
revenue to itself and the problem of
social reform will compel the =State
Governments to adopt such measures
as might result in a substantial con-
traction of their resources that in the
aggregate the possibility of carrying
out these policies and of giving.effect
to these promises would be rare
indeed. I would therefore very
earnestly beg the authorities concern-
ed that here is a very laudable, very
praiseworthy Chapter of our inten-
tions and that if they really mean to
do so they should at least make a
beginning, whether by means of a
concretely planned economy or by
other directions of policy to give effect
to these promises.

In conciusion, may I take this
opportunity of oﬂ’erm% my humble
congratulations to our fair friend here
who made an excellent beginning with
a speech in Hindi which is supposed
to be our national language thtut to
implement which and to make it s
really national language we do not
seem to make any effort, *

3 PM.

Sardar Hukam Singh: I have got
three amendments in my name. Two
amendments refer the rehabilitation
and the third one refers to the foreign
possessions in the map of India. I do
not think I shall have the opportunity
to deal with this third one. I only
want to bring to the notice of the Gov-
ernment that reports have appeared in
the Press that bhases are being con-
structed in Goa, that a large territorial
army was being raised there. Our
Government should pay more attention
to that side so that these foreign
possessions are liquidated as early as
possible.

So far as my other amendments are
ccncerned, they are connected and 1
will take them altogether. They relate
to the rehabilitation of refugees. Of
course, my intention is to take the
refugees from West Punjab parti-
cularly because the other subject
might be dealt with by other hopn.
Members.

The President has been pleased to
mention about the subject in para-
rraphs 11 and 12 and it is as follows:

“Progress has been made in the
rehabilitatinn of displaced persons
and some of the new townships,
such as Faridabad, Nilokheri,
Rajpura, Kandla and Fulia, have
now taken shape and most of
them are functioning.” .
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There is no doubt about that and I
must acknowledge that some progress
has been made, but my charge is that
all along the policy has been very
slow, halting and half-hearted and
even after the lapse of three years
those refugees have not been rehabili-
tated. The Government has taken the
liquidation of camps as’ tantamount
to rehabilitation of refugees and of
this I shall illustrate by one or two
examples hereafter.

It has been said also in this address
that now more accurate figures were
available and that 50 lakhs of persons
have migrated from the West Pakistan
to this side. About 30 lakhs of them
had been offered land with some help
for equipment, but I must remark here
that even this number does not give
us exactly the number of refugees who
have really settled there. An indica-
tion is also given in this address that
there are about five lakhs who, though
they secured allotment of land, prefer-
red to live in the wvillages, What I
want to stress in this connection is that
even when 30 lakhs of people have
been given allotment of land, there is
a good number out of them whose
allotment is so inadequate that they
cannot. eke out their livelihood out of
that. Some of them possess small
holdings; they are not economic.
Moreover the land on that side was
canal irrigated and on this side they
have been given un-irrigated land.
Their dificulty was that they could
not go and live in the villages. There-
fore they preferred to stay on and
they are to be provided here. So far
as the town population was concerned,
as the address says, even these five
lakhs- have to be provided for and
therefore we had about 35 lakhs of
people who have to be maintamned in
towns. Some of them had to be pro-
vided with houses alone and some with
gainful employment as well.

The address says that some 20 lukhs
of people have been given accommoda~
tion in evacuee houses. It may be
correct that the number of houses may
be there which has accommodated so
many people but the accommodation
which they have got is so meagre and
the condition of the houses is 50 hope-
less, because no repairs have been
made during these years and their
condition is not satisfactory, that we
should not conclude that these pcople
have been rehabilitated so far as
housing is concerned.

Then again, there is another factor
and that is that -heavy rents are being
charged from them. This is no rehabi-
litation, I must say, because people
have no means of livelihood. They
are not all gainfully employed any-
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where. They have lived for some time
now in those houses. They are being
thrown on the streets. They have been
accounted as having been rehabilitat-
ed. No action is taken with regard
to those persons and they are
suffering great miseries. Sometimes
the police forces have been vused
against them and they have been
thrown on the street.

About gainful occupations, it is said
that shops and business premises have
been provided for 54,000 persons. If
one person might be taken as a unit of
the family and we might multiply it
with five, it might have hcen a
provision for about 2,70,000 persons.
Out of 25 lakhs of people 1f we have
given this gainful employment—only
shops and other premises to 2,70,000
people—it is not creditable for the
rrovernment during this long period
or three years. Even now we have
only provided for about 1/8th or 1/7th
of them.

Then about these shops as well.
When the refugees came, they occupied
certain advantageous positions in the
streets before the shops in the markets.
There they were able to carve out
scme maintenance for their children
and could maintain their families for
some time. But_sanitation and other
considerations impelled this Govern-
ment to turn them out and they have
neen evicted from one place to another
and now the accommodation that has
been offered to them really does not
give them so much custom where they
can  maintain themselves. As an
illustration I might take the case of
these Swedish huts which we discus-
sed this morning. 1 have seen their
khatabahi and I can tell you honestly
that the maximum earning of an
ordinary shop there amounted to
sometimes Rs. flve or six or ten. You
can very well judge the extent of
profit that such a stall-holder might
be earning out of that. It may be one
rupee or twelve annas and not more
than that. If that is rehabilitation,
you can very well see how we have
rchabilitated them. Then there is
the rent that is being charged. I fail
to understand how we call this rehabi-
\itatfon of refugees. 1 would rather
contrast it by the methods that have
been adopted there in Pakistan.

By giving another illustration, I
would show that even the Municipality
of Delhi, to take the case nearer here.
constructed the Lajpat Rai Market
and the whole expenditure that they
incurred, they contrived to realize
within three years.. Of course there
were reports that there were mis-
appropriations and  embezzlements
as well and all these have to be
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borne by these poor refugees. What
we find now is that most of the shops
are lying vacant and there the
refugees ‘cannot maintain themselves.
Then there are rehriwaelas who go
round drawing carts and make their
living. I have seen that the Munici-
pal Committee here in Delhi is charg-
ing as a cess from Rs. 5 to 50 from
each of them. It can very well be
judged how they can save anything
There has been a considerable agita-
tion against the cess. These poor
people have not been given any Lelp
but rather have been made a source
of income by the Municipal Commuittee.
Then there are patriwallahs who sit
on the floors in front of the shops. 1
have seen myself in Chandni Chowk
these people being hunted oy police-
men. They take their loads on their
heads and run before the policeman
who strikes them with his stick, Some
people fall there and in one instance
an old man had to lose all his fruits,
because he could not run so fast as
the Police wanted him to.

Then we have been told that 17
lakhs of people have been given assist-
ance of loans or vocational training.
Some time ago I put a question whe-
ther the Government has got any
record about the persons who have
been given vocational training, whe-
ther such people have been absorbed,
whether they got some employment or
not, but the Government had no such
data. Therefore, to say that because
training has been given to these people,
they have been rehabilitated, is
not correct. They are still gning
about. Very few might have got scme
employment. As they have no capital
to invest, they are not in a position to
do their own business. Therefore, I
say that even this vocational training
has not equipped them to carry on
their own business unless they also get
the required capital.

Then, as I said just now, I would
give one illustration. I refer to the
Rajpura township. During the last
session we were told that 60,000 per-
sons were asked to migrate to this
Rajpura township from Kurukshetra.
These poor people did like that. But,
when they arrived at Rajpura, they
were told that there was no
accommodation for such a large
number of persons and they were
asked to disperse. They were ‘old
that there was accommodation only
for 20,000 persons. These 40,000 per-
sons went to different places. they have
not been rehabilitated. Even for these
20,000 people, they were told that there
was no water available in the near
vicinity and it was not possible to
make a township for this number.
Then that scheme was given up.
Similar instancee can be multiplied to
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show that the rehabilitation that has
been done has not really met the needs
of the time. These poor people have
exhausted all that they had with them
or even that which they got as a loan
or other assistance from Government.

I would like to contrast this with
the rehabilitation that was done in
Pakistan. I refer to the .report con-
cerning evacuee property that was
distributed to us last year. There, I
wanted to read a telegram from the
then hon. Minister of State for Reha-
bilitation to the Minister of Rehabili-
tation of Pakistan. It was said there:

“I have seen a copy of Press nute
in which eighty per cent. of the
reni payable by refugees has
been written off. Other tenants
have been allowed rebate of one-
third. This method is extremely
unfair to evacuees. If you want
tc give concessions to your refugees
you may do so by charging the
difference between rent payable
and that you charge by debit to
your rehabilitation expenditure...”

What is the reply that we got? The
reply is:

“...1 regret 1 cannot accept
your contention that our method
of calculating rent is unfair to
evacuee or represents con-ession
to refugee. e consider rent we
are collecting is a full rent having
regard to present value of pro-
perty and changed circumstances
... the rent we have fixed |is
strictly in accordance with capa-
city of the tenants to pay and is
therefore under present circum-
stances a full rent and it is aot
possible to collect more from
them . . .”

That 1is, they reduced eighty per
cent. out of rent and twenty per
cent. would be the collection charges.
Thus, they are not collecting any
rent. Similar is the case of agricul-
tural property. They only collect the
Government revenue; nothing heyo_nd
that. There 1is another interesting
reference in this very telegram. The
Minister of Rehabilitation of Pakistan
says at the end of the telegram:

“Our information is that India
was evidently following same
vrinciple in collecting rent from

Moslem evacuee property.”

But. immediately went out our reply,

“Your information that we have
reduced rents in India not cor-
rect. We are endeavouring to
recover full standard rent.”
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We are collecting all these rents
from our refugees for the benefit of
those people who have left. The fate
of our refugees who have no source
of income is very miserable and the
promise that has been given to them,
on which they have been living and
feeding themselves, was that compen-
sation would be paid to them. But,
there have been so inconsistent state-
ments made on this issue that people
have lost all hope of getting anything
by way of compensation. So far as
the reference in the address to the
judicial tribunal over the quesiion of
evacuee property is concerned, we
got this even in February, 1949, The
same answer was given that we have
stressed that this question of evacuee
property be referred to a judicial
tribunal. The Pakistan Government
did not care to reply. Then again, on
the Gandhi Jayanti day, our Prime
Minister referred in the same terms
that we have asked the Pakistan Gov-
ernment to agree to a judicial tribunal.
I wonder what advantage this gives
if we repeat our offers twenty or thLirty
times. After six conferences with
Pakistan we came {o the c¢nnclusion
that they have sequestrated and con-
fiscated all the property and that they
are not prepared to pay anything and
that they would not listen to reason.
The refugees do not want that our
Government should go to war on this
question. We agree that this question
might be settled by negotiation. But,
we cannot understand why again and
again such announcements are made.
Definité commitments are made by
responsible Ministers. Even our pre-
sent Minister of State for Rehabilita-
tion, at the Nasik Congress and subse-
quently also, gave a deflnite positive
commitment that Government would
give compensation irrespective of the
fact whether any settlement is reached
with the Pakistan Government or not.
But, no source has so far heen dis-
closed. A levy has been overruled.
War is out of the question. We have
no funds ourselves. Wherefrom this
money is to come, is not disclosed.
The refugees are losing hope every
day. Whatever they had, they have
exhausted and they doubt now whether
Government is really earnest and
means business. Because. these pro-
mises have been made for so long a
time and nothing ha8 come cut of
them. Therefore. my humble re-uest
is that Government should 1nake up
its mind in this matter. Even in
February 1949, the hon. Minister of
Transoort and Railways committed
himself on this ouestion when Pandit
Thakur Das Bhargava moved an
amendment to mv resolution. He said
that there were two questions in that
amendment: one was that Govern-
ment should give interim compensa-
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tion to these refugees till final settle-
ment was arrived at. At that time, it
was admitted that Government was
working with that policy and was
pledged to it. Government was pre-
pared to give interim compensation,
This has gone on for a long time and
nothing has come out of it. It is still
a matter of policy and it is not being
implemented, though an assurance
was given and a resolution was adopted
here in this House. My fears ¢re that
these poor miserable people who lost
all that they had, and have now
exhausted all their meagre- resources
that they could bring with them. are
getting hopeless and are losing falt}:x
in this Government. Government, if
they really mean business should make
earnest efforts towards the solution of
this problem, and if left unsolved for
a longer period, it might result in
some disaster.

Shri Poonacha (Coorg): Within the
limited time before me, I would like
to conflne myself to the issues relating
to Part C States.

Shri R. K. Chaudhuri (Assam): I
am sorry to interrupt; I would like to
know what is the procedure that s
being followed. Are the movers of the
amendments given priority?

Mr. Speaker: Not necessarily so.

Shri K. K. Chaudhurl: Anybody can
stand up?

Mr. Speaker: Anybody can stand up;
but nobody could be promised a
chance. An hon. Member may stand a
number of times and may get no
chance still. I am trying to classify
the amendments "and 1 am trying to
call upon the people who lay stress on
different points of view. I am not
going arbitrarily. I have evolved a
method of my own.

Shri Tyagi: Then, Sir, it is no use
standing up every time and trying to
catch your eye.

Mr. Speaker: I cannot say that. If
a person stands alone, he may be
called upon.

Shri R. K. Chaudhurl: What about
the general discussion, Sir?

Mr. Speaker: That is going on. This
is part of the general discussion.

Shri R. K. Chaudhuri: Will this go
on tomorrow?

Mr. Speaker: Tomorrow we wili
discuss the food policy.

Shrrl R. K. Chaudhuri: Food policy
y
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Mr. Speaker: Only. That is the gist
of the agreement between the Parties.
Those who wish to speak in respect
of food may reserve their remarks for
tomorrow.

Sardar B, §. Man: I would submit
that if nc chance is given to the mover
of an amendment, he is really at &
disadvantage in asking the House to
accept it. Especially when he rmoves
an amendment on a distinct point, he
must be given a chance so that he
could appeal to the House.

Mr. Speaker: Perhaps, the hon.
Member did not hear me. A ques-
tion was put to me as to whether the
mover of every amendment is going
to get a chance. To that my reply
was in the negative. I said that I have
taken out the prominent points of
certain amendments and I shall make
my best efforts to see that I call upon
every one who has made a separate
distinct point, to speak. I gave a
chance, as hon. Members will see, for
a speech in respect of “rehabilitation”,
and there are other things also——f
need not mention them—which [ have
called out, and I shall call upon the
movers of those amendments to speak.

Shri T. Husain (Bihar): Sir, have
you got a list of Members pefore you,
?ﬁcorgmg to which you are calling

em

Mr. Speaker: All the Members are
ll?etfore me; I need not have any: special
ist. .

Shri Poonacha: It was a bit dis-
appointing to me and also to my cther
friends hailing from Part C States to
note that there was absolutely no
reference to the future administrative
set-up of these Part C States in the
address of the President. We were
looking forward very eagerly to some
sort of indication to be made in the
President’s address that we heard
yesterday, regarding the future of these
States. This is the third time that the
President of the Indian Union has
graced this august Assembly with his
presence and given his address to us.
The first time he addressed this Parlia-
ment—and that was in January of
this year-——we felt that it was rather
too early to expect Government to
make any specific provisions relatin
to the administrative set-up of Part
States. Therefore. naturally. we did
not exvect any kind of reference to
the administrative set-up of these
States. But subsequently, when in
August last another address followed,
we were more or less disheartened a
bit, and some of us a bit disquietened
by the fact that there was no refer-
ence at all in this regard in that
address. We took up this matter and
discussed with the Minister concerned
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and laid before him the various diffi-
culties and problems relating - to the
day to day administration of Part C
States, and according to the assurances
the Minister was good enough to give
us at that time we had the hope that
Government, with the time that was
available to them, would at least by
now make up their mind and put forth
some positive scheme for introducing
some sort of responsible government
in these Part C States areas. But it
was very disappointing to us to note
that there was absolutely no reference
in this connection in the President’s
address.

There are as many as ten millions
of people living in these diflerent
Part C States, scattered all over India,
and with the general elections coming
forward within a year from this date,
these people naturally feel very much
disappointed and disheartened that
their share in the day to day adminis-
tration ‘of their State is completely
neglected and a kind of bureaucratic
official administration continues its
reign there. These people who have
been banking very much on the demo-
cratic principles underlying our Con-
stitution and who were hoping and
expecting that their aspirations and
wishes would be fulfilled Lefore the
general elections come now feel that
their expectations are completely rele-
gated to the background and they are
completely disillusioned. The centrally
administered areas now come under
the control of two Ministries. A few
of them are under the Home Ministry
and a few others under the States
Ministry, and there is absolutely no
co-nrdination between these Ministries
so far as the day to day administra-
tion of these areas is concerned.

Shri Kamath: But there is only one
Minister.

Shri Poonacha: Though the Minister
may be one, there is absolutely no co-
ordination, for the reason that Part C
States coming under the States Ministry
are the merged Indian States, and
under the Home Ministry the former
Chief Commissioner’s Provinces that
were already in existence. In actual
practice, in day to day administration
there is absolutely no co-nrdination
whatsoever, and the same old kind of
bureaucratic rule continues. I am
sorry to use this expression here. But
I have been all along exercising a lot
of patience in this matter. From the
very beginning in the course of the
deliberations in the Constituent Assem-
bly as well as in the course of the
deliberations we subsequently had we
have been always attempting to place
before the Government of India that
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gsome sort of responsible government
has to be introduced in these areas
and these ten million people shoulcf
not be left without the benefit of the
dernocratic princigles that -have been
envisaged in our Constitution: But all
along we have been told thbat these
matters would be taken up when
better conditions prevail. As a matter
of fact, the Government for a long
time was burdened with other burn- -
ing problems of the day, und as 8
matter of fact, we were exercising the
greatest patience and aurturing great
hopes that we would at a subscquent
date have some sort of responsible
government in these areas. Even in
the Constitution, owing to the small-
ness of some of these areas and also
due to the scantiness of their financial
resources, a limited form of respon-
sible Government has been crnceded.
With these various limitations and res-
trictions, the part rclating to Part C
States has beén approved by the Con-
stituent Assembly, and since the in-
auguration of this Constitution, that
part of the Constitution is in force to-
day. In accordance with those provi-
sions the people of Part C States were
very anxiously looking forward that
at least this limited and restricted
form of responsible government would
be extended to them. But as we see
there has been absolutely no reference
to these matters in the President's
address. We feel very 1uch dis-
appointed and frustrated and we fear
that Government have not done thelr
duty in not advising the President to
take appropriate.steps to implemént
that part of the Constitution ¢nd thus
introduce responsible government and
give a legitimate share in the day to
day administration of these areas to
the people concerned in those areas.

We have been speaking quite a lot
here in India about the conditions that
are prevailing in the smallpockets of
foreign possessions within the Indian
Union. It was also, at one time, the
fashion of the day to speak about the
highhanded, bureaucratic or autocratic
rule that existed in the Indian States
some time ago. But what is the situa-
tion today in India in so far as Part C
States are concerned? 1f we took
some pains to look into these matters
we will see that the administrative
set-up in these areas is not far
happier than what exists in the forcign
possessions or what once existed in
some of the Indian States some time
back. So in keeping with the spirit
of the Constitution and algo in keep-
ing with the democratic ideals' to
which we have been wedded. 1 feel
that it is the duty of the Government
of India to advise the President to
take appropriate action in this respect
to devise some form of responsihle
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admipis.tration which would give in
the limited measure contemplated in
:ihe'l Cor‘ljstztution a due share in the
ally administration of the r i

areas concerned. e aninis

There have been what are called
Advisory Councils in some of the
Part C States and in Coorg there is
a sort of legislative Council, which
has been there since 1924. But the
experience of that legislative Council
has not been very happy at all and I
understand {rom friends that the
experience in other Part C States so
far ‘as the Advisory Councils are con-
cerned is no more happier. I learn
that the Ajmer-Merwara Council is
not functioning at all and that all the
members there have vresigned. In
Hlmachal. Pradesh I understand they
are heading towards a crisis and it is
likely that the members of the Advisory
Council will resign very soon, because
these Advisory Councils are not taken
seriously, their advice is never cared
for, the officers look to directions from
their respective superiors in Delhi.
They totally ignore the aspirations and
desires of the people and administer
the area in their own way according
to their sweet will. That has been
the experience so far.

So far as financial matters are con-
cerned there have been very hard
limitations placed upon the financiai
resvurces of these areas in different
parts of the country. Take for example
my own province, whose flnances
were unfortunately separated from
that of the Centre since 1924. We had
been made to work within the frame-
work of our own slender finances.
The Government of India has not at
any time given us any appreciabie aid
for any kind of development work.
Eurthqm)ore. when we have been work-
ing within the framework of our own
financial resources, the central income-
tax collected by the Centre is tuken
away entirely without giving a pie to
our province. When this matter was
referred to the Government of India
they said that the Constitution did not
provide for anything else. Though on
principle Coorg was considered a
separate administrative unit with its
own financial resources, it was very
strange that grants from out of the
incometax collections, which were
given to other provinces, were denied
to Coorg. Even now I do not think
there is any prospect of our getting
any share of the income-tax proceeds
collected by the Government of India.
As far as administrative control is
eoncrened all laws and all restrictions
come into force immediately in Coorg.
Whatever the Central Government
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want to do, they do it immediately.
But for all kinds of develppmeqtal
work, financial assistance, liberalisa-
tion of the administrative set-up, for

. which we have been making all kinds

of approaches to the Government of
India, nothing happens and we have
been always ignored or neglected.

Very recently, four or five days after
the inauguration of the Constitution,
on the 31st January a Bill was intro-
duced in the Coorg Legislative Council
called the Summary Assessment Bill
purporting to double the existing land
tax and treble the existing estates tax.
This Bill was placed to be passed by
the Coorg Legislature within a day,
as they wanted to bring the law into
force in the next financial year from
the 1st April. So far as taxation
measures are concerned, so far~ as
control measures are concerned, so far
as extension of Ordinances is con-
cerned, there is absolutely no  delay.
But so far as conceding the legitimate
demands of the people, so far as asso-
ciating them in some form with the
day-to-day administration is concern-
ed, absolutely .no consideration is
given. We are disappninted at the
fact that there was no reference to
this in the President’s addréss and I
hone that the Government of India
will take appropriate steps hereafter
at least to bring out a scheme wherein
the people of these areas will be
assnciated with the day-to-day adminis-
tration of their province.

Shri Jaipal Singh: My amendment
reads as follows:

That at the end of the motion the
following be added:

“but regret that no mention has
been made in the address of any
intention to give effect to the
special provisions relating to Sche-
duled Castes and Scheduled Tribes
according to Part XVI of the Con-
stitution.”

At the beginning of the last session,
I moved an amendment similarly word-
ed but agreed to withdraw it thinking,
that having said what I had, some-
thing would be done by the Treasury
Benches. But today I find the same
sad picture in the Treasury Benches
which are almost empty and I have
to address myself to Ministers who are
not there. That is the kind of respect
I regret to say, is not due to us.

My amendment seeks to remind
Government once again that certain
articles of the Constitution are teing
deliberately flouted and frustrated by
the present Government.
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Some Hon. Members: The Prime
Minister has come.

Shri Jaipal Singh: 1 am very glad
that, immediately on my having made
a grievance of it, the Leader «f the
House has been pleased to come in. He
is good enough for my purpose. 1
would like to remind him that there
were certain solemn promises given by
him in the Constituent Assembly and
also by the Deputy Prime Minister in
regard to the welfare of the Scheduled
Tribes in particular and, in :feneral, of
the other backward classes such as the
Scheduled Castes. Two precious
years have been lost. The first big
damage that has been done is in regard
to the calculation of the tribal figures.
According to the 1941 census they were
248 lakhs. Our independent Govern-
ment have made a discovery. On mak-
ing the estimates again we find that
the Census Commissioner now finds
that the tribal people do not numbher
248 lakhs but that they are oaly 178
lakhs. In other words, not allowing
for the decennial increase in their fig-
ures, even by the total of 248 lakhs of
the last census, they are less by seven
million! There is a Department of An-
thropology under the Government of
India. According to the calculations
of its own Department the reduction
has been by something like seven to
nine million people. Now, before the
President issued his order making the
inventory of the Scheduled rises
throughout the various States in India,
the various State Governors, Rajpra-
mukhs and others were consulted but
not the Department of Anthropology
which is the expert body and which is
in a position to advise the Government.
No, not that. But political ¢insidera-
tions are brought into the picture and
the same type of obscurantism that
was so evident and forcible during
constitution-making has again come in-
to the picture. What is it?

Look at article 332 whereby there
is reservation for these poor, unfortu-
nate people. What is the result «f the
President’s order? It simply means
that something like 70 to 30 members
go unrepresented in the various State
legislatures. Reckoning on the Lasis of
one member per lakh, it means that by
reducjig something like between 70 to
90 lakhs, you are robbing the tribal
pecple to the extent of the same figure,
and equally at the Centre also. There
will be fewer tribal members, Ly seven
to nine in the Parliament of India. In
other words, the provisions, the safe-
guards that have been solemnly pro-
mised in the Constitution in article 332
have been vitiated by the party in
power today.
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And not only Article 332. For ever
the tribal people are going to be dcnied
what has been promised them in the
way of welfare activities not only by
the Union Government but Ly the
various State Governments. Accord-
ing to article 275 certain funds, certain
grants-in-aid, have been laid down to
be given to the various State Govern-
ments. Why?—so that these unfortu-
nate, backward, undeveloped people
may be taken to the level of the gen-
eral mass of the population. Now, by
reducing the figure the net result will
be that no adequate funds will be
granted. My friend, Dr. Deshmukh
will bear me out what a piteous sight
it has been in the Scholarships Com-
mittee of which he is a member and
so am I. We were given certain sums.
Last year because there were not en-
ough applicants, something like Rs
1,40,000/- remained unspent. This
year the picture has been totally differ-
ent. Take the depressed classes, rather
the other backward classes. That is a
particular group which is also a bene-
ficiary of awards. There were 9,000
applicants. We had to reject some-
thing like 8,500. No adequate funds.

I could go on, but I only want to
point this out. There is the Constitu-
tion. The Constitution is being vitiat-
ed, it seems to me, deliberately. I can
see no other reason whatever. I can-
not see that under independence trital
people have become something else.
Or that there were political considera-
tions in the previous regimes for which
the tribal figures were inflated. I don’t
think it was ever the case that in the
previous regime anybody wanted to
claim himself a tribal.

An Hon. Member: They have been
upgraded.

Shri Jaipal Singh: I wish they had
been upgraded. I wish the rest of the
Indian community comes up to the
standard, honesty, uprightness and
hardwork of the tribals of India. If
that is the case I am very glad they
have been upgraded. But do not up-
grade them for the purpose of divestin,
them of their dues, financially as wel
as by representation in the State legis-
latures and in Parliament.

There is another point and then I
am done with, and it is with regard to
the wherewithal, the means that the
Constitution provides for their expres-
sion of option during the ten years.
It is the question of the formation of
the Tribes Advisory Councils. I find
that only in Assam and Orissa have
these Tribes Advisory Councils been
formed. Now in Part XVI of the Con-
stitution there are certain special pro-
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visions. I had hoped that the Presi-
dent’s Ministers would have advised
him to implement those provisions
whereby, for example, there would
have been the specific Commission to
investigate into the conditions of the
Tribal people, the Scheduled Castes and
other backward classes and also to see
what measures should be taken, how
the activities should be co-ordinated,
so that something effective and real
could be done. Well, that has not been
done. The President’s Ministers have
not thought it fit or opportune to ad-
vise him in that particular regard. I
venture to suggest that the _eader of
the House, who is here, will, if he has
time, read Part XVI of the Constitution
and if he has time also to recapitulate
to his mind all the solemn promises he
made on the floor of the Constituent
Assembly in regard to the ‘Tribal
people. )

Sardar B. S. Man: My amendment
reads:

That at the end of the motion the
following be added: :

“but regret to note that no men-
tion has been made about the
introduction of dz2mocracy in Part
B States particularly in the bor-
dering State of PEPSU where
{here is not even a popular Minis-
ry”. :

I am not underrating the work done
by the States Ministry generally as re-
gards the other States in India. Really
it is a stupendous job that they have
achieved in welding together six hun-
dred States into certain geographical,
compact units. But I feel that in
bringing about that consolidation from
a purely geographical point of view, it
is success; as regards the introduction
of certain democratie institutions in
thesc States, or associating the demo-
cratic forces of the States cuncerned,
the policy of the States Ministry is
very halting. It is particularly so on
this side of River Jumna. Apparently
it may be a very small problem when
I talk about the Patiala States affairs,
but considering its strategic import-
ance, its being a border State, it has
got very far reaching consequences.
Many friends have come to me and
said that I should move this amend-
ment because they would get an oppor-
tunity of speaking about Rajasthan or
Hyderabad States. It would be for
them to speak about those States be-
cause they will be more conversant
with the situatinn there and therefore
I will confine myself to the Patiala
States.

During the debate on the last
Budget, it was admitted by the States
Minister that when a talk of merging
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or creation of the Patiala States Union
was raised we were told that it was the
express wish of the Sikhs that a sort
of Sikh home land was created for-
them. But what sort of Sikh homcland
has been created? They are not per-
mitted to associate themselves with
and contribute their constructive roles
towards the problems of the State.
Therefore, the question _arises—the
very pertinent question which we can-
not really answer back—that because
of that the democratic right to govern
themselves is denied to them and no
popular Ministry is heing instituted
there. We in Patigla—it will be very
surprising for the House to know—
are still governed by the I.C.S. minis-
ters and by the permanent service peo-
ple. I don't know if anywhere else such
a constitutional ancmaly exists, but
here one of the Ministers is a Regional
Commissioner, a Minister. and, in his
third capacity. a constitutional adviser
to the Rajpramukh. Three capacities
are combined in one personality. Some-
times we have to approach the Region-
al Commissioner for acts of omission
and commission committed Ly the
Minister. That is like making the
arcused a judge of the matter.

This may perhaps not be the proper
forum for entering into the details of
the PEPSU administration, but I have
to bring to the notice of this House one
gluring omission and that is that the

‘fajlure of the Government to allow a

democratic Ministry has brought about
certain consequences. The gap there
between the people and .the Govern-
ment is widening and irresponsible
people, not having any political saga-
city are eager to take advantage of the
sheer frustration of the people and
create chaotic conditions to serve their
ends. I plead, therefore, that a pro-
per opportunity be given to the masses
in the Patiala States Union to associate
themselves in the governance of their
State, so that this frustration which is
taking hold of them may give place to
something constructive.

We are still administered by officers
who possess no qualifications or merit.
They were at one time recruited by
the whimsical rulers of the covenant-
ed States. Law and order are the
worst victims in Patiala today. Every-
thing is now attributed to communists.
It is.not so. It might be an approach-
ing danger, but at present the biswe-
dar officers who predominate = the
Police Department of Patiala use it. as
an excuse to eject thefr tenants, just

. as you give the dog a bad name if you

want to hang it. They call it a Com-
munist agitation. It is not so. Rob-
beries and dacolties are due to the in-
efficiency of the Patiala States authori-
ties. But the frustration of the people
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may eventually lead them to look for-
ward to other quarters. ’

I must also bring to the rnotice of
Government that the Chief Minister
there was a Minister of the Maharaja
when he was ruling the State. He is
still the Chief Minister. He is a
maternal uncle of the present Maha-
raja, That is a very strange situation.
In fact the Maharaja of Patiala is rul-
ing the Patiala States Union through
the back-door. Now the elections are
approaching. The Chief Minister there
is a very close relation of the Maharaja
and thus in all the spheres of State
activities it is-the influence of the
Maharaja that predominates. Now in
the coming elections we have a gen-
uine fear that we may have, what they
call in political parlance ‘the King's
Party’ in the Patiala States. I con-
sider that the urgency of the problem
is such that by bringing about a politi-

cal change in the Patiala States Union

we will be able to stop the gap between
the Sikh masses and the Government.
Given an opportunity I consider that
they can be easily weaned away from
the agitations and prove a cementing
force.

[MR. DEPUTY-SPEAKER in the Chair]

Dr. S. P. Mookerjee (West Bengal):
Since Parliament met last cvvents of
sonsiderable importance, both in the
internal and international spheres,
have taken place and reference to
many of these has been made in the
President’s address. According to the
ruling given by the Speaker we are not
to debate on the foreign policy of Gov-
ernment, nor on the food situation
today.

I would, however, mention at the
outset that we feel rather surprised at
the omission of any reference from
the President’s address to Kashmir.
Since Parliament last met the Dixon
Report has been published and certain
developments have taken place which
are of a disturbing character. No
doubt at the Press Conference held by
the Prime Minister shortly after the
publication of the Dixon Report snme
references were made to the Kashmir
situation, but we would have liked to
know from Government what exactly
the present position is and how Gov-
ernment expects that this very diffi-
cult problem which is affecti not
only the peace and prosperity of ndia,
but also may affect our position in the
international world, is ultimately gcing
to be solved.

It is a matter of humiliation for any
free country that a portion of its ancred
territory should be in the occupation
of another power. I am not referri
to the relations between India an
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Pakistan on Kashmir, because if I e%et
an opportunity to do so 1 shall refer
to this matter on the foreign " policy
debate. But 1 do feel that the time
has come when our Government should
adopt an overall policy while dealing
with Pakistan. It is hardly to be ex-
pected that we shall be friendly with
Pakistan in relation to some mutters
and we shall be at virtual war with
Pakistan in relation to other matiers.
So far as Kashmir is concerned, our
Prime Minister has expressed his sur-
prise at the attitude of some «f the
big powers which definitely are pro-
Pakistan. We would like to know
from the Prime Minister when he gives
a reply to the debate as to whether
there is going to be any change with
regard to India’'s attitude for the pur-
pose of re-establishing its position with
regard to Kashmir.

A very scanty reference has been
made with regard to the problem of
West Bengal and East Bengal. In only
about three lines the President has
referred to Indo-Pak. Agreement and
I am rather disturbed at finding a note
of complacency while dealing with
this problem. I do not propose to go
into details with regard to this matter
today. But there are certain aspects
of the problem to which I would like
to refer. The President has stated
here that he is glad that as a result
of the Agreement of April 8th, 1950,
there has been a great deal of improve-
ment of conditions and flow back of
migrants tc their original homes. The
Prime Minister laid on the table this
morning a statement showing the total
number of refugees who have migrat-
ed to India from East Bengal and also
the number that has returned to East
Pakistan. According to these figures
the net 1esult is that today ahbout 35
lakhs of Hindus are still in India who
have come away from East Bengal
since partition, and about eight or nine
lakhs have gone back to East Bengal,
These figures, as the House will re-
membqr, relate only to those who came
by train or by steamer. That was ad-
mitted by Government from the very
beginning. According to calculations
which were made by the West Bengal
Government, I am not referring to
calculations which non-official organi-
sations have made, roughly abcut a
million more must have come by other
rouvtes.  In other words, about 45 lakhs
of Hindus are still with us who have
been forced to come away from East
Bengal to West Bengal, Assam and
other parts of India. What about the
other side of the picture? According
to the statement made by the Prime
Minister this morning about four lakhs
of Muslims have left West Bengal and
have gone to Fast Bengal. Of course.
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he could not give any figures of Mus-
lims who have gone from West Bengal
to East Bengal before January 1850.
The number was almost nil. So this
has been a one-way trafficc, however
we may try to explain away the pro-
blem. My regret has been that tlere
has been no attempt on the part of
Government to probe into thg real
cause of this trouble. The veal pro-
blem is: Can Hindus live in Fast
Bengal? The object of the Agreement
was not somehow or other to enuble
Hindus to come away from East Ben-
gal to West Bengal or other parts of
India but to see that conditions are
created by the Pakistan Governnient
whereby it would be possible for Hin-
dus to live in East Bengal in peace and
with honour. Now, that basic prol-
lem still remains unsolved. The Presi-
dent in his speech, while referring
to world conditions, rightly observed,
“The peace that we seek and that is
worth preserving is a living peace and
not the peace of the grave”. [ would
like to repeat what the President nas
said and I would like to say that what
the Hindus have got in East Beongsal is
peace of the grave and not peace cf
the living.

4 .M.

I have been in constant toucn with
people who have been coming {rom
East Bengal recently, and only three
or four days ago I met sorue Very
leading Hindus who are still in East
Bengal, who came to India and who
have gone back again. From what 1
{carried from them and others the con-
clusion is irresistible that there is no
pessibility of Hindus living in Pakis-
tan so long as that country is udminis-
tered as it is today. In fact, cnly a
few weeks ago the Prime Minister of
Pakistan made no secret about his
idealism. He spoke not once but twice
that the Muslim League {s Pakistan
and Pakistan is the Muslim League.
There was no secrecy about it, and
{hat is how that Government is ad-
ministering East Bengal. You rmay
ask, then why is it that peovle have
gone away during the last few morths?
Now, those who have gone away have
in the first place been compelled to do
so because the conditions of rehabilita-
tion and of living in West Bengal in
India are such that it was almost im-
possible for them to make both ends
meet. I do not know whether the
attention of the Prime Minister was
drawn to at least half a dozen cases of
suicide committed by persons, young
and old, who came as refugees from
Fast Bengal to India, and to that
pathetic letter which was left by a
young lad of twentyone who placed his
head under an incoming running train
tmdicating why he was putting an end
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to his life—failure to manage things so
that he could maintain himself and the
family which was dependent on him.
These are typical cases.

So far as other conditions are con-
cerped, it appears that there ware no
major Incidents happening in  East
Bengal today. In fact, that is not
necessary. The whole object c¢f creat-
ing conditions of terror whereby Hin-
dus, and particularly respectable Hin-
dus and Hindus who held some position
of power or responsibility, would be
compelled to go away from that coun-
try, has been successfully carried out
and now a situation has come when if
Hindus decide to stay .on they could
only live, not as honourable citizens,
bu: as petsons who will accept a sub-
ordirate position in Pakistan. As cne
of the leading Hindus still living there
explained to me, it was not the terror
of heing assaulled or of peing attack-
ed which was the only fear that occu-
pied the minds of these people: there
was really no hope for Hindus so far
as their future was concerned.

Education was one item tu which
special reference has been made, and
thic has also appeared in newspapers
to which no doubt the attention of the
Prime Minister has been drawn. The
entire educational system has been Is-
lamised. Practically the schools and
colleges have disappeared. The way
in which education is being imparted
there and the syllabus and curriculum
have all been changed, has resulted
in thic that if Hindus decided to live
there they can live not as Hindus but
as semi-Muslims. Then, with regard
to the prospect of getting services or
with regard to getting meuns of ezono-
mic employment, they are practically
nil. It is therefore not possible for
Hindus to make up their minds to live
there. The entire social and eronomic
structure has broken down. If a per-
son has to live in society, naturally
there must be environments which
will be congenial to him from every
point of view. That congenial atmos-
phere has completely disappeared. One
old gentleman who is abcut seventy-
two and is still living there in East
Bengal explained to me pathetically
that he could visualize that in the
course of the next few years a large
number of Hindus who are being com-
pelled to live in East Bengal woald he
converted to Islam. Either they would
arcept it by force or be compelled by
circumstances to do so. In fact, re-
ports of conversion are coming to us
and in some cases where we did have
enquiries made it appeared that many
of those conversions have bee: r.ore
or less of a voluntary character—
voluntary in the sense that the spirit
of resistance has disappeared. And
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the choice which lies before them is

either to live in West Bemgai or in
India without much hope of being re-
habilitated, and thereby also ccurting
death some time or other, or to go back
to East Bengal and somehnw to live
there, surrendering everything that
they hold dear—their religion, their
culture, their independence and their
economic existence.

This basic problem has not- Leen
touched by our Government. It iz no
use Government trying to hide itself
or saying that Agreement has worked
very well and that the President is
glad on behalf of the Government
that things have improved. Outward-
ly things might have improved, but the
seeds of disintegration have gerrninat-
ed and germinated to such an oxtent
tha: unless some radical change is
made there is no hope of recovery. I
shall not be impudent enough to sug-
gest that the Government and especi-
ally the Prime Minister are so dull
that they do not understand the pro-
blem. They do understand the pro-
blem. There is no want of capacity
to understagnd. But there is a want
of c®&pacity to face what is nothing but
a crisis, the like of which has not come
in the history of many nations. We
thus watch before our very cyes the
disappearance of a section of the
Indian people for no fault of their own.

So far as the problem of rchabilita-
tion is concerned, the President in his
address has referred to aboui eleven
lakhs of people coming from East Ben-
gal who have been rehabilitated in
some way or other. Even if ] take
that flgure to be correct, there are
still more than three million people
who have to he looked after. 1 have
been in touch with the work of rehabi-
litation in some way or other gnd the
more I go into the matter the more
oppressed I feel by the sheer magni-
tude of the problem. Every family
has to be rehabilitated. It is not a
question of flnding some temporary
shelter for them. In fact some shelter
has been found by Government in
many places. But I know of cases
where after giving them shelter there
has been no provision for work. So
far as the prohlem of rehabilitation is
concerned, I would like some opportu-
‘nity to be given to the House to go
into the details of this gquestion on
some day in the course of this se:sion.
I have always felt, particularly in West
Pengal, that this problem of rehabill-
tation has to Ye looked at in an inte-
grated manner, that is, the question of
economic  discontent affectinz the
people of West Bengal, a problem
which was acute enough even before
the refugees started coming from East
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Bergal, has to e tackled; there have

N some signs of misunderst i
a
?:tween the people of West Bengarlldl;rx:g .
wzse who are coming there <ur shelter.
must be able so to evolve our

plans for rehabilitation that it will lead.

There is one aspect o i

: f thi.
g?adwhmh representation hye mzl:)tet:;
made to .the Prime Minister and that
ﬁ‘ Biving the right of cj ! by
ta;)lse Xho have come away from Pakis-
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itizensghi
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to India after the 25th ﬂﬁhtlz}fra?

n has been hand
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Eust Bengul demanding rightsmgf“(”'(i)tl;'ri
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el b;or;ls at that time were supposed’
to eld in April or May 1951 tut
W that the date has been shifted to

cally the desirabilit
i y of allowing th

who are entitled to b Sers o
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There is no right on the par{

the Government, to disfranchi

, nchis
about 50 lskhs if they deSi::’.‘lthO n;::t]iy:
cxﬁ'zate In the coming elections. After
?_ they were persons whose contribu-
ions led to the achievemen; of free-
(!on_a of India as a whole and if they
decide to come and settle ir  India
there is no question of thei being de-'
prived of what is their right. So far
as the general elections are concerned,.
;ho Prime Minister announred only a
ew weeks ago that he would not post-
?;?f the elections beyond April-May,

Shri Jawaharlal : id’
aonouraha al Nehru: Where did

Dr. 8. P. Mookerjee: In
Conference. We read in 'si;aeme rl!’er‘ss;
papers.

Shri Jawaharlal Nehru: Don't belie
e;:;yétrl;ing that you read in the newv:
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Dr. S, P. Mookerjee: We would like

to believe what the Prime Mxmstex:

says. At any rate hel;walsd vgry ;aglgoxlx:
he clections shou e h

o e The date has now

il- 1951.
April-Mey ced; of course, reference

e by the President to the
In any case ni)wt}hat
have known that the elections
‘:ﬁn abe held in November-Decem-
ber 1951. I would like to suggest that
{ull scope should be given to all parties
and organizations to carry on their
election  activities completely un-
hampered by the present Government.

been announ
har been mad
Bihar difficulties.

where restrictions has been imposed by
the Government now in power and full
opportunities are not given to condact
election meetings.

Shri Sidhva (Madhya Pradesh): Has
anyone been prevente ?

S. P. Mookerjee: For instance.
out ten days ago
to hold meetings,
withdrawn 80

Dr.
in Banaras only ab
permission was given

but permission was \
far as publicity was concerned.

What was said was that publicity
could be given but no loud speaker

could be used for the purpose of giving
I am

publicity; these are pin-pricks.
not suggesting that the Government of
with this

India has anything to do
matter but it has been repeatedly ex-

pressed by persons in authority that
{fullest scope and freedom must  be
iven to all for the purpose of carrying
on election propaganda before the elec-
tion is actually held. After all, if we
want democracy to function in this
country, there could be no suggestion
of stifiing public opinion in any way
whatsoever. If anyone says anything
or does anything which transgresses
the law, naturally the usual conse-
quences will follow but for a party
Government in power to try to stifle in
any way the holding of public meetings
or of demonstrations or discussions will
be completely foreign to any demo-
cratic principle.

Lastly, I refer very briefly to the
growing economic deterioration in the
country T shall nol go into the.details
about the food pesition but during the
last month it was given to me to move
about in different parts of Beng.al,
Bihar and Uttar Pradesh, rather in-
cognito; I went by car and covered
about 1,500 miles and I passed through
many villages, unknown places, and I
must say that it was an experienne
which was new to me, in moving about
villages and coming across people who
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did not know me at all and discussing
with them about problems which con-,
cern them. 1 knew, of course, the
growing discontent in the country; I
know, of course the big gaps that exist
between the people and the Govern-
ment today, but what alarmed me
mos. was the way in which that dis-
content was deepening in the minds of
the illiterate people, men who did not
even know what sort of Government

" was in power today and what exactly

their rights were under the new Con-
stitution but who knew that the
British Raj had gone and that the
Indian Raj has come. I was surprised
to find that over 90 per cent. of such
people had not a good word to say
zbout the Government or of the Con-
gress Organization. This is not a raat-
ter to be gloated over. (Interruption)
Well, my hon. friend thinks it is a very
sad experience; he is the Secretary of
the Congress. I suppose he will not
be proud of the experience.

Shri Kala Venkatara(; (Madr

as):
We are very proud of the situation gs
it is the opposite of what you say.

Dr. S. P. Mookerjee: This attitu
ot_complacgncy has been the ::aatutéteuii
ruin of this country and if my hon
fnen_d continues to remain in that at-
mosphere, it will further worsen. In
any, case, it is not my intention to cast
any reflection on anybody because this
is a matter which affects the well-heing
of the people as a whole. Within three
years after the attainment of freedom
the people_: generally feel deepiy frust-
ratec, dejected and hopeless ‘about
their present condition and future.
That is a question which we have to
ask ourselves as~ Members of Parlia-
meqt, no matter to which party ot or-
ganization we may belong.

So far as the economic conditicn is
concerned, it cannot be solved by Gov-
ernment alone; it can only be solved
by the co-operation of all, but the*
feeling is deepening in the minds of
the people, not the educated people
alone but of the general masses that
today they do not get even what they
used to get when the British Raj was
here. I was surprised to find illiterate
pecple saying that it would have been
much better if the British Raj had
continued. They not only lament their
fate but they doubt the capacity of the
Government to serve the real interests
of the people. I think we should be
able to realize this growing menace
extending far and wide in the country.
Whatever happens, people are accus-
tomed to blame the Communists. How
far the Communists actually have a
hold over the country is a matter
which T am not going to enter Into
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but I should certainly say that the
Communists thrive because certain
conditions are in existence in this
country and those conditions are
poverty, disease, squalor and want of
facilities which the citizens think they
are entitled to get as a matter of right.
It is those conditions in which Com-
munism may thrive and unfortunately
they do thrive in different parts of
India.

When we discuss the food problem
tomorrow, this problem will come up
in greater details. Unless we are able
to tackle this problem, I am afraid the
situation in the country, taken along
with the international situation, will
further worsen. I hope that in the
course of the discussions that we will
have during this session, it will be
possible for Government to p_lace be-
fore the House its constructive pro-
posals, especially with regard to the
economic side, and satisty the House
and the public that everything possi-
ble is beini1 done for the purpose of
combating the present grave menace.

Shri Jawaharlal Nehru: 1 am reluc-
tant to intervene and take up the time
of the House when, as has been point-
ed out, hon. Members do not have so
much of time to give expression to
their views. I am not going to address
rmyself to the various subjects that
have been raised, but rather put before
the House for its consideration certain
aspects of this discussion.

It has been said repeatedly that
various matters have not been men-
tioned in the President's address, or
lave been inadequately mentioned.
submit that the President’s address i<
not a survey of all the problems of
India, important or unimportant. The
President’s address, if I may say SO,
is not modelled after the address of
the Precident of the United States of
America. It is supposed to be 2 brief
statement indicating the general rela-
tions. of India with the world, and the
work we have to do. It cannot, in
the very nature of things, therefore,
take into consideration all these vari-
ous matters that are raised, which are
important no doubt. It is. generally
speaking, not a controversial  docu-
ment, except for the fact that Govern-
ment policy may be controversial. It
is ¢ brief document, certainly not a
comprehensive document. I would beg
the House to remember that. It is un-
doubtedly a statement of Government’s
policy. It is, in fact, the Govemmgnt's
address although the President delivers
it. Some hon. Members imagine that it
is a private address of the President.
It ie nothing of the kind.
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Shri Kamath: Oh, no.

Shri Jawaharlal Nehru: Not Mr.
Kamath, of course, who so well knows
Constitutional law. I have even read
in some reputable newspapers Some-
thing to that effect. It 1s nothing of
the kind. It is a brief statement, as
far as possible made in a non-con-
troversial spirit, of the broad lines of
CGovernment’s policy. Therefore, much
of the criticism is rather beside the
point, although the points raised may
be important.

OCne of the points, that is important
certainly, was mentioned by my hon-
fricnd who just spoke; that is about
fashmir. If I may say so, important
as the Kashmir issue is, there is nothing
that the President could have said
sboul it. Much has been said about
it and as the House knows, the issue
is, at the present moment, before the
Security Council of the United Nations
and it is a little difficult for the Preci-
dent, or even for Government, to say
much about it at this particular stage.
1 have said a good deal about it else-
where and in this House on several
occasions. When the occasion arises,

. I would inevitably come to this House

and inform it of any new development.

One or two other matters have been
referred to. About the elections, may
1 assure my hon, friend and the House
that, in so far as this Government is
ccneerned, we have taken every step
that we can and we will take every
step to ensure that the elections are
absolutely free and fair, and that every
group and party has the fullest oppor-
tunities and equal opportunities. We
have impressed thiy upon the Election
Commmission and I %elieve the Election
Commission itself has taken great care
to see that it is functioning in that
way and that it will continue to do so.
About some incident that happened in
Banaras, I know nothing about it. ‘The
provincial Government or the local
suthorities may have had some special
reasons on special occasions. It has
nothing to do with the elections. Elec-
tions are pretty far off,

He mentioned also somethinf about
1ehabilitation and the refugee situation.
I sm perfectly prepared to agree with
him that the situation of the displaced
persons is very far from desirable. fe
mentioned some cases of.deplorable and
sad happenings. Undoubtedly that is
so. It is no good denying that. But.
we have to view the situation as n
whole and decide what we can do about
it. Accepting the criticism of my hon.
friend, I would, nevertheless, submit
two or three broad generalisations for
the consideration of this House. We
have had to face this refugee problem
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of a magnitude which I doubt if any
other country in the world has had
to face. 1 submit,—for the moment 1
am talking about the refugees frum
Western Pakistan—that the results
that we have achieved are creditable
to Government. I submit that com-
pared to the way in which the refugee
problem has been dealt with in any
country, our results have been credit-
able 1 do not say that they are satis-
factory; that is a different thing
entirely. I say that they compare
well, There have been refugee.prob-
wems and there are refugee problems
today in many countries in the world,
Germany, Japan and many countries
of Europe, after the war, and even be-
fore the war. Refugees from the last
war are still continuing in camps in
many countries in Europe. That is
.point number one.

The second point is in regard to
Fastern Pakistan, West Bengal and
Assam. Again, the situation is not a:
all satisfactory, I admit completely.
Nevertheless, I would submit to this
House that it is rather extraordinary
that large numbers of migrants are
returning to their homes. No doubt,
if you provide them with far better
concitions, they will not return. No
doubt. if you provide employment to
the unemployed persons, they would
choose to remain here. But, the point
is. under stress of circumstances, large
numbers of Hindus from East Pakistan
and large numbers of Muslims from
West Bengal and Assam left their
homes through fear, apprehension.
whatever it was. At that time, nothing
else counted except immediate fear.
I can assure you that something has
happened to make them go back. They
have, on the whole, preferred to go
‘back to remaining here, and the, num-
ber of people who have gone back, both
Hindus and Muslims, is really astonish-
ing Even in my most optimistic mo-
meijts.d did not expect this big flow-
back which is happening for the last
six weeks or so. That, surely, does
not mean that conditions are satisfac-
tory and that they have no difficulty to
centend against. All that is true. Bal.
nevertheless, it does show that there
is an improvement in those conditions.
Tvery other information that we have
gct also tends to show that there is
a definite improvement whether it is
in the number of dacoities or insecurity
of life, etc. Much of what my hon.
friend has said, is true; I am not deny-
ing that. But, I say these things flow
from a large number of factors includ-
ing hasically and fundamentally cer-
tain conflicts that exist between India
nnid Pakistan. Not that 4t is so enly
here; it is so all over the country.
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which raises big issues into which I am
not going at present. I do submit that
the situation in Eastern Pakistan,
West Bengal, etc., is far better from the
puint of view of the migrants and dis-
placed persons than it has been in the
last six months or so.

My hon. friend referred to the
¢uestion of citizenship. There is no
doubt, of course, that people who have
come to India, those displaced persons
who stay in India, are bound to have
citizenship. If the law is inadequaic,
the law should be changed. The real
pcint that arises is more in connection
with the elections, and the date to be
fized. Now, this House once changed
the date for the preparation of the
electoral rolls, during the last session,
1 believe, with the result that almoust
all the work that had been done was
not entirely wasted, but largely so. it
upset the work entirely; because we
had been working up to a certain date,
we had to start afresh and do all that
agair. If you go about changing these
dates, it means enormous labour, enor-
mous expense and fresh delays. There-
fore, this changing of dates has to ke
carefully considered. The number that
my hon. friend gave, I do not think, is
accurate. He indicated that fifty lakhs
of pcople have been disenfranchised.
I do not think any such number has
been disenfranchised, because from any
calculation, a very large portion of
this fifty lakhs came before that date.
Another difficulty arises at the present
moment. Quite a considerable number
of people are going back daily. On the
everage, the surplus going back may be
as much as 2,000 a day or 1,500 a day.
The situation is, therefore, a fluid one.
One is not quite sure as to who will
go back and who will not go back.
Therefore, it is a little ditficult to lay
down hard and fast rules at the pre-
sent moment. ]t may become better
a little later. My point is that zll
those who stay are bound to have full
rights of citizenship even {if it requires
a change in the law.

Secondly, in regard to the elections,
it is not easy to change the date again
and again. It is not a question of the
displsced persons only. A far greater
number than the refugees will attain
majority if you add a few months. Per-
sons who were twenty may attain the
age of twenty-one and you will say
that so many have been disenfranchis-
ed. The whole thing is upset. This is
kound to happen. You cannot have
absolutely accurate rules that the mo-
ment one becomes twenty-one, he votes.

One thing more. A lot has been
said about Government's treatment or
the lack of interest in regard to the
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Scheduled Castes and the Scheduled
Tribes. Well, I do not think it would
be quite correct to say that it is duve
to lack of interest etc. But it is-~frue
to say again, that much that ought to
be done has not been done and is not
done because, ultimately, of lack of
resources and other difficulties. We
can appoint a Commission if you like.
It is easy enough to appoint a Com-
mission. But as the House knows, the
appointment of a Commission is a way
out sometimes out of a difficulty, for it
makes people think that we are doing
something though we really do not do
much. But deliberately we do not
want to delude the public when we
do not have the wherewithal to do
much good. But I may inform the
House that so far as the appointment
of the Special Officer—I don’t know
what it is called in the Constitution---
the Special Officer for the Scheduled
Tribes and Scheduled Castes, the Pre-
sident has decided upon such an ap-
pointment and if it has not alreacy
been announced it will be announcred
very soon. v

That js all 1 have to say.

Shri Kamath: What about the fegiti-
mate complaint that so far as the
Scheduled Tribes are concerned, their
total population for purposes of elec-
tion, according to the President's order.
is far less than what the last census
shows? -

Shri Jawaharlal Nehru: That is a
matter of calculation. We will go into
it carefully and find out the position.

An Hon. Member: Nothing has been
said about the demorratisation of the
set-up in Parts B and C States. -~

Shri Jawaharlal wehru: Nothing has
been said so far as I am concerned
about many subjects mentioned here.
I was not dealing with the debhate.
but only pointing out a few things. Of
course the point mentioned by . the
hon. Member is a very important one
and I have no doubt that attention will
be paid to it.

Shri Nasirnddin Ahmad: After the
very moving speech made hy Dr
Mookerjee, I feel I should say one or
twe words. Dr. Mookerjee said that
the Pact has not succeeded well. Bul
I think it has well succeeded. 1 sub-
mit that the refugees from East Bengal
are leving daily by thousands. With
regard to the conditions in East Pakis:
tan, I heard the following from a very
important member of the Hindu com-
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munity living in East Bengal and who
is a Member of the Pakistan Constitu-
ent Assembly and who was travelling
by the same train as I was travelling.
1 asked "him point blank. what is the
conditicn of Hindus in East Bengal
and he said it is normal. 1 asked him
whether there was any trouble and he
said there are froubies here and there,
as there are bad people everywhere.
But apart from that, he said, life is
normal, and he says he will remain
there and he thinks that others should
go back. With regard to the
difficulties of refugees in West
Bengal. the situation is entirely due to
the huge problem the like of which
no country has seen. To tackle about
30 lakhs of refugees is a colossal thing
for a government whose resources are
weuk. Dr. Mookeriec has again dis-
covered that there has been s)me
amount of dissatisfaction amongst the
people. I bhelieve ¢hat so long as he
was in the Government there was no
dissatisfaction. The dissatisfaction be-
gan since he left the Government.” I
therefore, think that this dissatisfac-
tion, if any. was due solely or at least
largely to his depariure from the
Government. I submit, therefore, that
he should come back and ioipn the
Government and rtem the tide of dis-
satisfaction and improve the state of
affairs.

Now. I come to the posiponement of
the general elections. With regarc to
this, I think there has been certainly
a departure by the Government. There
was certainly a very emphatic declara-
tion that the elertions must be held by
April—May next. But there has been
a change. 1 submit, that it ic not a
very good thing {o make bold declara-
tions, that elections should be held in
April-May and then change it to
November-December. I also find a
strange phraseology being used by Gov-
cernment. They speak of fixing a date
for the elections and fixing a. “firm”
date for the elections. This is a nice
coinage by somebody, probably con-
nected with the minting deparment. I
submit that whenever a date is fixed, it
must be a firm date. It means that a
firm date is fixed. I submit that langu-
age is akin to that used by circus
proprietors and clnema‘ proprietors.
They say, “to-day is the last day” and
the next day they say, “to-day is posi-
tively the last day”. We should not
have these changes in the dates and
justify them by using strong language.
So far as the elections are concerned,
I think we are rather moving in an
awkward directicn. During the debate
on the Constitution relating to this
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point 1 suggested that the elections
might be held after the census which
would be taken in March 1851, It is
not proper to hold the elections in
April-May on the old bases which
have been proved by so many speakers
to be totally wrong in so many ways
as there are so meny gaps and ano-
malies. It would have been far better
to wait till the results of the next
census are out. Hy November-Decem-
ber, 1951, the figures would be differ-
ent. Ycu cannot hold an election when
the figures on which the elections are
based are entirely out of date. There-
fore the elections should have been
held by April or May as originally
determined and should not have been
postponed to November-December. [f
we once accustom ourselves to chang-
ing our detes the resull would he ‘hat
by November-December next the date
would again be changed. I should
think that there <should be some
amount of fixity in the matter of elec-
tions. As Dr. Mookerjee has suggest-
ed, some really lirm date should be
fixed. I submit, therefore, that so far
as the elections are concerned
this change is creating a very
bad impression in the country and the
more we delay the situation in the
country would hecome rather bad.

So far as other rmatters that have
heen raised in the Ilouse are concern-
ed, I shall deal with cnly the one relat-
ing to the Defence Forces which has
been referred to by Prof. Shah. I
think India is rapidly being drawn
within the danger zone. War is per-
haps visibly moving towards India. It
is perhaps not too late to mend and
I think the Government should attend
to the strengthening of the defence
forces of the country. Our internal
enemy or troubles are not very great
but the external enemy would be a
really formidable cne. In these cir-
cumstances the defence forces should
be reorganised, enhanced and made
really strong. What is the use of a
defence force which would not be able
to defend the country? It is said some-
what authoritatively that the Chinese
army is about ten times stronger than
the Indian army. I do not know whe-
ther this figure is correct but if it is
even nearly correct i1 shows the dan-
gerous weakness of our country so far
as our defence is concerned. I hope
the Government will look into this.

1 have a few mcre points ta touch on
but as there are une or two other
slpe;kers who want to speak 1 shall con-
clude.

15 NOVEMBER 1950

by the President 88

Shri Kamath: My amendment is:

That at the end of the motion the
following be added:

“but regret that, despite the ad-
mission that ‘the world, hungering
for peace, appears to stand peri-
lously on the verge of war’, the
address has failad tc deal with the
immediate problem of securing
the peace and integritv of the
country against internal and ex-
ternal dangers, and has failed to
rouse the national consciousness
to the urgency of the situation.”

Shri Hussain Imam: Sir, on a point
of information. !s not foreign affairs
to be taken up separately?

Shri Kamath: It does not relate
exclusively to foreign affairs......

Shri Naziruddin Ahmad: On a point
of order, Sir, I have carefully followed
the amendment. It says that the coun-
try should be protected from internal
and external danger. So far as exter-
nal danger is concerned it is outside
the scope of to-day’s discussion.

The Deputy Minister of Food aud
Agriculture (Shri Thirumala Rao): I
could not follow the point raised.

Mr. Deputy-Speaker: I think the hon.
Mover by his amendment is referring
to the steps that ought to be taken to
maintain internal order. Defending
the country against foreign aggression
is different from foreign relations.

Shri Kamath: I am inclined to think
that foreign policy and defence are so
closely interwoven that it is difficult
to divorce them, and war is only
foreign policy pursued by means other
than diplomacy. In this view we can-
not look upon foreign affairs and
defence as two things absolufely sepa-
rate. Even so, as the House has deci-
ded that foreign affairs should be dis-
cussed on some other date, T will not
stress that aspect so much today as the
other one, the cognate one, of defend-
ing the country intiernally as well as
externally froin the dangers that lie
ahead.

The last session of Parliament open-
ed with a debate o1 Korea and ended
with a disastrous earthquake in Assam.
That earthquake is to my mind omi-
nous, coming as it did on the 15th
August 1950, a day which we have
been celebrating as our Independence
Day for the last three years. When
the Bihar earthquake occurred in 1934
Mahatma Gandhi remarked on that
uvecasion that that earthquake had come
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as a punishment for the sins of un-
touchability in Malabar. I am sure
that Members would remember that
remark of Candhiji. I do not know
what he would have said had he heen
alive today. what crimes ot what sins
we had committed as a nation that
this earthquake should have been timed
for the 15th August, of ail days. My
friends will pardon me if I am senti-
mental but it does eppear to me that
there was an ominous significance be-
hind this earthquake. After that earth-
quuke, events have happened, one
after another in close succession, 1n
Asia and more particularly on the
borders of Tndia. What there is in
store for us, God alone knows, but
there are rertain potential dangers
which we as men 1n charge of affairs
of this nation must take into account.
It is wise to be forewarned, because it
makes us fore-armed.

The interral situation today is far
from satisfactory and if war comes-—
which God forbid --the internal zitu-
ation is such, at any rate judged from
what it is today, that the front will
hardly be safe, because the rear is not
at all strong. The waste of national
resources which nad been hushanded
with so much care and energy during
the war years has been colossal, and
even criminal, if I may be permitted to
say so. The Finance Minister's obser-
vations at the Press Conference
the other day, namely that his
attempts to introduce or effect
economy in the departments of
his colleagues had apparently borne
very little fruit came to us as a holt
from the blue. It was a very disquiet-

ing and depressing statement to hear -

from the Finance Minister and he went
on to say of course that he had not
lost all hope and that he had asked his
Secretary to put up his own proposals.
1 do not know what his Secretary has
since put up before him as a result »f
his vigorous efforts in this direction.

The House is very well aware in
what directions our resources have been
squandered. To take only a few ins-
tances, the Damodar Valley Corpora-
tion under the facade of an autonomous
corporation has been drawing upon
our resources not too wisely. The pre-
fabricated venture has been a colossal
failure against which I warned the
House in March last that they must be
prepared for the ignominious failure of
the project. The huts and houses are
collapsing before cur very eyes, and
so far as the factory is concerned I
understand that there is standstill
agreement between the consulting firm
and the Government, that production
is In a state of suspended animation.
Then there is the wastage in our
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Disposals Section which has been
brought before the House so often
that I need not dilate upon it. There
is again the Sindri Factory for which
the estimates have gone from Rs. eight
crores in 1946 to Rs. 23 crores with
not a single pound of ammonium sul-
phate in sight. This to my mind is so
criminal a waste that the Minister in
charge should have resigned.

But our Ministers not only try to
defend the mistakes of those in charge,
but they seem to gloss over them and
to make light of them. Amidst so much
of distress and misery in the land our
Ministers have got time to open a
Coca-Cola plant. To my mind it was
simply childish for a Minister of Gov-
ernment to open a Coca-Cola plant.
to advertise this American stuff. T
don't know what prompted the Minister
to perform this childish inauguration
ceremony of a Coca-Cola plant. There
has been propaganda in many Asian
and European countries that this is a
new form of colonisation: Coca-Coloni-
sation. That a Minister of our Govern-
ment should lend his good offices to
the opening of a Coca-Cola plant is too
puerile, too childish for me to further
expatiate upon.

All these failures, all these kinds of
mismanagement have created a feeling
of discontent in the land that is grow-
ing in volume day by day. The story
that my friend Dr. Mookerjee related
has been narrated to me in another
manner, and it was this. I don't vouch
for the truth of the story, but it ap-
pears—my informer told me—that at
a meeting addressed by the Chief Minis-
ter of Bombay, Mr. Kher, some time
ago after he finished his speech he
invited questions and one of the per-
sons in the audience got up and asked
him, “When will the British come
back?” I don't know if this is a true
story, but it was related to me by
someone from Bombay. What I was
driving at was this, that unless there is
social change, unless there is economic
change, unless Government is deter-
mined to implement its own laws
and not be indifferént about them, un-
less Government is prepared to punish
those who have been guilty in various
ventures and not let them go scot-
free, I warn this House that the day is
not far off when people will revolt
against the Government.

Shri Sondhi (Punjab): Non-violent
revolt?

" Shri Kamath: Non-violent or violent,
when people revolt they will take the
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law into their own hands, they will
adopt their own methods.

Shri Raj Bahadur (Rajasthan): Are
you on the side ot the people or the
Government?

Shri Kamath: I don’t know where
my friend will be.

So far, as regards the internal situ-
ation. Now coming to the external
situation, that is detence against exter-
nal dangers, the fact must be faced
that now on the borders of India is a
Power which today we cannot regard
as much a friendly power as it was
three or four months ago. The House
will remember that Mount Kailas is in
Tibet. The House will remember that
Mana Sarovar is in Tibet. The Tibe-
tan border is about 70 miles from
Nainital and about 100 miles from
Simla, and the House will do well to
take notice of the fact that with the
Chinese invasion of Tibet, though so
far Tibet was regarded as a virtually
independent State, now the border of
China has come nearer to India. Not
that any war is looming on the horizon,
but we have to take suitable measures
against this potential danger on our
border.

My friend Pandit Kunzru in the
‘morning suggested certain measures
with regard to the Army. While agree-
ing with him that it is high time that
the Army should be reorganised and
rearranged, and more importance given
tg the Land and Air Forces of ‘our
country, I will go further and say that
the time has come when the Govern-
ment should issue an appeal in' the
manner in which Netaji Subhas
Chandra Bose issued his appeal in
East Asia during the war years. In
the same manner, in the same spirit
they should appeal to the hearts of
people, to the youngsters——hundreds
of thousands of them are unemployed
—to volunteer themselves for the de-
fence of the country and organise a
national militia. and also, at this
crisis in our national history, Govern-
ment should invite the former members
and officers of the IN.A. to enlist them-
selves, to come forward in the service
of the nation. If this opportunity is
let go, is allowed to pass, I am sure
that the hearts of the members of the
IN.A. will be definitely turned against
the Government, if even in this hour of
crisis Government makes no approach
to them at all.

One last word and I have done. 1
have said that the defence of our coun-
try has assumed greater prominence
now that the Himalayan border is no
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longer impregnable. So far we used to
regard the pregnable frontiers as the
North-West and the East, but now in
1950 it has been brought home to us
that the Himalayas are equally preg-
nable and we can no longer regard
them as impregnable. Therefore, the
entire border from Kashmir to Assam
is vulnerable and it is high time that
the strategy of our defence is accord-
ingly altered and shaped so as to suit
the needs of the present day.

As regards the upheaval in Nepal,
that upheaval has also endangered the
satety of India. Considering that it is
a delicate subject, I would not go into
it too deeply but I would like to sug-
gest that in its own interests, in the
interests of its own safety, its own
integrity, its own independence, Nepal
should lose no time in democratizing
her administration, and also in its own
interests take early measures to co-
ordinate its defence and its foreign
policy with those of India at the ear-
liest opportunity. If this does not hap-
pen betimes, if the present people’s
movement in that State is mercilessly
crushed, pitilessly crushed, 1 for one
feel that that will be a standing invita-
tion to Communism in that State.

in conclusion I would only say one
word, and that is that the Government
has at this supreme moment failed to
rouse the national consciousness to the
gravity of the situation. There is not
a single word in the whole address
where peaple are asked or should have
been asked to stand up, to come for-
ward and defend the integrity and the
independence of India. That note is
missing, and in so far as that note is
missing I for one feel that it has failed
in its purpose, and in its effect upon
the nation.

The Minister of Industry and Supply
(Shri Mahtab);: Mr. Kamath in his
usual way made some tangential re-
marks about me and he also said
something about the Sindri Factory
about which he does not know much.

Shri Kamath: I know more than the
Minister does.

Shri Mahtab: It is very easy to inter-
rupt in an informal manner but it is
something else to know the thing. It
we compare the Sindri Factory with
other factories of a similar type In
other countries, I think we will be
proud of the Sindri Factory as it is to-
day. The 1.C.I. started a factory
in FEngland exactly for the same
purposes as we did in Sindri. Their
original estimate was £120 million.
They have already spent £240 million,
but only a part has been bullt as yet.
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Similarly. other industries elsewhere.
Unless we have sufficient explanations,
sufficient reasons for the increase in
the cost of setting up the factory, we
need not be very much worried about

this increase. Of course it is one thing.

to ask why Government decided upon
that factory at that particular time
when the price of articles was 1ising.
That is a different matter. But I would
request Mr. Kamath and other friends
who think alike to have all materials
about the Sindri Factory and then pass
opinions on them. Otherwise they
make themselves ludicrous, if I may be
allowed to say so.

5 r.u™,

Shri Tyagi: May I know if the
English factory had also made some
arrangements with the firms which
were constructing their factory on cost
plus basis?

Shri Mahtab: That is a different
matter. ] am prepared to discuss it
with any hon. Member and I am fully
convinced that there is nothing wrong
in it.

Then with regard to the opening of
some particular industry here, I won-
der if the hon. Member has been per-
suaded to make a mention of that here
for purposes of propaganda: other-
wise there was no occasion for it.

Shri Kamath: On a point of order.
Sir. I strongly resent this remark that
I have been presuaded to make a men-
tion of it for purposes of propaganda.
I cannot add to the propaganda done by
the hon. Minister alrcady. All that ]
spid was that certain Ministers have
got time for such opening ceremonies.

Shri Mahtab: The hon. Member may
have some bias against this or that per-
son or industry. but I have no bias
against this or that person or industry.

Here is an industry which was start-
ed by the Raj Pramukh of PEPSU. the
Maharaja of Patiala. He personally
invited me to attend that function. He
convinced me that he had put in all
his capital in that industry and there
was nothing immoral about that indus-
try. I do not see any reason why 1
should not have asreed to oven that
indu-stry. I see nothing wrong in it.

Shri Kamath: The cat is now out of
the bag: I am satisfled.

Mr. Deputy-Speaker: Where is the
bag?

Shrl Kamath: It is a big bag.

Shri Mahtab: The bag is on the side
gf the hon. Member attached to the
esk,
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Mr. Deputy-Speaker: I shall proceed
with those amendments which relate
to the discussion of today and reserve
the other amendments regarding food
situation for tomorrow. 1 shall now
put one amendment after another ‘o
the vote of the House.

The aquestion is:

That at the end of the motion the
following be added:

“but regret the decision of the
i Government to postpone the elec-
ions.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

That at the end of the motion the
following be added:

_“but regret that sufficient appre-
ciation has not been shown of the
progressive failure of the policy
of partial controls over the produc-
tion, supply. and distribution of
the essentials of life. including
foodstuffs, and clothing. and the
consequent growth of corruption
in innumerable forms and increas-
ing degree in the administration
of the country.”

The motidn was negatived.

. Mr. Deputy-Speaker: The question
is:

Thap at the end of the motion the
following be added:

“but regret that the absence of
any mention in the address of any
steps intended to be taken by
Government for imolementing the
nrovisions of several articles in the
Constitution. under the Chapter
of ‘Directive Principles of State
Policy’, designed to improve the
standard of living of the people,
and to secure to them a full mea-
sure of social justice and human
ejuality.”

The motion was negatived.

; Mr. Deputy-Speaker: The question
5!

That at the end of the moti
following be added: on the

“but regret that on the question
of ~ompensation tn the refugees
from the West Fakistan for the
loss of their " properties the
policy of the Government
and the utterances of the res-
ponsible Ministers thereof have
shown a lack nf consistency resiit-
;r;ﬁ uin giisap&rljll{ttm%nt and the con-

ent ina of the
rehabflitate thei'\'aselvet&;."mmomI o

The motion was negatived,
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Mr. Deputy-Spoaker: The question
is:

That at the end of the iotion the
following be added:

“but regret that the measures so
far adopted for the rehabilitation
of refugees have been very inade-
quate, half-hearted and halting
resulting in continued miseries
and hardships to the millions of
unfortunate migrants from the
East and West Pakistan.”

The motion was negatived.
. Mr. Deputy-Spenker: The question
is:
That at the end of the motion the
following be added:

“but regret that very little effort
has been made during the year to
obliterate the foreign possessions
from the map of India.”

The motion was negatived.
Pandit Kunzru: May I know whether

any person on behalf of Government
has replied to the debate?

Mr. Deputy-Speaker: The Prime
Minister spoke; the hon. Minister of

Industry and Supply has also
spoken.
Pandit Kunzru: The Prime Minis-

ter said nothing about the debate. He
only said that we cannot expect the
President’s address to cover all the
subjects. What the hon. Minister of
Industry and Supply said was not by

way of reply, but by way of an expla-
nation.

Mr. Deputy-Speaker: Is it open to any
hon. Member to insist that the hon.
Ministers must go on answering every
point that has been raised? On what-
ever has not beeu replied to, it is open
to hon. Members to draw any conclu-
sion they like.

; Mr. Deputy-Speaker: The question
s:

That at the end of the motion the
following be added:

“but regret that no mention has
been made in the address of any
intention to give effert to the spe-
cial provisions relating to
Scheduled Castes and Scheduled
Tribes according to Part XVI of
the Constitution.”

The motion was negatived.
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Mr. Deputy-Speaker. The qucstion
is:

That at the end of the motion the
following be added:

“but regret that the Government
have not taken any steps to with-
draw the various sections of the
Criminal Procedure Code and all
other Acts, which severely curtail
the civil liberties of the people of
India, and which- militate against
free and full education of the elec-~
torate, preliminary to the holding
of free and fair general elections.”

The motion was negatived.

. Mr. Deputy-Speaker: The question
is:

That at the end of the motion the
following be added:

“but regret that, despite the ad-
mission that ‘the world, hungering
for peace, appears to stand peri-
lously on the verge of war., the
address has failed to deal with the
immediate problem of securing the
peace and integrity of the country
against internal and external
dangers, and has failed to rouse
the national consciousness to the
urgency of the situation.”

The motion was negatived.

Mr. Deputy-Speaker: Then there is
amendment No. 78 in the name of
Sardar Bhopinder Singh Man.

Sardar B. S. Man: I beg leave to
withdraw my amendment.

The amendment was, by leave, with-
drawn.

) Mr. Deputy Speaker: The Aquestion
18!

That at the end of the motion the
following be added:

“but represents that in the
changed circumstances of Asia
our defence forces should be
strengthened so as to be adequate
to secure the safety and freedom
of the people of India.”

The motion was negatived.
Mr. Deputy-Speaker: The House now

stands adjourned to 1045 a.M. to-
morrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Thursday. the 16th November, 1950.





